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LOK BABHA

Friday, 29th November, 1957

The Lok Sabha met at Eleven of the
Clack.

[Mn. Sepaxer in the Chair)

ORAL ANSWERS TO QUESTIONS
Naga Hills Area

[ Shri Panigrahi:
*g30., _ Shri D. C. Sharma:
Sardar Igbal Singh:
Shri N. R. Munisamy:

Wil the Minister of Home Affairs
be pleased to state the recent steps
taken in the direction of establishing
perfect law and order in the Naga

Hills area?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
‘The steps suggested by the Kohima
Convention have been taken. The
Naga Tuensang Area Bill has been
passed by Parliament and authorities
are vigilani. and continue to take
necessary steps for the maintenance
of law and order

Shr} Panigrahi: May 1 know
whether after the Kohima Conven-

tion several instances of Naga hostiles’
raids in Manipur have been reported?

Shri Datar: That is true to a cer-
tain extent. There have been., In
fact, today, 1 have answered one un-
starred question in this very respect.

Shri Panigrahl: May 1 know
whether one Police Inspector and one
man from the Intelligence Branch
have been reported missing in that
area?

a86o

Shri Datar: I cannot give offhand
this particular information.

Shri N. R. Munisamy: In view of
this difficult position because of
infiltration and depredations by hos-
tile Nagas into the villages, may I
know whether any security measures
have been taken or tighténed up in
that area?

Shri Datar: Government are pware
of their obligations in this respect and
all security arrangements are being
made.

Shrimati Manjula Devi: May I know
whether the present military set up
would continue to maintain law and
order there?

Shri Datar: Naturally, every Gov-
ernment has to maintain law and
order.

Shrimati Manjula Devi: I am ask-
ing about the present mulitary set up.

Shri Datar: All set up; whether
rulitary or otherwise have to main-
tain law and order.

Shri Hem Barua: May 1 know
whether Government are aware of
the fact that consequent on the
Kohima Convention, the Naga hos-
tiles have, in a largely attended meet-
ing somewhere in the Mokokchung
Subdivision, decided to gear up their
activities as soon as the one unit
administrative arrangement comes
into existence?

Shri Datar: There may be some
dissatisfied elements. But, on the
whole this new Bill has given whole
satigfaction.

Shri Hem Barua: May I know
whether the award that has been
made by the Government of Assam
on Phizo’s head of Ra. 10,000 hag
been withdrawn or it still exists?
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Shri Datar: I would not like to
answer this question at this stmge.

Shri Hem Barua: Is it in the public
interest?

Myr. Speaker: The hon. Member can
judge for himself; the hon. Membar’s
question is so directed that it is mere-
1y for the sake of asking a question.

Shri Hem Barua: This concerns
law and order.

Mr. Speaker: If the reference is to
saw and order, I cannot force him.
Next question.

Shri Hem Barua: This is a very
important guestion.

Central National Herbarium

+
Shri Sabodh Hansda:
Shri R. C. Majhi
Will the Minister of Education and

Scientific Research be pleased to
state:

*831.

(a) the approximate cost for im-
plementing the scheme for the deve-
lopment of the Central National Her-
barium in the Botanical Garden, Sib-
pur, West Bengal; and

{b) the steps so far taken for its
implementation?

The Deputy Minister of Education
and Scientiic Research (Shri M. M.
Das): (a) About Rs. 14,685,000/-

(b) The Sibpur Herbarium was
taken over from the Government of
West Bengal with effect from the
1.4.1957. Proposals for its develop-
ment into a National Herbarfum are
under consideration.

Shri Subedh Hasda: May I know
the terms and conditions under which
the Herbarium has been taken over
from the Government of West Ben-

gal?

Shri M. M. Das: There are a num-
ber of terms and conditions under
which the Central Government has
taken over this Herbarium from the
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administra-
tion will lie in the hands of the Cen-
tral Government. For the day to day
administration, a Governing body win
be set up consisting of five members,
three representatives of the Central
Government and two from the State
Government. The third condition is,
the Herbarium and the headquarters
of the Botanical Survey of India will
not shift from Calcutta.

Shri Subodh Hasda: May I know
whether there is any other Herbarium
cstablished in the country and
whether any steps are taken in that
cdarection?

Shri M. M. Das: The Botanical Sur-
vey of India has got proposals for
establishing four Zonal Herbaria
attached to the four zonal offices, one
in Dehradun for northern India,
snother in Shillong for Eastern Indin,
another in Poona for western India
and another in Coimbatore so far as
south India 1s concerned. In addition
to these, another Herbarium is being
constructed in Lucknow under the
Council of Scientific and Industrial
Research. This Herbarium is mainly
meant for only those herbs and plants
which have some economuc impor-
tance to India.

Shri M. Elias: May I know whether
the Government is aware that due to
certain traffic accident inside the
Botanical Garden and subsequent ban
of traffic inside the garden, the wvisi-
tors are facing very grest difficulty
in moving around this beautiful gar-
den and if so0 what action Government
has taken to remedy this situation?

Mr. Speaker: It does not arise oat
of this question.
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St Subedh Hasla: May I know
the specimens that would be preserv-
ed in the Bibpur Herbarium?

Shri M. M. Das: There are a few
thousands of preserved specimens
which are already there. In addition
t0 these, specimens of herbs which
are duplications of the collections
made by the Zonal offices will be
there. Then, new types of specimen
in specie and general will be there.
Then, collections made by expeditions
conducted in this country either by
Indians or by any foreign countries
will be there. The specimens which
we get in exchange with other foreign
countries may also be there,

Some Hon. Members rose—

Mr. Speaker: Next question 1
have already aliowed a number of
questions. May I suggest to the
Government and the Ministers gene-
rally, whenever any change 1in a
particular programme or an institu-
tion is made or a new institution is
brought into existence, full particu-
iars, ;n the form of a note, if it is not
the practice already, may be given
so that all these questions about de-
tails may not be asked The public
may be taken intn confidence. What-
ever the hon. Mimster has said, if it
1s available m any printed literature,
if this is done as soon as a new pro-
posal comes into being, 1t will save
much of our time

Indian Institute of Sciemce, Bangalore

t
f Shri S. C. Samanta:
1 Shri Subodh Hasda:

Will the Minister of Education and
Scientific Research be pleased to
state;

*632.

(a) whether arrangement is being
made for authorising the Indian
Institute of Science, Bangalore, to
confer conventional Degrees like
Ph.D.,, D.Sc. etc.; and

(b) if so0, the details thereof?

The Deputy Minister of Education
and Bceientific Research (Shri M, M.
Das): (a) and (b). The matter has
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been referred to the University Grants
Commission for advice.

8bri 8. C. Samanta: May I know
the reasons why Government has
found it necessary to give such
powers to this Institute?

Shri M. M. Das: The Indian Insti-
tute of Science, Bangalore, is one of
the best.equipped institutions in
technology and engineering that we
have got in this country, but the
number of students in this institytion
is comparatively very small, because
the diplomas associateships etc., which
are given to the students of' the
institution are not properly appreciat-
ed by the employers and by the stu-
dents themselves So, it has been
proposed to empower this institution
to confer conventional degrees like
B. Tech., M. Tech.,, Ph.D., D. Sc., etc,

Shri S. C. Samanta: May I know
whether any Bill will be brought
before Parliament to confer this
power on the Institute?

Shrt M. M. Das: It will not be
necessary to bring a separate Bill
before Parliament because this object
can be achieved by the Central Gov-
ernment under the University Grants
Commission Act. The University
Grants Commission Ac¢t empowers
the Central Government to declare, on
the advice of the University Grants
Commission, any institution to be
deemed to be a university under the
Act by giving notice in the Official
Gazette.

Shri Supakar: May 1 know 1f the
Government have taken into consi-
deration the desirability of substitut-
ing these conventional degrees by
more appropriate Indian degrees like
Vidya Sagar, Vigya Vidya Nidhi or
Darshan Kavi Ra)?

Mr. Speaker: That is a general
question applying not only to this,
but all universities.

Bhrimati Renn Chakravartty: What
18 the difficulty of the students of this
Institute in appearing for the c¢on-
ventional degree examinations of the
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university under whose jurisdiction
the Institute is?

Shri M. M. Das: This Institute is
an independent unit, it i3 not affiliat-
ed to any university.

Shrimati Renu Chakravartty: What
is the difficulty, because there are
many other institutions like the
Kharagpur Institute? Will this be
laken as a precedent, or will the stu-
dents of this Institute normally
appear for the degree courses of Ph.D.
that are applicable to university stu-
dents in that area?

Shri M. M. Das: I submit to the
hon. lady Member that so far as the
Kharagpur Institute is concerned, it
is not afflliated to the Calcutta Uni-
versity. By an Act of Parliament we
have empowered the Kharagpur Insti-
tute to confer degrees.

Shri Hem Barua: In view of what
the hon. Deputy Minister has stated
that this institution has not been able
to attract students because they grant
diplomas only, may I know it the
subjects of technology and science in
this Institute and the training impart-
ed are going to be geared up to the
Ph.D.,, and D.Sc. standards?

Shri M. M. Das: Yes, certainly. At
present this Institute gives diplomas,
associateships, memberships etc.,
which are equivalent in standard to
the conventional degrees. We have
however, simply to change the no-
menclature to the conventional de-
grees.

%ocationa) Guidance

7 ur: 8. C. Samanta:
" Shri Barman:

Will the Minister of Education and
Scientific Research be pleased to lay
a statement on the Table showing:

(a) whether posters and filmstrips
for vocational guidance of students are
being prepared by the Ministry;

(b) if so, the number of posters and
filmstrips prepared upto-date;
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(c) the amount thst has been
spent on them; and

(d) the agency employed for.their
preparation?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr., K. L. Shrimall): (a) to
(d). A statement is laid on the Table
of the Lok Sabha. [See Appendix II,
annexure No. 131].

Shri 8. C., Samanta: The statement
says that no expense is incurred by
the Ministry, May I know who is
responsible for the expenditure?

Dr. K. L, Shrimali: The informa-
tion 1s given in the statement.

Shri S. C. Samanta: It is said in
the statement that the expenditure on
the printing of posters and fimstrips
narratives and the production of
filmstrips is roughly estimated at
Rs. 47,000 but I want to know whe
bears the expenditure, whether the
W. H S. Ministry or the Labour
Blinistry.

Dr. K, L. Shrimali: It is mentioned
there that it will be paid by the
Office of the Controller of Printing
and Stationery.

.

Shri Supakar: May 1 know the
quantity and the wvalue of the posts
and filmstrips imported from foreign
countries for this purpose?

Mr. Speaker: In addition to those
that are prepared here.

Dr. K. L. Shrimali: All have been
prepared here.

Sh~' €, . Samanta: May I know
whether over and above these elevea
posters and seven filmstrips others
are proposed to be published during
the Second Five Year Plan?

Dr. K. L. Shrimall: It will depend
on how these films and posters are
used and utilised by the educational
institutions. If they are successful,
we would certianly think of prepar-
ing some more.
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Fereign Exchange Allowance to
Shipping Companics

*g34. Dr. Ram Szbhag Singh: Will
the Minister of Finanoce he pleased to
state:

¢m) whether it iz a fact that repre-
sentationg have been received by Gov-
ernment for allowing shipping com-
panies to retain their foreign ex-
change earnings in various countries
where such exchanges originate and
free some part of these earnings from
Government pool of foreign ex-
change; and

(b) if so, whether Government have
taken any decision in this regard?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). The
attention of the Hon'ble Member is
invited to the answer given by the
Transport Minister to Starred Question
No. 283 in the Lok Sabha on the 20th
November, 1957.

Shri Heda: In view of the fact that
the foreign exchange owned by the
shipping companies, even if the Gov-
ernment has ultimate control over it,
take some time to come from the
different countries to the foreign ex-
change pool, are Government devising
any methods so that this procedure
may be cut down and the foreign ex-
change that is earned comes earlier to
Government?

Shri B. R. Bhagat: This is regulated
by the Foreign Exchange Regulation
Act and all earnings by either shipping
concerns or other companies go to the
foreign exchange pool and that is
controlled by the Reserve Bank, If
the hon. Member has any specific sug-
gestions to cut dowm the procedure
or red-tape so that 1t may come to
the pool earher, certainly I shall con-
sider it.

Shrimati Renu Chakravartty: What
is the amount which 18 required by
these companies to be freed from the
pool?

S8hrl B. B. Bhagat: They have not
asked for any specific amount, but
they said that the foreign exchange
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earnings of the shipping concerns
should be earmarked for their ac-
quiring of more tonnage, and in the
answer given on 20th November the
Transport Ministry did not accept that
point because it was objectionable in
point of principle and there were other
practical difficulties. They said the
Government would consider or make
available the foreign exchange earn-
ed by new tonnage to pay the price.

Secondary Sochool Teachers

Shri M. Elas:
638 {hrl H. N. Mukerjee:

Will the Minister of Eflucation and
Scientific Research be pleased to refer
to the reply given to Starred Ques-
tion No. 101 on 17th July, 1857 and
atate:

(a) whether the State Governments
have submitted schemes for the utili-
sation of central subsidy for in-

creasing secondary school teachers’
salaries; and

(b) if so0, the amounts sanctioned
to each State for the purpose?

The Minister of State In the Mints-
try of Education and Scientific Re-
search (Dr. K. L. S8hrimall): (a) Yes,
Sir.

(b) A statement is laid on the Table

of the Lok Sabha. [See Appendix II,
annexure No, 132.]

Shri M. Flias: May I know whether,
in view of the recent agitation of the
secondary school teachers in West
Bengal for higher wages, the Central
Government will direct the immediate
implementation of their just demands
out of this subsidy?

Dr. K. L. Shrimali: It is for the

West Bengal Government to make pro-
posals,

Bhri M. Ellas: May I know whether
any representation has been made by
the AB.T.A. on behalf of the secon.
dary school teachers?
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Dr. K. L. Shrimali: I am not sause
of having received any representation,
but the representation will have to be
eopsidered by the State Government
and not by the Central Government.

Cost Structore of Coal FProduction

. Shri T. B. Vittal Rae:
y {sm A. K. Gopalan:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Btarred Question No.
100 on the 17th July, 1957 and state:

(a) whether the Committee appoint-
ed to examine the cost structure of
coal production has submitted its re-

port;
(b) if not, the reasons therefor; and

(¢c) whether any steps are being
taken to expedite the same?

The Minister of Steel, Mines and
¥uel (Bardar Swaran Singh): (a) No,
Sir.

(b) and (c). The basic data for
examination of the cost structure is
the cost of production of different
grades of coal in the various coal-
flelds. The Committee requested a
few selected collieries to furnish re-
plies to a comprehensive proforma and
questionnaire on the subject, so that
they could conduct a cost investi-
gation. Replies from many collieries
have been received rather late; in a
few casesg, collieries have not fur-
nished any information yet. The Com-
mittee's report has, therefore, been
delayed. Efforts are, however, be-
ing made to expedite the work and it
is expected that the Committee will
be able to submit its report early in
1938

Bhri T. B Vittal Rao: May I know
if this committee will take into con-
sideration the earnings realised
through export of coal because while
exporting cogl they realise a higher
price?

29 NOVEMEER 1887

Orgl Answers = afimn

Sardar Sywaran Singh: I am e
they will take inio considerdition all
relevant facfors.

Shri A. C. Goha: May ] know wWhe-
ther the interim price fixed sothe
months ago has been implemented tw
all the colliery-owners?

Sardar Swaran Singh: I presume
g0. At any rate, no complaint has
come to me so far that it has not been
implemented.

Shri P. C. Bose: May I know whe-
ther the committee is entirely depen-
dent on the records submitted by the
colliery-owners or it is touring about
and seeing things for itself?

Sardar Swaran Singh: The cosat
accounts officers are touring the col-
lieries and checking up their accounts
to ensure that the statements that
have been furnished are really cor-
rect.

Amalgamsation of Small Colleries

8hri T. B. Vittal Rao:
*838. { Pandit P, N. Tiwary:
| Shri Jhulan Sinha:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
243 on the 22nd July, 1957 and state:

(a) whether Government have
arrived at any decision with regard
to the implementation of the recom-
mendations of the Expert Committee
on the amalgamation of small collie-
ries; and

(b) the steps Government propose
to take in this connection?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Government have accepted the princi-
ple of amalgamation of Collieries.
No final decision has yet been taken
on various details which are atin
under examination.

(b) Does not arise.

Shri T. B. Vittal Rao: Iz there &ny
proposal before Government to uilg
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Sorwargd legitiation in esse the small
collieries do not accept axmalgamation?

Mr. Speaker: it is all hypothetical

Sardar Swarap Singh: I think some
tegislation will bé nécessary We
are still working out the detalls of
lagislation, if any, and are examining
whethier amalgamation can take place
with legislation or without legislation.

fivtom &1 swaaiin qdE

*g3e ot e XA W7 qEOW,
ww AT fam T ¢s Farf, fexk
* arofes v geEaT 85 B I F
grag ¥ TH WIOE %7 oF fag<or 'y
qT 9T @9 ® FIOT F457 %

(%) femmam 7 wae o agerr oix
Wi & weams 71 AT FEHT TR0
T A1, IER T A sy oaafa 78
g, WX

(@) IwF "vavg | gfrsa #71
FIAFH &qT & 7

wR X AW At (s ®o To
awEm) (%) a9t (@) SEwrAt
& gax faavor 9F @97 q2¥ 9T VE&r
arar ? 1 [dfed afdfe 11, wiems
wear ¢33

Y YW TR T T A G R
f faas aqt & fao a7 FEw @wT
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Wl o ¥o amAta WA a1 8
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®g

st qwy w3l . W@ W wwAt §
f& Wt wwaw feqr war 3, 9w WY
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Managing Directors of Banks

*640 Shri Nathwani:
Shri Morarks:

Will the Minister of Finance be
pleased to state:

{a) how many applications the
Reserve Bank received from the ap-
proval of the appointment or re-af-
pointment of managing directors asdd
managers df banks sines the Banking
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Companies (Amendment) Act, 1856
came into force;

(b) whether the approval was
given in all such cases; and

(c) if not, the reasons for withi-
hoiding the spproval?

The Doputy Minister of Finanoce
(Shri B. R. Bhagat): (a) 105, upto the
31st October, 1857.

(b) B8 out of these were approved
11 are still under consideration while
8 were rejected.

(¢) The main reasons for rejection
of the request are non-compliance
writh the requirements of Section 10
of the Banking Companies Act.

8Siri Nathwani: May ]I know whe-
ther the Bank has framed any rules
for aocording approval?

Shri B. B. Bhagat: Does the hon.
Member mean the Reserve Bank?

Shri Nathwani: Yes, ] mean the
Reserve Bank.

Sl B, R. Bhagat: The Reserve
Bank considers each case on merits,
and section 10 of the Act provides an
elaborate mechanisam within which
the Reserve Bank has to judge. There
is also section 35-B. 8o, it is not a
question of fitting each case into a
proforma, but a question of judging
each cese on merits.

8hri Nathwani: May I know the
exercises this power on behalf of the
Bank, or in other words, to whom
this power is delegated?

The Minister of Finance (Shri T. T.
Krishnamacharl): I think there is a
Deputy Governor in charge of bank-
ing section, so far as the scheduled
banks are concerned. He normally
puts up recommendations before the
board. The board and the Governor
decide the matter finally. If it is a
routine matter, he decides the matter
himself.

Shri R. Ramanathan Chettiar: Is it
not the policy of the Reserve Bank
to discourage the appointment of
managing directors, as far as the
scheduled banks are concerned, just
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as Government discoriinuad this
practice in respoct of insurence oorn-
psniss before they were nationalised?

Shri T. T. Erishaxmachari: I think

that is a fair approximation of the
position.

Shri Nathwani: May I know whe-
ther in exercising these powers, the
Reserve Bank consults the Central
Qovernment?

Shri T. T. Erishnamacharl: No. The
Central Government do #fbt come into
the picture at ali

Teaching of Three Langusges at
Secondary Stage

*G41. Shri Bahadur Singh: Wil the
Minister of Education and Bcientifie
Research be pleased to state:

(a) whether 1t is a fact that only
five States have accepted the recom-
mendations of the Central Advisory
Board of Education regarding the
compulsory teaching of three lan-
guages at the Secondary stage; and

{(b) the remasons for non-acceptance
of these recommendations by the
other States”

The Minister of State in the Minisy-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) No
Sir; Seven States have accepted the
recommendation.

(b) The States that have not yet
communicated their acceptance are
sti1ll considering the matter

Shri Bahadur Singh: May I know
whether the Punjab State has accept-
ed these recommendations, and if
not, the reasons therefor?

Dr. K. L. Shrimali: The Punjab
State has not yvet accepted the recom-
rmendations. The States which have
accepted the recommendation are
Assam, Kerala, Orissa, West Bengal,
Tripura......

Mr. Speaker: Whether Punjab is
there or not is the only point.

Dr. K. L. Shrimali: The State Gov-
ernment of Punjab have written that
they are still considering the matter.
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Shvi Babadur Siagh: May I know
whether the Central Government are
taking any steps to persuade States
that bave not accepted these recom-
mendations t6 do 80 immediately,
especially in view of the agitation
that is going on in Punjsb?

Dr. K. L. Shrimali: No, nothing with
regard to the present agitation. But
we have certainly written to the
Etate Government to implement the
recommendations of the Central
Advisory Board of Education.

Shri N. R. Munisamy: May I know
the special advantage that Govern-
ment propose to derive by asking the
Hindi regions to learn one of the
modern Indian Ianguages? Since the
term: ‘Modern Indian languages’ would
ordinarily mean Hindi also, what is
the special advantage?

Dr. K. L. S8hrimali: The recommen-
dation that has been made to the State
Government is that in Hindi-speaking
areas, they might adopt one modern
Indian language as one of the langu-
ages in the curriculum.

Mr. Speaker: One other modern
Indian language.

Dr. K. L. Shrimali: Yes, another
modern Indian Ilanguage, that is,
other than Hind:. In non-Hindi-
speaking areas, Hindi will be the
.anguage that will be introduced.

ofY e T ;w7 TAART A a7
fereat fasienY 7 = a7 *71 fac frar &
fe g a==y & g 7 f7 T
& Hraa 7 AT AT S T Ay ?

e wTo H|Te n’tﬂ'rsﬁ'mﬁf
Eﬁ@@ﬁ,mmamﬁl
DT § ¥ Ay 0¥ § IAFT 9T AT AR
ATy qETE e & W W e
T g & 1 TR B &t v e
afe dret g at wad o1 il Ay afow
"W OEET |
Shri Dasappa: Among the three

languages, how many are common?
Are Hindi and English common ?
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Mr. Spenker: The hon. Member
wants to know what the three langu-
ages are,

Dr. K. L. Shrimall: I shall give the
whole formula. The formula which
has been recommended to the State
Governments is: (a) mother-tongue
or regional language, or a composite
course of mother-tongue and regiohal
language, or a composite ocourse of
mother-tongue and classical langu-
age, or a compasite course of regional
language and classical language; (b)
English or a modern European langu-
age; and (c) Hindi or another modera
Indian language.

oY AW TN W\ F A AT
fe i waTe TAdweE & fawr & Taew
" ot gree g wwfae fear &, s
ag ¥ e Afa ¥ o g ?
T §AFY § I W7 Y 7R W
fomre w7 ot & °

Dr. K. L. Shrimali: The Madras
Government have also written to us
that they have not taken any final
decision i1n this matter, but they are
considering it.

Centrat Commitites en Prohibitiem

+
{Shri Sanganna:
643 Shri L. Achaw Singh:
*Y Shri Balarama Krishnaiakh:
Shri Wodeyar:

Will the Minister of Home Affairs
be pleased to refer to the reply
giwven to Starred Question No. 1217
on 27th August, 1957 in respect of
the Central Commuttee on prohibi-
tion and state:

(a) whether the views of all the
State Governments have since been
received; and

(b) if so, what are they?

The Minister in the Miniviry of
Home Affairs (Shri Datar): (a) and
(b). Replies have 80 far been received”
from ten States. Seven of them have-
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agreed to the proposal. The remain-
ing three have not offered any com-
ments on this point.

Shri Sapganna: May I know the
reply received from the State of

risga”?
Shri Datar: They have agreed to
the proposal.

Bhri Sanganna: May I know whether
.any economic survey has been under-
taken by Government to find out the
per capita income and expenditure of
the areas in which prohibition is
mtroduced 1n the country?

Shri Datar: That will be done, if it
has not already been done. by the
State Governments.

Shri Thimmaiah: Could the Minister
gave us an 1dea of the revenue after
the introduction of prohibition, whe-
ther the revenue has been increasing
or decreasing?

Shri Datar: I cannot give that figure
off hand.

Shri Thirumala Rao: Is this Prohbi-
tion Commuttee still in existence, and
if so, what is its function now?

Shri Datar: A Commititee has to be
formed. There 1s no question of the
Committee being in existence. A
Commuttee at the Centre has to be
formed for the purpose of reviewing
the progress and co-ordinating all
work.

Distribution of Guns

*g44. Shri Ajit Singh Sarbhadi: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that after
the stoppage of import of small
arms, the Government Ordnance Fac-
tories are giving double barrelled
breach loading guns to licensed
sealers through agents appointed for
the purpose; and

(b) ! so, the reasons for the sup-
vly not being made available direct
40 the licensed dealers without ths
dntervention of the agents?
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The Depuly Minister of Defemce
(Shrt Raghntumatah): (a)} Yes, Sir,

(b} There are a larges number of
arms dealers in the country. The
Director General of Ordnance Fac-
tories has no sales organisation to deml
with sales correspondence, checking of
licenses, payments ete. and it was felt
that the most convenient way was to
arrange supply of these guns through
Zonal agents appointed on the recom-
mendations of State Governments. It
has however now been decided that on
the expiry of the present agency
agreements, Sales should be made
direct to licensed deslers without the
intervention of agents.

Shri Ajit Singh Sarhadi: In view of
the fact that at present the distribu-
tion of arms to licensed dealers is
through agents, have the Government
fixed any percentage of profit that
they should charge?

Shri Raghuramalah: There is a diffe-
rence between the wholesale and retail
prices and I suppose that is the guan-
tum of profit.

Shri T. B. Vittal Rao: The question
is whether the rate of profit has been
fixed, that is, that the agents should
not sell at more than a certain per-
centage of profit.

Shri Raghuramatah: That is what I
have said. There 18 a wholesale price
fixed and there 18 a retall price fixed.
The agent gets it at the wholesale
price and he has to sell it at the retail
price fixed.

Shri Ajit Singh Sarhadi: What is
the percentage of difference between
the two?

8hri Raghuramalah: The prices have
been revised. Oniginally in the case
of the 23" Chamber, the wholesale
price was Rs, 300 and retail price
Rs. 400. Now the revised prices are,
wholesale price Rs. 350 and retail
price Rs, 450. There js difference of
Rs, 100.

Shri 8. M. Banerjee: May I know
whether there is & complete stoppage
of import of small armix, and it se,
whether the production of small arms
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in erdnamnce factories :is sufficient to
meet the reguirements of our Army?

Shrli Raghuramalah: This question
relates to shotguns and there has been

a stoppage of import in relation to
that.

Shri Afit Singh Sarhadi: Do not
Government consider that the profit
that is being allowed is very much
excessive?

Shri Raghuramainh: It is a matter
of opinion.

Delhi 8chools

*647. Shri Jagdish Awasthl: Will the
Minister of Education and Sclentific
Research be pleased to state:

(a) whether it is a fact that a large
number of Government schools in
Delhi and New Delhi are still being
run in tents or other temporary
structures;

(b) how many school buildings
were constructed in 1955-56 and
1956-57 in Delhi and New Delhi; and

_ (c) whether it is a fact that while
these schools suffered from want of
suitable buildings a large part of the
education budget of the Delhi ad-
ministration was allowed to lapse in
18568-577

The Minister of State in the Minis-
try of Education and Scientiic Re-
search (Dr. K. L. Shrimall): (a) Yes,
Sir.

(b) (i) 1955-56—15.
(ii) 1958-57—2.

{c) Yes, Sir.
off wrfyy oot 0 oW § AT
wEEA ¥ ug w1 wwar § fx faeht Toa
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Mr. Speaker: What is the total am-
ount that has lapsed during last year?

Dr. K. L, Shrimali: I do not have
that figure with me.

st W XAN T § AT gFEAT
g f& 9 fr € adf & 39 57 1T A
X F1 eqT Ahiea Rt @y
91T ¥ g % wiuwd agi W%
galferag Raras adawi g ?

Wo wTo ®To shwraft : s
agen #1 AW g v wgr aw et
w7 %1 qra-w q7 I fag g« gahiz
& @y farardy A ofF Wit gy 22
matr ¥ fedardy o @ ww el
txfafred ofar 4 ¥ ox gy #2«
TaARz ¥ oy fasrd B Ay &
Wi a9 ¥ IO ¥ ¥Ry w7 gy faeay
ar w@r ¢ & foodr «=f Y wF 5w
fafg dge Yo @ o T §
R fafeem = &y s & &
et Qafafadus oud & ¢ fatersy
o wr § e ofr ¥ ewwer f f



2k Oral -Axswers

wrl § W wEdh s prh few
ofy § fe forlt oot o &% ag o
wyt & =y fad o o

Survey of Delhi Homeless

eg4s. BRaja Mahendrl Pratap:
{Shrl Surendranath Dwivedy:

Will the Minister of Home Affajirs
be pleased to state:

(a) whether Government have
undertaken any survey of the number
of persons sleeping on the pavements
of the city of Delhi in winter months;

(b) whether a representation was
made to the Prime Minister in this
connection on the 21st April, 1056;
and

(¢) if so, what steps Government
propose to take or have teken in this
matter?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No.

(b) A cyclostyled memorandum
duted April 21, 1956 was received by
Prime Minister on 1st May, 1956.

(¢) 1t is proposed to construct two
night shelters in the first instance as
an experimental measure for the
homeless persons. As suitable open
areas are not available in the city
where any large number of such
shelters can be constructed without
affecting the neighbouring population,
it is proposed to examine the siting
and construction of more of such shel-
ters in connection with the scheme of
slum clearance.

Raja Mahendra Pratap: Has the
Minister visited these places, and if
so, what kind of feelings he has, of
pity, of sorrow or of renunciation?

Shrimatl Alva: We have visited
these places not only here but else-
where also. We have all got the same
feelings towards this problem.

Raja Mahendra Pratap: If someone
dieg, it is & case of murder. Who i=
to be punished if someone dies due to
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winter in Dethi? Is some Minister 1o

be punished or is someone else to be
punished?

Mr. Speaker: Next question.

Shri Panigrahi: How many of these
people are jobless also? Are they
purely homeless or are they jobless
also?

Shrimati Alva: We have not got
those figures with us.

Failures in Examinations

*g48. Shri Eodiyan: Will the Minjs-
ter of Education and Scieatific Re-
search be pleased to state:

(a) whether the Government of
India have conducted a survey of the
failures in examinations recently;
and

(b) if so, the findings thereof?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimall): (a) and
{b). A statement is laid on the Table
of the Lok Sabha. [See Appendix II,
annexure No. 134].

Shri Kodiyan: From the statement
1 ind that on the average the percen-
tage of failures in the school final
examination is about 50. The larg-
est number of failure is to be found
in English and Mathematics; failures
in Indian History and Civics come
next ........

Mr. Speaker: What is the good of
reading all that? What is the question?

Shri Kodiyan: In the light of these
facts, may 1 know whether Govern-
ment have inquired into the causes of
such large-scale failures, and if so,

what steps they propose to take to
remedy the situation?
Dr. K. L. Shrimali: 'The All-India

Council of Secondary Education had
recently analysed these figures and
they have come to certain tentative
conclusions. Atter full examination
of the Report, recommendations winl
be made to the Central Government
as well as State Governments.
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Shri Kediyam: Is it a fact that
overcrowding, lengthy and unrealistic
syllabus, inadequate staff and poor
salaries to the teachers have all con-
¢ributed to such large-scale failures?

Dr. K. L. 8Shrimali: These and some
Taore reasons are responsible for the
failures. (Interruptions).

Mr. Speaker: Indifference of stu-
dents has not considered at all!

Shri 8. M. Banerjee: The Mini-
ster should have added that!

Landless Bcheduled Castes

*g50. Shri Sadhu Ram: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Government of
India have issued or contemplate issu-
ing any directive to the State Gov-
ernments, to allot culturable waste
land to the landless Scheduled Castes;
and

{b) 1f 30, when?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
On the basis of the recommendation
made by the Central Advisory Board
for Harijan Welfare in its last meet-
ing held on October 12, a suggestion
has already been made to the State
Governments that in the allotment of
culturable waste lands to the landless
people, preference should be given
to Harijans.

Shri K. U. Parmar: Is it a fact that
the Bombay State has given some
powers to the village panchayats and
as soon as Scheduled Caste persons
apply for land. the panchayats resolve
that the government waste land
is turmed into gocharan?

Shrimati Alva: I am not aware of
that.

Shri Thimmalah: May I know which
of the States allot lands free of cost to
the Scheduled Caste pecple?

Shrimati Alva: We shall have to
call for information. We have asked
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State Governments to give us Infor-
mation on that point.

Shri Thimmalah: Will Government
ascertain the difficulties in the way of
allotting lands to the Scheduled Casta
people free of cost by the State Gov-
ernments?

Shrimati Alva: We full realise the
difficulty and we have discussed it
Both bhoodan and government land
will be made availgble to them.

Shri Dasappa: May I know, after
the issue of this circular, how many
Harijans or Scheduled Caste people
have secured allotments and what is
the total extent?

Shrimati Alva: That circular was
issued very recently; but, if the hon.
Member so desires, I have got some
flgures about the acreage of land
allotted to the Scheduled Castes in
the various States. I have got the
figures for several States and I would
like to know for which State the
hon Member wants the flgures.

Shri Dasappa: I want only the total
acreage.

S8hrimatli Alva: The total acreage is
3,17,300.

Shri Kodiyan: May I know if finan-
cial aid is also being given to the
landless Scheduled Castes while they
are being allotted waste lands?

Shrimati Alva: I have not followed
the question.

Shri Kodiyan: I want to know whe-
ther financial aid is also given to the
landless Scheduled Castes while waste
lands are allotted to them.

Shrimati Alva: We have got specific
schemes of the State Governments
and that is considered when the lands
are allotted

Shri K, U. Parmar: May I know if
government officers are not giving the
numbers of the waste lands with the
result that the Scheduled Castes are
not in a position to apply for these
lands?
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Shellaati Alva: This is not correct

Shri Thimmaiah: Iz Government
aware that even while allotting these
Iands, the Scheduled Caste people get
the most useless lands?

Shri Elayaperumal: What is the
total acreage allotted in the Madras
S'hte?

Mr. Speaker: The hon. Member
wants to know what acreags has been
allotted in the State of Madras.

Shrimati Alva' 1 have not got the
Madras flgures,

Punjab University

Shri Hem Ba:l
*6s1. { Shri Daljit Singh:

Will the Mimister of Education and
Scientific Research be pleased to state:

(a) whether the Punjab University
bhas approached the University Grants
Commission for the grant of twelve
lakh of rupees for the establishment
of Post Graduate courses in Geology;
and

(b) if so, the amount of money
sanctioned for the same”

The Minister of State in the Ministry
of Ednucation and Scientific Research
(Dr. K. L. Shrimall): (a) No, Sir.

(b) Does not arise.

Discharge of Workers in Central
Ordnance Depot, Kanpur

+
.g57 { Shri S. M. Banerjee:
v Shri Tangamani:

Will the Minister of Defence be
pleased to state:

{a) whether 1t ig a fact that 51
artisans, 3 sweepers and 9 Mazdoors
employed 1n the Central Ordnance
Depot, Kanpur, were served with dis-
charge notices in the first week of
November, 1957;

(b) whether these men were sur-
plus to the requirement;

(c) if s0, whether any assessment
of work load was made; and
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(d) whether these men have besn
offered squivalent alternative appaint-
ments?

She Persily Minister of Delvonow
(Shri Raghuramalah): (a) Yes

(b) Yes.
(¢) Yes,

(d) Efforts are being made to pro-
vide alternative appointments to the
persons concerned.

Shri S. M. Banerjee: May I know if
some of the employees will be dis-
charged in the month of December,
that 1s, after the completion of one
month and may I know whether the
Ministry is taking action to provide
them with alternative employment?

Shri Raghuramaiah: Wherever it is
necessary and it ig possible, it is the
policy of the Ministry to secure alter-
native employment.

Shri §. M. Banerjee: May I know
whether all these employees are Lhikely
to be employed in alternative employ-
ment?

Sbhri Raghuramaiah: It 1s very diffi-
cult for me to say But all I can say
is that every effort will be made

Investment of Life Insurance Funds

*659. Dr. Ram Subhag Singh: will
the Minister of Finance be pleased to
refer to reply given to Starred
Question No 1476 on the 4th Septem-
ber, 1957 and state:

(a) whether the Life Insurance
Corporation has taken over large
block of shares from Shri H. D
Mundhra of Kanpur; and

(b) if so, the amount involved in
that deal?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b).
The Life Insurance Corporation had,
about the end of June 1957, purchased
shares of the value of Rs. 1,26,86,100 in
concerns in which Shri H D.
Mundhra is said to have an interest.
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De, Ruim Sublag Siagh: May I know
whether Government would have
allowed the nvestment of the Life
Insurance Companies’ funds in such
companies before the nationalisation
of Lifé Insurance?

That Minister of Finance (SBhri T. T.
Krishnamacharl): Investment is made
by the Life Insurance Corporation it~
self. There is the Investment Commit-
tee. As a matter of fact, they have
very large holdings in private industry
even before nationalisation and the
totality would make them one of the
sharehoiders in the major companies.
The investment policy is dictated by
the Investment Commitiee of the Life
Insurance Corporation. The Govern-
ment have no hand in the purchases
from time to time.

Pr. Ram Subhag Singh: At the time
when the Bill was under discussion
here in the Lok Sabha, it was speci-
fically stated on behalf of Government
that in view of spurious i1nvestments
on the part of the Life Insurance Com-
panies they are going to nationalise
the Life Insurance Companies. May I
know why that assurance 1s not being
acted upon by the Government at
present?

Shri T. T. Krishnamachari: If the
suggestion is that these investments
are spurious, I would like to deny it.

Mr. Speaker: He does not say that
these investments are spurious He
only wants to draw the attention of
the Minuster to the fact that at the
time when the Life Insurance Bill was
here it was suggested that the Lafe
Insurance Companies were being taken
over for the reason that 1n many
instances the investments by the In-
surance Companies were spurious. If
it is so why should it be proceeded
with now?

Shri T. T. Krishnamachari: It is not
80. The investment by the Life Insur-
ance Corporation is being done sclely
with a view to getting a return and
making a safe investment and that is
the policy which is behind whatever
investment they make. The question
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iz not one of Iavouring any perticular
individual or any perticular group but
seeing that the Corporation benefits
and the policyholder ultimately bene-
fits by the investment.

Dr. Ram Sublag Singh: Was it with
a view to saving the fall in the prioces
of the ghares of all the companies in
which Mr. Mundhra owns controlling
shares that this investment was
authorised, and if so, why?

Mr. Speaker: The hon. Member
wants to know whether to push up the
falling prices ot the shares of this
company the Government or this Cor-
poration went to its aid by investment
in shares.

Shri T. T. Krishnamachari: I believe,
subject to correction, that the Corpo-
ration already owns shares in these
concerns And, they wanted to aug-
ment the shares because they were
able to purchase it at that time at an
advantageous price The Life Insur-
ance Corporation 1s not interested in
market operations because it does not
sell, it only buys.

Shri Feroze Gandhi: May I know
whether it 1s a fact that a few months
ago some shares were purchased at a
higher price than the market price of
those very shares on that particular
day in connection with the concerns
which Dr Ram Subhag Singh
mentioned just now?

Shri T. T. Rrishnamachari: I have
been told that no such thing happened.

Shri Nathwani: May I know whether
before purchasing these shares the
Financial Adwvisory Committee of the
Corporation was consulted or not?

Shri T. T. Krishnamachari: I could
not say because it is a matter which
1s for the commuittiee to determine from
time to time. How much powers it
exercises directly and how much is
delegated 1s a matter gbout which I
am not in a position to answer.

Shri R. Ramanathan Chettlar: May I
know whether 1t is a fact that this
purchase was made to relieve some of’
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the Stock Exchange brokers in Cal-
cutta who were holding a long pasi-
tien in regard to these shares on a
representation made by the Calcutta
Stock Exchange authorities?

Shri T. T. Krishnamschari: So far as
I am concerned, the Life Insurance
- Corporgtion is not interested either in
the Stock Exchange or in the brokers.
They are essentially interested in
their own investments.

Mr. Speaker: Hon. Members will
elicit facts, If any representation has
been made to Government by the per-
sons who are operating the Stock Ex-
change or persons who hold stock, it is
a matter which can be admitited or
denied. But with respect to other
things such as what a person has in
mind and so on and so forth, three
such questions have been asked and
the same answer has been given.
What is the object of these questions?

Shri Feroze Gandhi: Will the hon.
Minister be pleased to lay on the Table
of the House the number of shares
purchased of this particular concern,
the date of purchase and the amount
for which they were purchased?

Shri T. T. Krishnamachari: Yes,

Sir; certainly, I will try to get that in-
formation.

Shri Sinhasan Singh: Also the pre-

vailing rate of the shares in the
market.

Mysore Iron and Steel Works

+
jShrl S. C. Samanta:
|_Shri Subodh Hasda:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

{(a) how far the expansion pro-
gramme of the Mysore Iron and Steel
Works has proceeded up-to-date;

(b) the amount allotted for the
steel works under the Second Five
Year Plan and.the amount to be spent
annually;

(¢) how much production of finished
steel is8 expected from this Steel Pro-
ject; and
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(d) what was the annual prodaction
of this steel works hefore the Second
Five Year Plan commenced?

The Minisier of Steel, Mines anf
Fuel (Sardar Swaran Singh): (a) (i)
Schemes completed:

Two electric pig iron furnances;
acetic acid plant; expansion of cement
plant; expansion of ancilliary units
like shops, foundries, tramways and
ore mines.

(il) Schemes in progress:

Cast iron spun pipe plant is ready
for starting operations.

Sintering plant—Orders have been
placed and shipment is awaited.

Expansion of ferro-silicon plant—
Orders are expected to be placed
shortly.

Steel expansion scheme—The Mysore
Iron and Steel Works are negotiating
with foreign firms for supply of plant
and machinery on deferred payment
terms.

(b) Rs 585 lakhs; amount to be
spent year-wise not specified in the
Plan.

{(c) 85,000 tons per annum.

(d) About 36,000 tons per annum of
finished steel,

Shri B. C. Samanta: May I know
whether any work in this iron and
steel factory will be retarded for want
of foreign exchange?

Bardar Swaran Singh: Let us hope
not

Shri S. C. Bamanta: May I know
the kinds of finished products that are
sl present available in these works?

Sardar Swaran Singh: The produc-
tion during 1856-57 was as follows:

Pig iron foundry and
basic .. 58,680 tons.

Finished steel 38,548 tops.
Ferro-silicon and
ferro manganese.. 5,461 tons.
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Shri Dasappa: May I know what
exactly is the foreign exchange con-
tent of this new scheme?

Sardar Swaran Singh: I wall rgquire
notice and if a specific question 1s Put,
1 will try to collect that information.

Shri Shivananjappa: What are the
steps taken by the Governmen't to
minimige the cost of production ot

steel?

*

Sardar Swaran Singh: I do not
know what reply he expects me 1o
give. It 1s a continuous pr_ocess to
effect economies 3and the lxke_——r‘mt
that any new type of process is in-
troduced. I cannot say that.

Shri Subodh Hasda: Is there any
proposal for the production of stain-
less steel?

Sardar Swaran Singh: Not likely
at Bhadravati.

Shri R. Ramanathan Chettiar: May
I know whether the steel works here
are trcated as a unit in the private
sector or the public sector?

Sardar Swaran Singh: It is owned
by the Government of Mysore and
1 will leave it to find his own no-
menclature.

Lubricating Oil

+
Shri Heda:
*g81 Shri A. S. Saigal:
* Y Shri Rameshwar Tantia:
Sardar Igbal Singh:
Wwill the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that Gov-
ernment is examining the question of
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producing indigenously all types of
lubricating oil by importing certain
specialised varieties of crude oil;

(b) whether the existing oil refine-
ries of Burmah Shell and Stanvac do
not produce specialised lubricating
0il;

(¢) whether Government have any
proposal in this regard; and

(d) if so, their nature?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) No, Sir.
{¢c) Not yet, Sir.
(d) Does not arise.

Shri Narayanankutty Menon: May
¥ know whether the Government is
aware that a large quantity of bye-
products which could be utilised in
the production of lubricating oils is
wasted by the two refineries in
Bombay?

Shri K. D. Malaviya: I do not know.
But most of the lubricating oil is
blended here in the country and only
a very small quantity is imported.

Mr. Speaker: When an hon. Member
asks whether so much 1s wasted or
not, naturally the hon. Minister must
be in a position to say whsat happens
with respect to that.

Shri Narayanankutty Menon: All the
petroleurn answers are like that.

Mr. Speaker: The point is whether
it can be utilised or not. The House
is after all the supreme body which
can give directions to the utilisation
of these things.

Shri K. D. Malaviya: [ could only
give a mild hint. I do not think it
is wasted. Therefore, 1 say that I do
not know whether it is wasted. I am
not sure that it is wasted.

Mr. Speaker: He says that it is
wasted.

Shri K. D. Malaviya: It is a highly
technical question. There are so
many bye-products involved in it. If
he puts a specific question about the
bye-products which are likely to be
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wasted and are being wasted, 1 may
perhaps help him.

Mr. Speaker: The simple question is
this: whether any of the bye-products
—whatever is thrown out—is utilised
for the manufacture of lubricating oil.

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, the position in
regard to petroleum is that there are
a number of bye-products, an enorm-
ous number of bye-products which
could be utilised but the cost of utili-
sation of these products 1s very heavy.
I do not know if the hon. Mcmber is
aware that in Britain they started a
company for this purpose and the
comp. vy is losing all along—more
than eight or nine yecars. This matter
has been gone into at one time by the
various Ministries concerned includ-
ing the Commerce and Industry
Ministry—that is, the question of
utilisation of the bye-products We
found that the cost of putting up an
equipment is something colossal. May-
be, the total amount of bye-products
that would go into the wastage, will
not warrant the putting up of a costly
plant. Even today in the refineries
the gas goes into the air Quite a lot
of bye-products could be got ocut of
it but it could not be done economic-
ally. So, 1t is no use asking us to
give an answer which is nothing
specific based on both cconomic and
technical considerations.

Mr. Speaker: I think the House
would have been satisfied if the hon.
Minister merely said that they are not
utilised for manufacturing lubricating
oil. That is enough. If further ques-
tion arises why they are not utilised
and so on, I would disallow that ques-
tion as it involves a long statement

Tribal Culture

*662. Shri Sanganna: Wiil the Min-
ister of Education and Scientific
Research be pleased to refer to the
reply given to TUnstarred Question
No. 1051 on the 30th August, 1957 and
state:

(a) whether any financial assistance
has been given to Orissa for record-
ing and conducting surveys of tribal
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dance and music for the year 1957-58
in order to develop tribal culture and
literature; and

(b) if so, to what extent?

The Minister of State in the Minls-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) No,
Sir,

(b) Does not arise.

Shri Sanganna: May I know whe-
ther any time is allotted for the
broadcast of tribal music in the
stations of the All India Radio which
have large audience.

Dr. K. L, Shrimali: The hon. Mem-
ber may put this question to the
Minister of Information and Broad-
casting.

Industrial Finance Corporation

*663. Shri Biren Roy:
Shri H. N. Mukerjee:

Will the Minister of Finance be
pleased to state:

(a) whether it 1s a fact that the
auditors of the Industrial Finance
Corporation have remarked that the
provision for doubtful debts should
be increased by nearly twenty-five
per cent; and

(b} if so, what steps, if any, are
being taken to ensure that loanees of
the Corporation do not continue to
default?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The auditors
in their report on the accounts of the
Industrial Finance Corporation of
India, for the year ended the 30th
June, 1957, had stated that in their
opinion, a further provision for doubt-
ful debts of about Rs. 5,00,000 was
desirable

(h) The cases for default are
investigated in detail by the Corpora-
tion and appropriate remedial
measures taken without delay. Fur-
ther, an extra 3% interest is recover-
able from the loanees in case of de-
fault., If the default persists and all
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remedical measures become ineffective,
tne Corporation is entitled to take
over the possession of the asgets of
the loanees and management of the
concerns,

Shri Biren Roy: What steps have
been taken or are being takenr against
the loanees or guarantors of the loans
in respect of Sodepur Glass Works?

Shri B. R. Bhagat: The question of
recovering ithe balance due from the
guarantors of the loan to the com-
pany is constantly under the attention
of the Corporation. But'it 15 a fact
that neither the loanees nor the
guarantors have any appreciable
tangible assets. Whatever they have,
we are pursuing the matter.

Shrt Dasappa: Are there any per-
=istent defaulters and has the Cor-
poration taken over the concern in
any of the States? .

Shri B. R. Bhagat: Sodepur was
one such example. But, {for the in-
formation of the House I may say that
the position regarding repayment of
interest and principal has considerab-
ly improved. For 1nstance, the
amount at default 1s only about Rs. &
lakhs today or, to be precise, it is Rs.
9,84,681:38. It ic only 2'7 per cent of
the amount due whereas in the previ-
ous year it was 6'4 per cent. As re-
gards the principal, the default is
about Rs. 25 lakhs, which is about
8'4 per cent. of the total due as against
22-3 per cent. in the previous year. So
the progress of these payments and
realisation has considerably been
paced.

WRITTEN ANSWERS TO
QUESTIONS
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Education Schemes for Second Plan

*642. Shri A. S. Saigal: Will the
Minister of Education and  Sclentific
Research be pleased to state:

(a) whether it is a fact that the
Minister has recently declared that
despite the fact that over a year and
a half of the Second Plan period was
over many of their plans for educa-
tional reform were still paper
schemes;

(b) what are those schemes of the
Sccond Plan for educational reform,
which are still on paper;

(c) why is there so much delay;
and

(d} whether the reform schemes
will be implemented and target will
be achieved within  that  specifle
period?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) to
{(d). A statement giving the required
information is laid down on the Table
of the Lok Sabha. [See Appendix II,
annexure No. 135.]

Submersion of Bilaspur Town by
Bhakra Dam

+g845. Shrimati Parvathi Krishnan:
Will the Minister of Home Affairs
be pleased to state:

(a) the detrils of the plans for the
rehabilitation of the inhabitants of
Rilaspur Town in Himachal Pradesh
which would be submerged by the
Bhakra Dam; and
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(b) whether compensation has been
paid to the inhabitants of the area
for lands and other properties ac-
quired?

The Minister of State In the Minis-
try of Home Affairs (S8hri Datar):
(a) The oustees from the Bilaspur
Town will be seftled in a new town-
ship to be constructed about 23 miles
from the existing town. Sites ad-
measuring 330 acres have been ac-
quired and the levelling and dressing
up of the site on which the main
township will be located is nearing
completion. Other amenities like
roads, etc. are also being taken up.
About 800 house plots have been
demarcated and will be made avail-
able to the oustees in the near future.

(b) The Land Acquisition Officer
haz announced awards in respect of
lands acquired in the rural areas. The
awards for the lands and other pro-
perties in the urban area of the exist-
ing township have been delayed
slightly but it is expected that these
will be announced very soon.

Import of Petrol and Petroleum
Products

*646. Shri Abdul Balam: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of companies
authorised to import petrol and pet-
roleum products into India;

(b) whether it is a fact that the
importing companies are permitted
to sell their products at a price fixed
by the Government; and

(c) whether Government  are
aware that the importing companies
appeint agents in each  district and
sell the imported goods at an exo:-
bitant price?

The Minister of Mines (Shri K, D.
Malaviya): (a) Five major companies
are importing petroleum products into
India, while about sixtiy-five other
companies are importing Lwbricants
malnly. The imports of petroleum
products are goverened by the import
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policy current at the time and any-
body who fulfils the conditions laid
down therein ig authorised to make
imports. Imports of Petrol, Furnace
Oil & Paraffin Wax are, however, not
allowed as the country iz gelf-suffi-
cient in these products.

(b) No, Sir. For some major
Petroleum products, prices are fixed
by the oil companies on the basis of &
formula agreed to by Government. In
other cases, prices are fixed on a
competitive basis by the o0il companies.
themselves.

(c) Government are aware that
petroleum products are sold through
agents /dealers appointed by the oir
companies. The selling prices of the
products are fixed on the basis men-
tioned in answer to part (b) of the
Question. Government are not aware
if imported petroleum products are
being sold at exorbitant prices.

Acceptance of Presents by Govern-
ment Servants

*652. Shri V. P. Nayar: Will the
Minister of Home Aflairs be pleased
to state:

(a) whether therec i1s any order of
the Government of India in force re-
quiring Government officers to give a
statement showing details of invitees
to marriages etc. 1n their house and

also of presents received at such func-
tions;

(b) what 15 the annual worth of
presents accepted by officers as re-

ported in the statements so furnished;
and

(c) whether a copy of the order in

force, if any, will be laid on the
Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c). A statement is laid on the
Table of the Lok Sabha. [See Ap-
pendix II, annexure No. 138].
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Federal German Socholarships

Shri Vajpayee:
*$53. { Shri Gajendra Prasad Sinha:
Shri Viswanatha Reddy:

Will the Minister of Education and
Scieni!fic Research be pleased to
state:

(a) whether the Government of
Federal German Republic and several
other German organisations offered a
number of scholarships when our
Prime Minister visited Bonn last year;

(b) the number of scholarships
offered and the total emoluments in-
wvolved;

{(c) how many of these scholarships
‘have been availed of; and .

{(d) the reasons for the delay in
case all these have not been availed
of?

The Minister ot State In the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir.

(b) to (dYy A statement is laid on
the Table of the Lok Sabha. [See Ap-
pendix II, annexure No. 137].
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Central Social Welfare Board

*655. Shri Siddiah: Will the Minister
of Home Affairs be pleased to refer to
the reply given to Starred Question
No. 1572 on the 9th September, 1857
and lay a statement on the Table
showing:

(a) the names of the voluntary
organisations and the amount sanc-
tioned to each during the years
1956-57 and 1957-58 by the Central
Social Welfare Board for the removal
of un-touchability in the country;

(b) the manner in which the
amounts were spent; and

(c) the results achieved so far?

The Deputy Minister of Home
Affairs (Shrimati Violet Alva): (a) A
statement is laid on the Tuhle of the
Lok Sabha [See Appendix II, an-
nexure No 138]. These amounts were
sanctioned through the Central Social
Welfare Board to only such institu-
tlons or organlsqt:ons which were re-
ported to be working mainly for the
Welfare of Harijans in the fleld of
activities falling within the purview
of the Board.

(b) and (c¢). The required informa-
tion is being collected from the Cen-
tral Social Weifare Board and will
be laid on the Table of the House as
soon as received.

Strike by Delhi Taxi Drivers

rShrl Shree Narayan Das:
*656. < Shrli Tangamani:
LSardar Igbal Singh:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether more than 1000 Tamw
cabs were on strike in Dalhi for a
week during November, i057;



2901 Written Answers

{b) if so, what were their demands;
and

(c) the extent to which the de-
mands have been accepted?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
1,205 taxis were on strike from 1lth
to 17th November 1957,

(b) and (c¢). A statement is placed
on the table of the Lok Sabha. [See
Appendix 1I, annexure No. 138].

Punjab University Building

*658. Shri D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether the Government of
Punjab have approached the Central
Government for finsancial assistance
for the construction of the Punjab
University building; and

{b) if se, the amount sanctioned?

The Minister of State In the Minis-
try of Education and Sclentific Re-
search (Dr. K, L. Shrimali): (a) No,
Sar.

(b) Does not arise.

Deficit Financing

*864. Shri Surendranath Dwlvedy:
Will the Minister of Finance be
pleased to state the amount of deficit
financing so far done since the begin-
ning of the Second Five Year Plan?

The Deputy Minister of Finance
{(Shri B. R. Bhagat): For 1956-57, de-
ficit financing by the Central and
State Governments amounted to Rs.
238 crores. The position for the
current year can be judged only at
the end of the year.

Communal Representation in Semi-
Government Bodles

*§85. Shri Siddiah: Will the Minis-
ter of Home Affairs Dbe pleased to
refer to the reply given to Unstarred
Question No. 1418 on the 9th Septem-
ber, 1957 and state;

(a) the names of the three organi-
sations which are not following at
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present Government's instructions
relating to communal representation;
and

(b) the result of the correspondence
made with them so far?

The Minister in the Ministry of
Home Affairs (Shrli Datar): (a) and
(b). The Ministries concerned have
since advised these organisations as
well to give effect to the special orders.
regarding representation of the Sche-
duled Castes and Tribes.

Evening Classes under Delhi
University

*665. Shril D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to refer to the
reply given to Starred Question No.
131 on the 17th July, 1957, and state:

(a) whether as a result of the
report of the Punjab University
(Camp) College Enguiry Committee
any decision has since been taken with
regard to the starting of evening class-
es under the University of Delhi; and

(b) if so, the nature thereot?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimall): (a) The matter
has been discussed with the  parties
concerned and its financial implications
are now under examination.

(b) Does not arise.

Panna Diamond Mines

Dr. Ram Subhag Singh:
| Shri A. K. Gopalan:
*667. { Shri T. B. Vittal Rao:
| Shri Raghunath Singh:
LSardar Igbal Singh:

Will the Minister of Steel, Mines.
and Fuel be pleased to state!

(a)y whether Government propose:
to undertake legislation for the natio-
nalisation of Panna Diamond Mines;

(b) it so, when;

(c) whether any final decision has
been taken to set up an.  autonomous
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Corporation for working the Mines;
and

{d) if so, when the Corporation is
likely to be set up?

The Minister of Mines and 01l (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) It is hopped as soon as possible.

{c) and (d). It will probably be
necessary to set up an autonomous
statutory corporation or a Government
owned private limited company for
this purpose. A final decision will be
taken when the matter has been fully
examined and the requisite financial
resources and foreign exchange have
been assured.

Utkal University

*668. Shri Sanganna: Will the Min-
ister of Education and Scientific Re-
search be pleased to refer to the reply
given to Starred Question No. 1361 on
the 30th August, 1957 and state:

(a) whether any decision on the
development proposals of the Utkal
University has since been arrived at;
and

{b) 1f so, with what results?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix 1I,
annexure No, 140.]

Untouchability

*669. Shri Siddiah: Will the Mims-
ter of Home Affairs be pleased to
refer to the Statement laid in reply to
Unstarred Question No. 1403 on the
9th September, 1957 and state;

(a) the type of the technical and
trained personnel that were in short-
age in the States of Bombay, West
Bengal, former Travancore-Cochin and
the Union territory of Delhi on account
of which large amounts sanctioned for
removal of untouchability could not be
spent;
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{(b) the action taken to remedy the
same; and

(¢) when were the schemes of vari-
ous States for the years 1956-57 and
1957-58 finalized?

The Deputy Minister of Home Aff-
airs (Shrimati Vielet Alva): (a) and
(b). The necessary information is be-
ing collected from the State Govern-
ments concerned And will be laid on
the Table of the House as soon as re-
ceived.

{¢) A statement, showing the dates
of receipt of the finalised schemes from
the State Governments during 1956-57
and 1957-58 respectively is laid on the
Table of the House. [See Appendix
II, annexure No. 141.]

Rehabllitation of Jhumias

842. Shri Dasaratha Deb: Will the
Minister of Home Affalirs be pleased to
refer to the reply given to  Starred
Question No. 337 on the 25th July, 1957
and state:

{(a) the total number .of petitions
received from the tribal Jhumias who
are waiting for rehabilitation in each
division of Tripura;

(b) whether it is a fact that some
of these petitions are 3 or 4 years old;

{(c) whether rehabilitation work has
been slowed down due to lack of staff,
particularly staff for survey work and
other preliminary work of investiga-
tion; and

{(d) the steps proposed to be taken

to expedite the work of rehabilita-
tion?
The Deputy Minister of Home

Affairs (Shrimati Violet Alva): (a) A
statement containing the requisite in-
formation is laid on the table of the
Lok Sabha. [See Appendix II, an-
nexure No. 142.]

{b) Yes, Sir.
(c) No, Sir.
(d) Does not arise.
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Jhumis Colonies

843. Shrl Dasaratha Deb: Will the
Minister of Home Affairs be pileased
to refer ic the reply given to Starred
Question No. 337 on the 25th July 1867
and state:

(a) the names of the villages in each
division of Tripura where Government
contemplate to set up Jhumia colonies;
and

(b) the basis for selection of these
places?

The Deputy Minister of Home Affairs
{Shrimatl Violet Alva): (a) A state-
ment containing the requisite informa-
tion is laid on the Table of Lok Sabha.
[See Appendix II, annexure No. 143.]

(b) The basis for selection of these
places is:

(1) Concentration of tribal popu-
lation; and

{11) Availability of suitable ‘khas’
land 1n the area.

House Rent in Tripura

845. Shrl Dasaratha Deb: Will the
Minmister of Home Aflairs be pleased
io state:

(a) whether there 1s any law in
force in Tripura to control house rent;
and

{b) 1f not, the steps proposed to be
taken 1n this connection?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (3)
No.

{b) The matter is under considera-
tion.

Teachiers' Seminars in Tripura

846. Shri Dasaratha Deb: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the number of teachers' seminars
held in Tripura during the last two
years;

(b) the total amount of money spent
on these seminars;
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{c) what are the recommendations
of these seminars; and

(d) whether any of these recom-
mendations have been accepted by
Government?

The Minister of State in the Minds-
fry of Education and Scientific Re-
search (Dr. K. L. Shrimalf): (a) to
(d). A statement is laid on the Table
of the Lok Sabha. ([See Appendix II,
annexure No. 144]

Primary School Teachers in Tripura

847. Shri Dasaratha Deb: Will the
Minuster of Education and Sclentific
Research be pleased to state:

{(a) the number of primary school
teachers put on deputation in differ-
ent administrative offices of Tripura,
during 1956-57 and afterwards;

(b) whether such practice leads to
shortage of teaching staff in primary
schools; and

(c¢) 1if so, the steps being taken in
the matter?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) (1)
1956-57 45

(i1) Afterwards 40

(b) At present this practice does not
lead to any serious shortage of teach-
ing staff in primary schools.

(c) The mater is under
ment's consideration.

Govern-

Revenue from Texitle Industry

848, Shri DPamani: Will the Minis-
ter of Finance be pleased to lay a
statement on the Table showing (i)
the amount collected through income-
tax, and corporation tax from the tex-
tile industry as a whole during the
financial year 1956-57, and (ii) the
amount of deposit made with the Re-
serve Bank of India by the textile
units in the Indian Union by the end
of ‘October, 1857 under the Compul-
sory Deposit Scheme?
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The Minister of Fluance (8hri T. T.
Krishnamsgchart): (1) Figures of actual
collections of tax in respect of textile
industry as a whole during the vear
1956-87 are not available and the
<ollection of that information would
necessitate a reference practically to
every Income-tax Officer in India,
which would involve considerable
labour. It may, however, be stated
that the amount of income-tax and
super-tax demanded from the textile
industry (cotton, jute, woollen, rilk and
rayon manufactures including wearing
apparel) during the financial year 1856-
57 was Rs. 26'08 crores. (ii} The total
amount of deposits made with the Re-
serve Bank of India by the textile
units in India up to the end of October
1957 under the Compulsory Deposit
Scheme is being collected and a state-
ment will be laid on the table of the
House as early as possible. It may,
however, be stated that the total
amount of deposits up to the end of
October 1957 under this scheme in
respect of all the assessees was
Rs. 2:98 crores.

Library Movement

£49. Shri M. V. Krishna Rao: Will
the Minister of Education and Scienti-
fic Research be pleased to state:

(a) the amount of grants given to
Andhra Pradesh for encouraging the
library movement in the State during
the period from 1950-51 to 1957-58;
and

{b) the number of Libraries opened
there with the above assistance dunng
the same period?

The Minister of State in the Ministry
of Edncation and Scientific Research
(Dr. K. L. Shrimali); (a) Rs. 3,17,585
from 1953, when the State was formed,
to 1857-58.

(b) One Central State Library.
They also developed 11 existing Dis-
trict Libraries.

Estate Duty Cases in Bihar
850. Shri Anirudh Sinha: Will the
Minister of Finance be pleased to state:

(a) the number of estate duty cases
registered during the year 1858-57 in
the State of Bihar;

289 NOVEMBER 1957

Written Answers 2908

(b) the number of cases disposed
of during the same period; and

(¢) the total amount of estate duty
collected during that year?

The Minister of Finance (Shri T. T.
Krishnamachari); (a) 292,

(b) 248
(c) Rs. 1,55,000,
Renewal Premiums

851. Shri Anirudh Sinha: Will the
Minister of Finance be pleased to
state the total amount of renewal of
premaums collected on the old life
msurance policies of the Oriental In-
surance Company, Hindustan Insu-
rance Company, National Insurance
Company and New India Insurance
Company between the lst September,
1956 to the 30th September, 1957
(gene-wise)?

The Minister of Finance (Shri T. T,
Krishnamachari): A statement is laid
on the Table of the Lok Sabha. [See
Appendix II, annexure No. 145.]

Accidents in Ordnance Factories

852, Shri §. M. Banerjee: Will the
Minister of Defence be pleased to
state-

(a) the number of major and minor
accidents involving employees  which
took place in Ordnance Factories dur-
tng the years 1955-56 and 1956-57; and

{b) the amount of compensation paid
to the affected employees?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) The number
of major and minor accidents involy-
ing employees that took place in Ord-
nance Factories during the years
1955-56 and 1856-57 are given below: —

No of major No of
Yesar accidents minor scci-
dents
1955-56 2207 10296

1956-57 1768 10475
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(b) The amount of compensation
paid to the employees affectd by these
acc’dents during these two years is
shown below.—

1955-58 Rs. 85,382/~
1958-57 Rs. 21,625/-
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Directorate of Map Publication

859 Shri S. M. Banerjee:
: Shri Sarju Pandey:

Will the Minister of Education .and
Sclentific Research be pleased to state:

(a) the number of permapent Staff -
in Class I, 11, I1I and 1V Grades under
the Director of Map Publication; and

(b) the total number of employees?

The Minister of State in the Minis-
try of Education and Scieniific Re-
search (Dr. K. L. Shrimali):

(a) Class I : 7
Class IT : 10
Class I : 272
Class IV : 79

(b) 678

Government Employees Drawing Less
than Rs. 250

860 Shri S. M. Banerjee:
‘ Shri Sarju Pandey:

Will the Minister of Finance be
pleased to state:

(a) the total number of Central
Government employees getting Rs.
250 p.m. and above in the country;
and

(b} the number of those getting less
than Rs. 2507

The Minister of Finance (8hri T. T.
Krishnamachari): (a) and (b). Ac-
cording to the latest census of Central
Government employees as on the 30th .
June 18565, prepared by the Central:
Statistical Organisation the total num-
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ber of such employees in receipt of
pay above Rs. 250 was 39,104 and the
total number in receipt of pay upto
Rs. 250 was 15,80,243 Later figures
Aare not avilable

“The figures are exclusive of Armed
“Forces personnel, work-charged esta-
blishment, staff paid from contingen.
cies and locally recruited staff in
Indian offices abroad.

If the Iimit of Rs. 250 mentioned in
the question has reference to the total
emoluments, namely, pay, dearness
allowance and: other compensatory
.allowance, it is regretted that a classi-
fication of Government servants on thaus
‘basis 1s not available; the collection of
such informafion will entail undue
iabour and time not commensurste
with the results which may be achie-
ved.

Military Engineering Service

861 Shri S. M. Banerjee:
‘) Shri Sarjun Pandey:

Will the Minister of Defence be
pleased to state the value of work
done by Military Engineering Service
departmentally and through contrac-

tors during the years 1855-56 and
1956-57?

The Deputy Minister of Defence
(Shri Raghuramaiah): A statement is
laid an the Table of the Lok Sabha.
[See Appendix 1I, annexure No. 146]

Industrial Workers in Ordnance
Factories

sex Shri 8. M. Banerjee:
: Shri Sarju Pandey:

Will the Minister of Defence be
Ppleased to state:

(a) the actual number of indus-
trial workers in Ordnance Factories

in the scale of highly skilled (Rs.
135—185);

(b) whether more workers are
being promoted to this grade; and
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(c) if 80, their approximate number?

The Deputy Minister of Defenee
{Shy{ Raghnpramaiah): (a) One hund-
red as on 30-9.57.

(b) The question of creating more

posts in this grade is under considera-
tion.

(¢) It is not possible at this stage
to give the approximate number.

Scheduled Caste Candidates

884. Shri Siddiah: Will the Minis-
ter of Home Affalrs be pleased to
refer to the reply given to Unstarred
Question No. 1404 on the 8th Sep-
tember, 1857 regarding interviews by
U.P.S.C of Scheduled Caste candidates
for Class I and II reserved posts for
the past five years and state:

(a) whether the information is
now available; and

{b) if so, whether a copy of the
same will be laad on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b}). A statement containing the
required information is laid on the
Table of the Lok Sabha. [See Ap-
pendix II, annexure No. 147]

-

Reservations for Scheduled Castes

865. Shri Siddiah: Wil] the Minister
of Home Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1397 on the 9th September,
1957 regarding reservation of vacan-
cies for Scheduled Castes 1n the

Ministry of Home Aflairs in 1956-57
and state:

(a) whether the information is now
available; and

(b) if so, whether a copy of the
same will be laid on the Table?

The Minister of State in the Minls.
try of Home Affairs (Shri Datar): (a)
Yes.

{b) A statement is placed on the
Table of the Lok Sabha. [See Ap-
pendix II, annexure No. 148]
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Fioancial Assistance for Libraries and
Laboratorios in Punjab

Shri D. C. Sharma:
886. { Sardar Igbal Singh:

Will the Minister of Education and
Scientific Research be pleased to state:

{a) whether the Government of
Punjab have applied for any financial
assistance for the improvement of
libraries and laboratories and the
raising of salaries of the University
employees during the Second Five
Year Plan; and

(b) it so, the amounts applied for
and sanctioned under each category?

The Minister of State in the Minis.
try of Eduocation and Scientific Re-
search {(Dr. K. L. Shrimali): (a) and
{b). A statement iz placed on the
Table of the Lok Sabha. [See Appen-
dix II, annexure No. 148.}

Unlicensed Brothels in Delhi

(' Shri D C. Sharma:
887, Shri Chandak:
Shri R S. Tiwarl:

Will the Minister of Home Affairs
be pleased to state:

(a) whether 1t is a fact that the
number of unlicensed brothels 1n
the cities of Delhi and New Delhi are
on the increase; and

{(b) if so, the steps taken by Goav-
ernment or through aided agencies to
check this social evil?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and
(b}. There s no system of 1sswung
licences or otherwise giving any per-
mission for brothels or prostituticn in
Delhi or New Delhi. The Delhi
Municipal Committee has declared
the whole of the city under their
jurisdiction as prohibited area for
purposes of carrying on prostitution
or running brothels except in the fol-
lowing localities:—

(i) G. B. Road,
(ii) Tanda Natinian.
¢iii) Jhandewalan Road.
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Since no survey has been conducted
to find out the number of brothels in
the cities of Delhi and New Delhi, it
cannot be szaid that the number of
brothels hag increased. At present
action against offenders is taken under
the provisions of the Bengal Suppres.
sion of Immoral Traffic Act, and under
Section 152 of the Punjab Municipal
Act, as applied to Delhi Administra-
tion.

Training of Librarians

868 Shri Shree Narayan Das:
" Shri Radha Raman:

Will the Minister of Edacation and
Scientific Research be pleased to refer
to the reply given to Starred Ques.
tion No. 1477-A on the 4th Septem-
ber, 1957 and state:

(a) whether the proposal regarding
the establishment of an institute for
training of librarians has since been
finalised;

(b) if so, outlines of its composi-
tion, management, administration and'
finance;

(c) the qualifications prescribed for
the trainees; and

(d) the duration of the training
course?

The Minister of Btate in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. S8hrimali): (a) No,
Sir. It is still under discussion with
the Delhi University.

(b) to (d). Do not arise

Educational and Vocational Guidance

g9, J Sbri Shree Narayan Das:
‘L Shri Radha Raman:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) the extent to which the various
State Governments have been able to-
take advantage of the Central Scheme-
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of giving grants for starting educa-
tional and vocational guidance service
in their respective areas,

(b) what are the organisations and
agencies set up in various States for
the purpose and the level on which
they have begun functioning;

(c) how long it would take to im.
plement this service at Secondary
Schools Ievel; and

(d) what is the programme drawn
up in this regard for Second Five
Year Plan?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr., K. L. Shrimall): (a) to (d).
A statement is placed on the Table of
the Lok Sabha. [See Appendix 1I,
annexure No. 150].

Multipurpose Schools in Punjab

870. Shri D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the total amount of grant ear-
marked for the Government of Pun-
jab for starting multipurpose schools
during the Second Five Year Plan
period, year-wise;

{(b) the amount of grants actually
sanctioned so far during the Second
Plan period, vear-wise; and

(c) the number of multipurpose
schools started so far or proposed to
be started in Punjhb State during the
Second Plan period?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) )

Rs. in lakhs.
1956-57 40,565
1957-58 14,448
1958-59 19,560
1959-80 39,180
1960-61 58,698

(b) 1956-57 Rs. 20,28,250; 1957-58
Nil.

(¢) No multipurpose schools have
been started so far. The acheme is
proposed to be implefnented with
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effect from 1858-59. The number of
schools that may be converted during
the years 1958-81 is not known.

National Book Trust

871, Shri D. C. Sharma: Will the
Minister of Education and Scilentific
Research be pleased to refer to the
reply given to Starred Question No.
877 on the 13th August, 1957 and
state the progress made with regard
to setting up and functioning of the
National Book Trust?

‘The Minister of State In the Minis.
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): A state.
ment is laid on the Tahle of the Lok
Sabha. [See Appendix II, annexure
No. 151.]

Primary School Teachers’ Salaries

872 Shri D. C. Sharma:
’ Shri Nagl Reddy:

Will the Minister of Education and
Scientific Research be pleased to lay
a statement on the Table showing:

{(a) the names of the States which
have so far submitted proposals for
1957-58 under the Central Govern-
ment’'s scheme of giving subsidy to
States to increase Primary School
Teachers' salaries; and

(b) the amount sanctioned to each
State for the purpose?

The Minister of State In the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) and
(b). A statement is laid on the Table
of the Lok Sabha. [See Appendix II,
annexure No. 152].

Three-Year Degree Course Estimates
Committee

873. Shri D. C. Sharma: Will the
Minister of Educatiom and Scientific
Research be pleased to state:

(a) whether the question of giving
grants for the improvement of edu-
cation in affliated college has been
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considered by Government in the
light of the recommendations of the
‘Three-Year Degree Course Estimates
Committee under the Chairmanship
of Shri C. D. Deshmukh;

(b) if s0, the nature of the decision
taken; and

(¢) the number and names of such
<colleges to which such grants have
been given s¢ far?

The Minister of State in the Minis-
try of Education and Scientific Re.
search (Dr. K. L. Shrimail): (a) to
(¢). The matter is being examined in
consultation with the State Govern-
ments.

Pregservation of Monuments in

Punjab

874. Shri D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the amount that has been sanc-
tioned in connection with the pre-
servation of monuments of national
importance in Punjab for the year
1957-58; and

(b} whether the amount is sepa-
ratelv earmarked for each of the
monuments to be preserved?

The Minister of State in the Minis-
iry of Education and Scientific Re.
search (Dr. K. L. Shrimali): (a) Rs.
55,904,

.{b) Yes, Sir.

Scientific Civil Service

8715. Shri D. C. Sharma: Will the
Minister of Education and Sclentific
Research be pleased to refer to the
reply given to Starred Question
No. 830 on the 13th August, 1957
and state:

(a) whether the scheme for creat-
ing a Scientific Civil Service has
since been finalised: and

{b) if so, the details thereof?

The Minister of State in the Minis-
try of Education and Scientific Re-
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search (Dr. K. L. Shrimall): (a). No,
8ir.

(b) Does not arise.
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Dismissal of Civilians in Defence
Services

879. Dr. Ram Subhsag Singh: Wil
the Minister of Defence be pleased to
state:

(a) the procedure followed by the
Defence Ministry regarding the dis-
missa]l from Military service of per-
sons holding lien on permanent civi-
lian appointments; and

(b) since when this procedure is
being followed?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Personnel
in the Armed Forces, whether or not
holding any lien on permanent civi-
han appointments, are dismissed from
military service in accordance with
the provisions of the Army Act/the
Air Force Act/the Navy Discipline
Act and the rules made thereunder.
HH a Government servant holding a
lien on a permanent civilian appoint-
ment and employed 1in the Army/Air
Force is, for any reason, dismissed
from the Army/Air Force service,
such dismissal does not operate as an
automatic dismissal from his perma-
nent civilian appomtment. He is
reverted to his civilian appointment
and the competent civil authority ex-
amines the case on merits and decides,
after giving the official concerned op-
portunity of being heard, whether or
not he should be retained in the civi-
lian appointment where he holds a
lien or dismissed from that service
also. The same procedure iz applica-
ble in respect of Naval personnel also
except that if a person serving in the
Navy and holding lien on a civil ap-
pointment is dismassed with disgrace
from the Navy, he forefeits his right
of reversion to his civil appointment
also,

{b) The above procedure is in vogue
in the Army and Air Force sgince
October 1956 and in the Navy since
1934.
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Raids and Firing by Nagas

Pandit D .N. Tiwary:
281 Shri D. C. Sharma:
* { Shri Raghunath Singh:

| Shri Mohan Swarup:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it 1s a fact that even
af*er the demand of Nagas about the
Central administration of Hill areas
of Assam has been conceded, raids
and firings by Naga rebels continue;

{b) the number of raid and shoot-
ings by Naga rebels after the settle-
ment of the issue of Naga Hills area
administration; and

{c) the circumstances under which
they were carried out?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar):
(a) It is a fact that raids and firings
have not completely ceased

(b) 28 incidents have been reported
during the period 26th September
1937 to 10th November, 1957,
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(¢} Most of these incidents have
been in the nature of ineffective snip-
ing, trom a long range, on Govemn-
ment convoys or posts. ‘There have
been a few incidents of armed rob-
beries.

“Malikhana” to ex-Rulers

882, Shri Maniyangadan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Government of
India had granted a Malikhana to
the former Parppanad Raja’'s family
and whether it is still being paid;

(b) if so, the total amount paid
frorn November 1948 to October, 195%7;
and

{¢) whether certain members of
Chembrole family pointed out to the
Central Government in October 1948
that the disbursement of the Mali-
khana should be stayed, pending a
thorough examination?

The Minister of State in the Minis-
try of Home Affairs (SBhri Datar):
(a) Yes.

(b) The information iz being col-
lected and will be laid on the Table
of the House.

(c) Yee. The Government of India
did not consider that there was justi-
flcation for holding up the payment of
the Malikhana. The persons who re-
presented were therefore informed
that they could seek their remedy in
a Court of law. We are informed that
a crvil suit on the subject is now
pending in the Courts of Kerala State.

Foreign Experts in Defence
Services
833. S8hri Warier: Will the Minister

of Defence be pleased to lay a state-
ment on the Table showing:

(a) the nationality and assignments
of the foreign experis who are em-
ployed at pre<ent in India’s Defence
Services;

{(b) the number of experts who
have left for Pakistan after their
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relegse from their service in India;
and

{(¢) a list of those foreign experts
who may be still in India after their
release from their assignments in
Defence Services?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) to (¢): A
statement is laid on the Table of the
Lok Sabha. [See Appendix II, annex-
ure No. 155]

Naval Officers

884. Shri Warior: Will the Minister
of Defence be pleased to state:

(a) the average number of officers
taken into the Navy annually; and

(b) the annual percentage of pro-
motions allowed to officer’s grade
from lower ranks?

The Deputy Minister of Defence
(Shri Raghuramiah): (a) Sixty-one

(b) 12} per cent.

Scheduled Areas

885. Shri Sanganna: Will the Minis-
ter of Home Affairs be pleased to refer
to the answer given to Unstarred
Question No. 1055 on the 30th August,

1957 1n respect of the Scheduled
Areas and State:
(a) whether all the Governors

have since sent their reports;

(b) if so, whether any new sugges-
tions about the Socio-economic uplift
of the Adivasis have been made in
their reports; and

(c¢) what are those new suggestions”

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Since
then, only the Governors of Orissa
and Punjab have =ent their reports.

(b) There are no new suggestions.
The reports mainly deal with what
has been done during the year for the
welfare of Adivasis and the develop-
ment of Scheduled Areas.

(c) Does not arise
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Ganja Plantations

887. Shri L. Achaw Singh: Will the
Minister of Finance be pleased to
state:

(a) the total amount of excise
revenue from ganje plantation in
Manipur during the years 1954-55,
1955-56 and 1956-57; and

(b) the quota of plants allowed to
be planted during these years?

The Minister of Finance Shri T. T.
Krishnamachari): (a)

1954-55 Rs. 16,841/-
1955-56 Rs. 23,2868/-
1958-57 Rs. 32,928/-
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(b)

1934-55 1,000 plants
19858-56 13,000 plants
19586-37 12,000 plants

Ganja Production

888, Shri L. Achaw Singh: Will the
Minister of Finance be pleased to
state:

(&) the estimated average yield
per plant of Ganja available per year;

(b) the actual quality of ganja
yield purchased by the Excise Depart-
ment in Manipur per plant; and

(c) the maximum number of plants
allowed to be planted by each planter
in Munipur?

Tho Minister of Finance (Shri T. T.
Krishnamachari): {(a) Quarter seer per
plant during 1955-56 and 1856-57 and
estimated half a seer per plant during
1957-58.

(b)4-21 ch. per plant during 1955-56;
508 ch. per plant during 1958-57. No
collection during 1957-58 has so far
been made.

(c) There 15> no maximum limit for
an individual planter. The license to
plant the required number of plants
15 sold by tender.

Pakistani Natiomals in India

Pandit D. N. Tiwary:

589. Sardar Igbal Singh:

Wil! the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a large
number of Pakistani nationals who
come to India on Passports overstay
here for more than a year and become
untraceable;

{b) whether any record is kept of
foreign nationals who visit India on

Passports:
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(c) if so, why are they allowed to
over-stay: and

_(d) the number of Pakistani na-
tionals over-staying for over 3 months
during the last one year?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
(a) to (d). The information is being
collected and will be laid on the Table
of the House as soon as it is avail-
able

Mineral Wealth of Salem

890. Shri Narasimhan: Wil the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the steps proposed to be taken
for the exploitation of bauxite, iron,
chromite, limestone, magnesite, dolo-
mite, kankar and other minerai de-
posits in Salem District;

(b) which of these will be done
through State Enterprises; and

{(¢) which of them will be left for
exploitation by the Private Sector?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (&) to (c).
Beyond granting concessions to  pri-
vate parties who apply, no steps are
proposed to be taken for the exploita-
tion of the minerals mentioned, ex-
cept for iron ore, magnesite and chro-
mite. With regard to iron ore and
chromite, both of which are minerals
placed in Schedule A of the Industrial
Policy Resolution, stepe are being
taken to ascertain whether the de-
posits in the Salem District are suffi-
ciently large to admit of large scale
exploitation. If so, they will be ex-
ploited by the State; if not, they will
be let out for exploitation by private
enterprise. As for magnesite, propo-
sals for its exploitation by the State
are under the consideration of the
Government of Madras.
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Scholarships

893. Shrimatl Parvathi XKrishnas:
Will the Minister of Edacation and
Scientific Research be pleased to
state

{(a) the number of scholarships
granted to students in Himachal Pra-
desh by the Himachal Pradesh Admi-
nistration and the Government of

India during the years 1956-57 and
1957-58,

(b) the amount spent under this
head during each of the above two
vears 1n the termtory, and

{(¢) whether any complaints have
been received about the 1nordinate
delay 1n the grant of scholarships?

The Minister of State in the Minis-
trv of Education and Scientific Re-
search (Dr K L Shrimall). (a) to
(c) A statement 1s laiad on the Table
of the Lok Sabha [See Appendix II,
annexure No 156 ]

Political Sufferers

894 Shri § C Samanta: Will the
Minister of Home Affairs be pleased
to state

(a) whether any concessions were
given by the Central Government to
political sufferers in the matter of
first appointment or re-appointment
to the public service during 1955 and
1956

(b) 1f so, the number of persons
g1ven such concession, and

{c) whether Government will place
a list of the same on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c) A statement 1s laid on the
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the Table of the Lok Sabha. [See Ap-
pendix II, annexure No. 157.]

Rights over Jiratla Land

885. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:,

(a) whether it is a fact that the
buyers of land owned by Jiratia
tepants of Sonamura division in Tri-
pura are denied ownership rights over
such land even after registration;

{(b) whether it is a fact that buyers
of land of Jiratia tenants in that area
are being asked to sell their crops to
the Tripura Administration on the
same rate and in the same manner as
the Jiratia tenants have to observe in
Tripura,

(c) if so, what are the reasons, if
any, for not recognising the right of
new owners of the land formerly
belonging to Jiratia; and

(d) the steps Government propose
to take to regularise ownership rights
of the buyers?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No, transfer by sale which 18 made
m accordance with Section 12 of the
Law of Landlord and Tenant in force
in Tripura and which is registered
under Section 1! of the Act 1s reco-
gnised in law.

(b) No, neither the Jiratia tenants
nor the buyers of this land are asked
to sell their crops The Administration
however, helps the Ziratia tenants in
dasposing of their surplus produce.

(c) The question does not arise,

(d)} Does not arise.

Death of a J.C.O.

+
296 Shri 8. M. Banerjee:
) 8hri Hem Raj:

Will the Minister of
pleased to state;

{a) whether it is a fact that a J.C.O,
belonging to the Ministry of Defence

at Khamaria

Defence be
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Security Corps attached to Khamaria
ordnance factory, was found murdered
on the night of 9|10 September, 1957;

(b) if so, whether any enquiry was
conducted; and

{c) the findings of the enquiry?

The Deputy Minister of Defence
{Shri Raghuramalah): (a) Yes.

(b) Yes

(c) Police enquiries are stil}
proceeding.

Civilian Employees in Defence Eata-
blishments

897. Sardar Igbal Bingh: Will the
Minister of Defence be pleased to
gtate:

{a) the total number of Civilian em-
ployees in the variocus Defence Esta-
blishments including Ordnance Fac-
tories;

(b) the total number out of them
declared permanent and quasi-perma-
nent; and

{¢) whether their number has in-
creased during the last three years?

The Deputy Minister of Defence
(Shri Raghuramatah): (a) 2,53,875.

(b) 53,824 have been declared per-
munent and 34,517 have been declar-
ed guasi-permanent

*(c) Yes.
Janta Colleges in Punjab

898. Sardar Igbal Singh: Will the
Minister of Education and Sclentific
Research be pleased to state:

{a) the number of Janta Colleges
opened so far in Punjab State;

(b) the names of places where these
are situated; and

(¢) how many students have bene-
fited from these institutions?

The Minister of State iIn the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Bhrimali): (a) One. -

(b) Dujana, Distt. Rohtak.
{c) 98 up to 16838-57,
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Monuments in Funjab

899, Sardar Iqbal Singh: Will the
Minister of Edncntilon and Scientific
Research be pleased to state:

¢a) names of monuments of national
importance in the State of Punjab
where repairs have been undertaken
during the period from 1854-55 to
1957-58 (so far), and

(b} the expenditure incurred for
carrying out these repairs during the
same period?

The Minister of State in the Minis-
try of Education and Bcientific Re-
search (Dr. K. L. Shrimali): (a) ant
(b). The names of the monuments
where repairs were carried out during
1954-55, 1955-56 and 1956-57 and the
amounts spent thereon during this
periocd has already been furnished to
Lok Sabha 1ide statement No. II
attached i1n reply to part (d) of the
Unstarred Question No. 3589 answered
on 18-11-57.

The necessary information for the
year 1957-58 upto the end of October,
1957 1s shown in the statement placed
on the Table of the Lok Sabha. [See
Appendix 11, annexure No 158].

Joint Stock Companies

900, Shri V. P. Nayar: Wil the Mi-
nister of Finance be pleased to state
the total assets of managed joint stock
companies controlleq by private limit-
ed managing agencles as against
+“Secretaries and Tresasurers” and Pub-
lhic limited managing Agencies?

The Minister of Finance (Shri ¥. T.
Krishnamachari): The information
asked for i1s not readily available

Ex-Servicemen in Tripura

901. Shri Bangshi Thakur: Will the
Minister of Defence be pleaged to
state.

(a) the number of Ex-Servicemen
Ik Tripura at present;

(b) hew many of them have been
absorbed in Government service either
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in Tripura or outside Tripura up to
date; and

{c) how many, among them, have
been rehabilitated so far and when
the rest are likely to be rehabilitated?

The Deputy Minister of Defence
(Shri Raghuramalah): (a) 5.818.

(b) 618.

tc) In addition to the number men-
tioned in answer to part (b) above,
one erx-serviceman has been rehabi-
litated on land. Information about ex-
servicemen rehabilitated in the pri-
vate sector is not available., The
Tripura Administration have under
their consideration a number of
schemes which are likely to make
rehabilitation of about 1400 ex-ser-
vicemen possible. Every effort is
being made to rehabilitate as many
ex-servicemen and as soon as possi-
ble; but it cannot be said when all
those who require assistance in reha-
bilitation will be rehabilitated.

Dudknndi Aerodrome

902 Shri Subodh Hasda:
* Shri §. C. Samanta:

Will the Minister
pleased to state:

of Defence be

(a) whether i1t is a fact that Gov-
ernment Ppropose to maintain the
Dudkunds Aerodrome in West Bengal;
and

(b) whether 1t 15 also a fact that
nottces have been served by the De-
fence Ministry on the residents of
the surrounding vtllages of the said
aerodrome to shift from there?

The Deputy Minister of Defence
(Shri Raghnramaiah): (a) and (b).
No.

War Dog Training Centre

963. Shrimati Ila Palchoudhurl: Will
the Minister of Defence be pleased
to state:

(a) whether it is a fact that a pro-
posal to set up a War Dog Training
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Centre 13 under the consideration of
the Government of India, and

(b) if so, when a final decision 18
hikely to be taken?

The Depity Minister of Defence
(Shri Raghuramaiah): (a) and (b) It
has been decided as an experimental
measure, to make a start with three
Dogs and a small staff of one Junior
Commuissioned Officer and three Other
Ranks
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Balldings in Port Blair

Dr. Ram Subhag Singh:
945. { Shri A. S. Salgal:

will the Minister of Home Affairs
be pleased to state:

{a) whether Government building
No 80 at Babu Line, Port Blair, was
re-auctioned on the 19th June, 1857;

(b) if so, the price 1t fetched;

(c) the price for which the building
was sold m the first auction;

(d) the number of bidders at the
second auction; and

(e) whether the same monopolist
firm (who wag given Dundas Point
buildings) purchased it in the name
of one of itg partners or his wife?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes,

(b) Rs. 19,000 including the cost of
site and also the cost of add:itions and
alterations made after the first auction.

(¢) Rs. 1,370 without site.

(d) Six.

(e) Successful bidder at the re-
auction was Shrimati Rasool Bil
Dawood Khaji who is some relative of
Akoojees to whom Dundas Point
buildings were sold last year.
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VYigyan Mandirs

907. Shri Siddiah: Will the Minis-
ter of Education and Scientific Re-
search be pleased to state:

(a) the amount allotted for each
Vigyan Mandir during 1957-58; and

(b) the places in which they have
been established in Mysore State?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) Rs.
28,800,

(b) No Vigvan Mandir has been
egtablished in Mysore State so far.
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Red Fort, Delhl

o98. Shri Sambandam: Will the
Minister of Education and Scientifie
Research be pleased to state:

(a) the progress so far made in the
repairs of Red Fort, Dellm; and

(b) the amount spent for its re-
pairs since 1952, year-wise?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) A
statement ‘showing the progress made
in the repairs to the Red Fort, is
placed on the Table of the House.
{See Appendix II, annexure No. 160.]

(b) Year Amount spent.

1852-53 .. 25,833
1953-54 .. 18,781
1954-55 .. 10,289
1955-56 . 11,578
1956-57 .. 28,260
1957-58 2,000
Approximately

{upto Nov 1957).

Execavations at Kaveripoompattinam

909. Shri Sambandam: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether the excavation work of
Kaveripoompattinam mn Mayuram
taluk, Tanjore district, Madras State,
hag been commenced by the Depart-
ment of Archaeology,

(b) if not the reasons therefor; and

(c) when the same is likely to be
commenced?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Only
surface exploration, preparatory to
excavations, was carried out at Kaveri-
paoompattinam.

(b) Deep excavation work was not
taken in hand as the resulis obtained
from surface exploration were not
favourable for undertaking such work
on land and it is not practicable to
excavate below the sea.

(¢) Does not arise,
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Assistant Commlssioners for Sche-
duled Castes and Scheduled Tribes

810. Shri Siddiah: Will the Minigs-
ter of Home Affairs be pleased to
refer to the reply given to Unstarred
Question No. 1408 on the 9th Septem-
ber, 1957 and state:

(a) how many vacancies of Assis-
tant Commuissioners were there when
the Union Public Service Commission
called for applications in July, 1857

and how many were advertised to be
filled up

(b) whether any appointments were
made before the selection by the
Union Public Service Commission;

(c) 1f so, when and
therefor;

the reasons

{d) whether Government propose
to recruit to each State only those who
know the regional language of that
State and who belong either to the

Scheduled Castes or Scheduled Tribes;
and

(e) 1f not, the reasons therefor?

The Deputy Minister of Home
Affairs (Shrimatt Alva): (a) There
were B vacancies out of which only 4
were advertised as efforts were being
made to get suitable officers from the
States for the remaining posts. The
Union Public Service Commission have
since been asked to recommend eight
names instead of four.

(b) and (¢} Yes Four such appoint-
ments were made, on the 15th April,
18th and 21st September and 2lst
November, 1957. Two of them were by
deputation of officers from the States.
The other two were of suitable non-
officials and the appointments were
on a temporary hasis for a period of
one year,

(d) and (e¢). Knowledge of more
than one regional language and of
one or two tribal dialects has been
laid down as one «aof the desirable
qualifications for these posts. The
Union Public Service Commission have
also been asked to give preference to
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Scheduled Castes and Scheduled
Tribes candidates, other things being
equal
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RE: MOTION FOR ADJOURNMENT
12 hrs.

Mr. Speaker: The House will now
take up

Shri Anthony Pillai (Madras
Worth): Sir, I rise to a point of order.
1 gave notice of an adjournment
motion with regard to the theartened
wtrike in the Hindustan Aircraft
factory. May I know whether you
are admitting that adjournment
motion?
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Mr. Speaker: 1 would like to re-
peat one thing for consideration and
adoption by hon. Members. This hon.
Member has given a notice relating
to some strike which has been going
on or threatened for three years sinee
1954 in the Hindustan Aircraft
Factory. He has asked the question
as to why Government has not settled
that matter. Therefore, he has said,
1t 1s a matter of urgent importance
I refuse to accept that a matter which
has been pending since 1954 is of
such an urgent nature that further
business of this House today ought to
be stopped and preference given to
this I do not deny there may be
other methods but adjournment
motion 15 not the method. I ruled
this out.

Now, the hon Member wants to
raise 1t here evidently to satisfy these
people He can tell them so, and he
thinks 1t 13 enough if he raises it on
the floor of this House. I do not want
that any hon. Member should bring
up an adjournment motion which 1
have already disallowed. If he feels
that there are legitimate grounds for
me to change my opinion, I shall
bring it up the next day if during the
day he satisfies me that my original
opinion was wrong.

I commumcated this, and as if noth-
ing has been done he gots up and says:
“I want to know what has happened.”
What happened was that I disallowed
it and also sent 1t for his information.
I am really sorry that hon. Members
should make light of the time of the
House Every minute we are spend-
mg hundreds of rupees so far as the
House 1s concerned. Let us get through
the work quickly

Shri Anthony Pillai: Sir, on a point
of explanation

Mr. Speaker: There is no point of
order nor any point of explanation in
this

Shri Anthony Pillai: Sir, f 1 may
be permitted to make a remark, the
point that I raised is this. Apart from
the threatened hunger-strike, the
dispute is governed by the Industrial
Disputes Act the Government is
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required to give reasons if a dispute
is not referred to a Tribunal

Mr. Speaker: 1 am not concerned
with all that So far as an adjourn-
ment motion is concerned, the matter
must not only be of public impor-
tance but i1t must also be of recent
occurrence. It 1s not of recent occur-
rence here. It is three years old.
Therefore, it can be decided leisurely.
Everyday such a thing happens. This
dispute has been going on for so
many years. Therefore, hon. Mem-
bers would kindly study the rules
once again. I do not say that any
wrong must go without a remedy if
there is a wrong, but this is not the
remedy.

PAPERS LAID ON THE TABLE

NOTIFICATION ISSBUED UNDER ALL INDIA
ServICcES ACT

The Minister of State in the Minis-
try of Home Affatrs (Shri Datar):
Sir, I beg to lay on the Table, under
sub-section (2) of Section 8 of the
All India Services Act, 1851, a copy
of Notification No. S.R.O 3701, dated
the 23rd November, 1857, making
certain amendments to the All India
Services (Provident Fund) Rules,
1955. [Placed wm Library. See No.
LT-399/57].

Lok SaHavax SeENA RuLes

The Deputy Minister of Defence
(Sardar Maljithia): Sir, I beg to lay
on the Table, under sub-section (3)
of Section 11 of the Lok Sahayak
Sena Act, 1956, a copy of the Lok
Sahayak Sena Rules, 1957, published 1n
Notification No. S.R.O 385, dated the
21ist October, 1957 (Placed in Library
See No. LT-400157).

SYATEMENT CORRECTING REPLY GIVEN
TO A QUESTION

Sardar Majithia: Sir, I beg to lay
on the Table a copy of the statement
correcting the reply given on the 25th
July, 1857, to a supplementary on
Starred Question No. 334, regar..ng
the Air Force College, Begumpet.
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Statement

In reply to the first Supplementary
Question ariting out of Starred Ques-
tton No 334 for 25-7-57, by Shri
M. R. Knshna, whether certain Sec-
tions of the Academy were shifted
back to Begumpet after experiencing
certain difficulties in shifting them to
Jodhpur, I had, inter alua, stated thar
the training school was still there but
1t imparted training on Jet aircraft
only

2. In reply to the next supplement-
ary Question by Shri B. S Murthy
who wanted to know the necessity
for the change, I had stated that:

“Previous to this we had piston
engine aircraft and also jet air-
craft at Begumpet and piston
engine aircraft at Jodhpur. We
have now separated the two and
this will result in better facilithes
for training.”

3. The information given in answer
to these supplementaries needs revi-
ston. The correct answer to the first
supplementary question should read
that the Training School at Begumpet
imparted training on Transport alr-
cratt only, and the answer to the next
supplementary question put by Shn
B S Murthy should read as under:

“Previous to this, basic training
on piston aircraft was given at
Begumpet and Jodhpur. We have
now concentrated this training at
Jodhpur, and traning on trans-
port aircraft at Ijegumpet. This
will result in befter facilities for
training.”

CustomMs DuTiEs : HAWBACK (GALVA-
N1aep IroN Wirk Probducrs) RuLes

The Deputy Minister of Finance
(Bhri B. B, Bhagat): Sir, 1 beg to
lny on the Tab's, under sub-section
(4) of Section 4%-8B of the Sea Customs
Act, 1878, a ¢opy of the Customs
Duties Drawback (Galvanised Iron
Wire Products) Rules, 1957, published
m Notification No S. R. O. 3430,
dated the 28th October, 1957. [Placed
wn Library. See No. LT-402/57.)
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MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabhd:—

“In accordance with the pro-
visions of rule 125 of the Rules
of Procedure and Conduct of
Business 1n the Rajya Sabha, I
am directed to inform the L.ok
Sabha that the Rajya Sabha, at
its sitting held on the 28th Nov-
ember, 1957, agreed without any
amendment to the Naga Hills-
Tuensang Area Bill, 1857, which
was passed by the Lok Sabha at
its sitting held on the 25th Nov-
ember, 1857."

BUS ACCIDENT IN HIMACHAL
PRADESH

The Minister of Home Affairs
rPandit G. B. Pant): Sir, on 20th
November, 1957 a passenger bus of
the State Transport Service of Hima-
chal Pradesh Administration was on
a trip from Simla to Kotkhai, a dis-
tance of 36 miles. The bus left Simla
at 2.45 p.M. with 17 passengers be-
sides the driver and the conductor.
On the way, it picked up 5 more pas-
sengers. Soon after the bus left
Theog, it began to rain and by the
time the bus reached viliage Chhaila
at 6,00 p.Mm. the rain became qune
heavy. The bus left Chhaila at 6.30
p.M. and after it had barely proceed-
ed a furlong it began to tilt on one
side. It appears that the driver cut
across sharply at a hill recess with
the result that the near side wheels
slipped and the bus tilted over into
the precipice and dropped 150 feet
into the river Giri. Villagers from
the near-about villages rushed to the
place and started rescue work. Of the
24 persons in the bus, 5 (including
the conductor of the bus) died ins-
tantly and 19 were injured. Medical
aid was rushed out from Theog and
the rescue party removed the injured
persons. Of the 3 persons who died
ike bedies of two of them were wash-
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ed away by the river and 3 bodies
were recovered. Of the 19 persons 3
had received minor injuries and they
left for their homes. Of the remaining
16, 13 were admitted in the Snowdon
Hospital, Simla, and 8 in the Theog
hospital. Later these 3 persons were
aiso removed to the Snowdon Hospi-
tal, Simla. Serious injuries were sus-
tained by 3 persons of whom one suc-
cumbed to them and died in the hos-
pital on .22-11.1857, The recoveéry of
cthers is proceeding satisfactorily.

Himachal Pradesh Administration
have appointed a Committee of 3 offi-
cers to make an investigation Iato
the causes of the accident. The
mvestigating committee consists of
the Superintendent of Police,
Mahasu  District, Executive Engi-
neer, P. W. D, and the Automo-
bile Engineer of Himachal Transport
Service, The Committee are continu-
ing their investigations and will sub-
mat their final report and finding after
the investigations have been complet-
ed.

BUSINESS OF THE HOUSE

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): Sir,
on behalf of the Minister of Parlia-
mentary Affairs, with your perzm‘si
sion, I rise to gannounce that Govern-
ment business in this Sabha during
the week commencing Monday, De-
cember 2, will be taken up in the fol-
lowing order:—

1. Any item of business carried over
from today’s agenda.

2. Discussion on the Food Situation
cn a motion to be moved by the Mi-
nister of Food and Agriculture.

3. The Indian Railways
ment) Bill

(Amend-

4. The Capital Issues (Control)
Amendment Bill

3. The Central Excises and Salt
{ Amendment) Bill
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6. Discussion on the interim report
on the activities of the Life Insurance
Corporation on a motion given notice
of by Sarvashri S. C. Gupta ana
Radha Raman.

7. Discussion on the future of non-
Government (Light) Railways on a

motion given notice of by Shri Jhu-
lan Sinhasa.

8. The Indian 'Telegraph (Amend-
ment) Bill, as passed by Rajya Sabha.

9. The Coal Bearing Areas (Acqui-
sition and Development) Amendment
Bill.

10. The Indian Reserve Forces
{Amendment) Bill, as passed by Rajya
Sabha.

11. The Delhi Development Bill.

Shri T. B. Vittal Rao (Khammam):
The Indian Railways {(Amendment)
Bill is in pursuance of the rececmmen-
dations said to have been made by the
Railway Freight Structure Enquiry
Committee. but we do not have the
report. How can we deal with that
B:l1? So, the Chair may nstruct
them to supply the report of the Rail-
way Freight Structure Engquiry Com-
mittee,

Mr. Speaker: The hon. Minister will
communicate it to the hon. Minister of
Parliamentary Affairs and also to the
Lailway Minister.

——

INDIAN NURSING COUNCIL
(AMENDMENT) BILL

The Speaker: The House will now
take up the Indian Nursing Council
(Amendment) Bill, 1957 as passed by
‘he Rajya Sabha, for which three
hours have been allotted.

I have to inform the House that the
President having been informed about
the subject-matter of the Indian Nurs-
ing Council (Amendment) Bili, 19357,
Jhas, under article 117(3) of the Cons-
titution recommended to the Lok
Sabha the consideration of this Bill.
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The Minister of Health (Shri Kar-
markar): 1 beg to move:

“That the Bill further to amend
the Indian Nursing Council Act, 1847,

as passed by Rajya Sabha, be taken
into consideration”.

I should like to begin by saying that
this is a non-controversial measure
and [ propose to take a little longer
time at the commencement than I nor-
mally might have done, because that
might help to clarity the points that
the Members would like to make later.

The Indian Nursing Council Act,
1947, came into force from the 3lst
December, 1947, in the then provinces
of India. That was subsequently ex-
tended to the territories which were
prior to the 1st November, 1856 known
as Part B States. During the working
ot this Act, a number of suggestions
were made by the Indian Nursing
Council for amending scme of the pro-
visions of the Act. On the bacis of
the experience of the working of the
Act, an amendment was made earher,
i 1950, to clause (ii) of the provisa
to sub-section (3) of sub-section 10
of the original Act so as to provide
that any qualification granted by an
authority in the territories formerly
known as Part B States and recog-
nised by the State Nursing Council cf
a State to which the Act extended
would continue to be recognised qua-
lification for the purpose of registra-
tion in that State. Now, we come up
with the proposal for some amendments
to which I might briefly refer.

At the time the Indian Nursing
Council Act, 1847, was passed by the
Central l.egislature, {t had no powers
to legiglate on the subject of nursing
for territories which were then known
as Indian States. As a result of the
Constitutional changes, Parllament is
now competent that way and to ex-
tend the provisions of the Act to the
whole of India except the State of
Jammu and Kashmir. It iz therefore
proposed to extend the Act to the
whole of India except the State of
Jammu and Kashmir. ’
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[Shri Karmarkar]

Then, the second significant amend-
ment socught to be made is in respect
of election of members from among
the heads of nursing institutions.
Clause (b) of sub-section (1) of section
3 of the Act provides for the election
of one member from amongst them-
selves by the heads of institutions m
which training 1s given in nursing
administiration to nurses enrclied in a
State register. But, at that time, there
was only one institution in India giv-
ing training in nursing administration,
namely. the College of Nursing, New
Deihi. So, the seat remained vacant.
Now, two more institutions have come
in the field and hence the amendment
1S proposed

The thurd important amendment 1>
about the clection of midwives and
auxiliary nurse-midwives as members
of the Council. It is felt that it is
necessary to give representation to
auxiliary nurses and midwives and to
the new States to which this Act 1s
being extended. Hence a relevant
amendment to amend clause (g) of
section 3(1) of the principal Act is
being sought to be made.

There 1» another amendment relat-
ing to the Chief Administrative Medi-
cal Officer of each State as ex-officio
member of the Council Clause (1) of
sub-setcion (1) of secticn 3 of the Act
provides for ex-officio membership of
the Indian Nursing Council for the
Chief Administrative Medical Officer
of each former Part A State or if the
State Government in any case so
directs the Superintendent of Nursing
in the office of the Chief Administra-
tive Medical Officer of the State.
while clause (m) of that section pro-
vides for ex-officto membership of
State Directors of Public Health in
rotation. It is considered desirable
that Superintendents of Nursing who
are responsible to the Chief Adminis-
tartive Medical Officers of the States
for nursing services and are concem-
ed with the f[mplementation of the
recommendations of the Indian Nurs-
ing Council should also be members
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of the Council in addition to the Ad-
ministrative Medical OMicers. Hence
our proposal to have clause (1) and
(m) of section 3(1} amended appro-
priately

Then, about the representation of
Parliament cn the Council. Under
the existing provisions, twga Members
of Parligment are elected as members
of the Indian Nursing Council. The
amendment will make it three, one
from the Rajya Sabha and two from
the Lok Sabha.

The:n, 1 should not like to dilate on
amendments relating to the deletion
of sub-:section (8) of section 8. That
15 a consequentjal amendment. Amend-
ments to sub-sections (1), (2) and (3)
of section 16 are sought to be made
as amendments of a formal nature to
provide for consultation of the State
Nursing Councils and also to provide
for the recognition of the qualifications
granted in auxiliary-nursing-mid-
wifery

Then comes amendment 1o section
11. A large number of foreigners are
working in Indig in teaching and ad-
ministrative posts 1n mission institu-
tivns and they cannot be registered
with any of the State Nurstng Councils.
as the Indian Nursing Council has no
reciprocity for recognition of gualifi-
cation of the nurses in foreign coun-
iries where the foreign nurses were
trained and registered. The Indian
Nursing Council has not been ahle to
settle a scheme of reciprccity. But,
as the House will know, there is a
shortage of well-trained and experl-
enced nurses and it 1s necessary to
have those foreign nurses in the insti-
tutions 1n which they are serving and
also to have them registered on the
relevant register.

Then, a large number of Indian
nurses are also tralned in nursing in
other countries

Mr. Speaker: Are there no qualifi-
cations at all prescribed for them?
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Shri Karmatkar: Qualifications are
prescribed. They havZ to have a
qualification in the foreign coun-
tries. They are to have quali-
fications which are considered
adequate. The Indian Nursing Coun-
cil will go through their qualifications
and only when they are satisfled that
they have a minimum qualification,
they wiil propose them for registration.

As I said, there is a large number
of Indian nurses trained in nursing
in other countries such as Australia.
New Zealand. Canada and the United
States. They are entitled to registra-
tion with the Nursing Registration
Councils 1n those countries but not in
India. Hence, we propose to have
them registered here. apart from the
qguestion of reciprocity.

Then there is the amendment to
section 13(i). I should just say that
under the existing provisicns of the
Act, the executive committee may ap-
pomnt such number of inspectors as it
deems necessary to inspect any inst.-
tution. There 1s no specific provosion
that the executive committee can ap-
point inspectors from amongst tle
persons who are members of the
Indian Nursing Council. and hence a
specllic provision is sought to be made
to allow the appointment of members
of the council as inspectors.

About th¢ amendment to section 14
(1) {(b), T would like to say that sec-
tion 10(2) of the Act lays down the
procedure for recognition of the
qualifications in general nursing, etc,
and declaration of such qualifications
for the purposes of the Act. Under
section 15 of the Act, such declaration
1s to bce published in  the official
gazette There is no specific provision
m the Act to include such recognised
qualifications in the Schedule to the
Act except by having recourse to an
amending lIcgislation. It is, therefore,
proposed to give power to the Cen-
tral Government to amend the Sche-
dule to the Indian Nursing Council
Act,

Under article 78(1) of the Constitu-
tion, express provision is necessary to
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confer executive powers on the Cen-
tral Government.

Then, coming to the maintenance of
the Indian Nurses Register, under the
existing Act, there is no such provwi-
<ton for maintaining an Indian Nursing
Register just as there is a provision
under the Indian Medical Council Act,
1956, for the maintenance of an Ali-
India Indian Medical Register. Such
a register obvicusly would be a use-
ful addition, and therefore a similar
provision like tha: ir the Indian
Medical Council Act is made in this
Act also

Mr. Speaker: Are there to be grades
of nurses and midwives? There is
trouble constantly; so far as the
the medical practitioners are concen-
ed, all of them want to come under
the same register

Shri Karmarkar: 1t is on account of
the medical schools being there and
what you cell the college being there.
That trouble has smoothened out by
upgrading all the schools, excepting
the one in Ludhiana. There are no
such cases in the case of nurses.

Then about the amendment to sec-
tions 16 and 17—I should not like to
take the time of the House. The old
Schedule under the Indian Nursing
Council Act, 1947, has become out-of-
date It is being substituted by an
up-to-date Schedule, and provision is
also being made by insertihng a new
section to provide for bringing into
force the provisions of the amending
Act and for the continuance of the
existing council for each State.

1 took the opportunity of speaking
for a little more time than I might
otherwise have taken, because these
are all salutary amendments follow-
ing very close investigation. I hope
that this House will pass this Bill
without much discussion, not because
discussion is in any way sought to be
evaded by Government, but because
these are salutarv amendments. If
there are any points arising out of
these observations, I shall be very
happy to reply to them.
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Mr. Speaker: Motion moved:

“That the Rijil further to amend
the Indian Nursing Council Act,
1947, as passed by Rajya Sabha, be
taken into consideration’.

shri M. Elias: (Howrah) rose—

Mr. Speaker: If he wants to speak
only on his amendments, he need not
speak now He can do so when we
come to the clauses.

Shri M. Elias: I want to make some
general observations  also. Before
coming t¢c my amendments, 1 want to
make some general observations on the
work of the Indian Nursing Council.
We should have got a detailed report
of the working of the Indian Nursing
Council since it came into existence In
1947. But we have not got such a
report 1n our hands. But there is
only the report which we have got
from the review of the first Five Year
Plan. On the basis of that and some
other reports of the Govermrment, T
want to make some criticisms.

When the Indian Nursing Council
came into existence in 1847 at that
time we had only 7,000 nurses in our
country, The Bhore Committee, on
whose recommendation the Nursing
Council came into existence, has
recommended many things with regard
to the nursing staff in our country.
Among those, there are some
main recommendations, firstly with
regard to the number of nurses in
our country, secondly on the working
conditions of the nurses and thirdly
on the improvement of training of
nurses in our country.

Taking the first, namely the number
of nurses, we find from the review of
the Five Year Plan that very little
progress has been made here. Only
10,000 nurses have been trained within
these ten years whereas the Bhore
Committee expected about 15,000
nurses to be trained within this period.
The Committee also expected that at
the end of the second Five Year Plan,
we should have about 80,500 nurses in
our country. But we are very sorry
to find that the Indian Nursing Coun-
cil as well as the Health Ministry could
not meke any progress with regard to
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the number of nurses in our cduntry.
We find that only 2,000 nurses are be-
ing trained yearly in our country. If
we progress at this rate, I do not un-
derstand when we shall reach the
target of 80,000,

If one takes the number of nurses
in certain States of our country, one
wiil be horrified. I am wvery much
closely connected with the movement
of the nurses in West Bengal. I know
the details about the condition of the
hospitals and nurses in West Bengal,
We have got only 15,000 beds in the
different hospitals in West Bengal.
According to the recommendation of
the Bhore Committee, five beds need
one nurse. According to that, we need
right now about 3,000 nurses. But the
Bhore Committee did not consider
what would be the working hours of
the nurses and how the 24 hours will
be divided The nurses cannot work
for more than 8 hours. So, if we
divide 24 hours into three shifts, then
the number required will be about
9.000 for 15,000 beds. Everybody
knows the fact that due to want of
beds in hospitals, the patients are
forced to remain on the floor and
verahdahs. Therefore, the number of
patients is far more than the number
of beds in the hospitals. T am leaving
that point apart. Even for the 15,000
beds just now we require 9.000 nurses
But we have got only 1,058 nurses in
West Bengal to attend to these 15,000
beds for 24 hours. When such is the
case, one can imagine how the patients
are being treated bv the nurses. The
nurses cannot attend to all the patients
for whom they are responsible. One
nurse has to attend to about 125 beds
for 10 or 12 hours. Therefore, 1 want
to know from the Indian Nursing
Council what steps they are contem-
plating to increase the number of
nurses in our country.

Then, one of the major recommen-
dations of the Bhore Committesr ic
about training. We find that nothing
}as beem done to improve training
on the basis of this recommendation.
The Committee recommended that
all the nurses must be treated as the
medical students are treated in the
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hospitals or colleges, But we find
that nurses are being treated by the
aospital authorities as cats and dogs.
They are being forced to work in the
rospitals for 9 or 10 hours. I have
found that late at night the nurses
have to prepare their lessons for their
examinations. Since they are over-
worked, they do not find any time to
devote towards their education.
Therefore, this thing also, which has
been strongly recemmended by the
Bhore Committee is not being done,

Another strange thing is happening
in our country. The trained nurses
who pass the examinations very suc-
cessfully are not given any employ-
ment, though all the hospitals are
understaffed. In West Bengal, only
cne-third of the trained nurses are
given employment and the others who
pass the examinations are not being
given any employment. This is a
strange thing.

With regard to the training of nur-
ses, they should be made to specialise
1in different diseases such as cancer,
T.B,, etc, but that also has not yet
been done. This recommendation
bas been made not only by the Bhore
Committee but also by the Indian
Medical Association. Recently the
Indian Medical Asscciation have en-
quired into this matter in detail and
have said that the training of the
nurses is very bad and it must be
improved. I am not going into the
details of their recommendations.

About the working conditions, one
of the major findings of the Bhore
Committee is that they are horrible.
We should be ashamed of the condl-
tions of the nurses in our country.
They are the worst sufferers in the
fleld of employment which we see
now. One is horrified on considering
their working hours and working con-
ditions. Except ir one or two major
hospitals, like the Neelaratnam Sirkar
Hospital and the Medical College
Hospital, in all the other hospitals
nurses have to work for more than
10 to 12 hours. Sometimes they have
to work for 24 hours continuously
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without any break They have been
forced to work in this way by the hos-
pital authorities.

With regard to wages, there is no
similarity about the wage system

and the salary system and other
amenities.

In our country there are three
categories of hoapitals-—Government-
controlled, semi-Government-control-
led and private hospitals. In private
hospitals the nurses are given only a
salary of Rs. 40/- or Rs. 45/-. ‘They
do not get any allowance. If at all
they get any allowance, they get only
10 annas or 12 annas. In some hos-
pital they pay Re. 1|- per day.

Recently, the West Bengal Govern-
ment has introduced a new scheme
with regard to the salary and other
smenities of nurses. In the name of
improving the salary and working
conditions of the nurses, they have
actually decreased the salaries of
nurses. The salaries of all categories
of nurses have been decreased by 10
to 30 rupees for this reason. There-
fore, there is very much discontent
2smong the nurses. If the Govern-
ment is not aware of the fact and if
thiey do not pay any attention to
mitigate their decmand, 1 do not know
vhere the situation will lead us to.
The salaries and wages of nurses are
very poor in our country.

With regard to housing, clothing
and other amenities also, the system is
very bad in our country. The nurses
always work under the constant threat
of dismissal. For minor matters and
on false pretexts they are thrown
cut of employment. If they are not
able to satisfy the hospital authoritics,
they are thrown out of employment.
If they represent any grievance of
theirs to the hospital authorities or
the Government, they will immedia-
tely be discharged from their service.

They have no right to form an as-
sociation or a trade union. Recently
the West Bengal Government, in a
secret circular to the Trade Union
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Registrar, has instructed the Regist-
rar not to register any trade union of
nurses. I am not able to understand
how the West Bengal Government
can issue such a circular. It is a fun-
damental right, which is given to us
by the sacred Constitution of our
country, and that is being violated
by the West Bengal Government.

So, the nurseg cannot form any
organisation and they cannot repre-
sent their grievances or demands to
the hospital authorities. If any nurse
sends any petition, affixing her signa-
ture, to the hospital authorities, she
w i1l immediately be thrown out from
the hospital. 1, theretore, submit to
the Government that minimum demo-
cratic rights should be given to the
nurses, by which they can place their
demands before the Government for
mitigation.

I want to refer to some other mat-
ters in this respect. In hospitals so
many wrongs are committed by the
hospital authorities and the responsi-
bility for that is being thrown upon
the shoulders of the nurses and poor
hospital employees. In West Bengal
everyday we see corruption going on
in the hospitals. Valuable medicines
and equipments are being removed
from the hospitals; hospitals which
are supposed to work for serving the
humanity are now engaged in competi-
tion for making more profits out of this
hospital business. They make enor-
mous profits out of this hospital busl-
ness and the victims are the poor
nurses and other hospital employees.
The public are also not able to know
the actual picture. They are in the
dark as to what is happening there.

But one good thing is being done by
the West Bengal Government. They
are bringing all the nurses to a cen-
tral pool. 1 want to suggest that the
Government should also try to bring
all the doctors under the central pool
because most of the doctors are doing
many misdeeds in the hospital. They
pay little time to the hospital work.
They are always busy making money.
They do not want to leave the cit'es
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because they know very well that it
they go to the village hospital, they
cannot earn more money. Theretore,
for making more money, they remain
in the city, and the village hospitals,
consequently, do not get facility for
good treatment. That is why I am sug-
gesting that all the doctors should be
brought under a central pool, by
which we can distribute the doctors
to all the village hospitals. I know that
many NES block and Community Pro.
ject hospitals could not be opened for
want of nurses and doctors. Therefore,
this should be done by the Govern-
ment.

Now 1 do not want to refer to many
other things. My amendment rclates
to the improvement of the condition
of the nurses and other hospital
employees. Their health has w0 be
improved. ‘The nurses are engaged in
a great job. They have to suve the
humanity in our country. Therefore,
they should be treatad properiy Therr
demands and grievonces should be
mitigated. They should be treated as
human beings. When the nurses go
to the authorities four mitigatiocn of
theirr demands, immeciately the hos-
pital authorities say: you are the dis-
ciples of Florence Nightingale, you
should not think of yourself; you
should not think of your family. you
have to" sacrifice yourself for the
hospital. That is what the hospital
authorifies say. But those hospital
authorities are not able to show how
to sacrifice. They are making good
money, earning large profits.

About West Bengai I can say that
there nurses do not take that profes-
sion to make money. They take it
as the last resoit They cannot get
employment anywhere

Mpr. Speaker: This is only an amen-
ding Bill. The scope of discussion on
an amendment Bill is limited to the
points which have been touched, or
which are amended; not a general
discussion of the whole Act.

Shri M. Elins: I have an amend-
ment in regard {0 the improvement
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of the working conditions of the nur-
aes.

Mr. Speaker; Let me see whether
that will be relevant and in order, I
think the hon. Member has said
enough,

Shri M, Elias: I will finish in a
minute or two. By my amendment 1
am suggesting that all parts of India
should be represented in the Indian
Nursing Council. Now the Union
territories have been left out. I re-
quest that my amendment may be
accepted and that all Union Territories
should be included in the Indian Nur-
sing Council as they should also be
represented.

Shri K. U. PArmar (Ahmedabad~
Reserved—Sch. Castes): Mr. Speaker,
I welcome this Nursing Council
Amendment Bill

I would like to suggest something
fn connection with this Bill. In India
nursing facility is quite inadequate.
The reason is that we have not follow-
ed the policy of recruiting persons
and giving training in nursing so that
they should be usetul in the rural
areas. Now there is about one quali-
fied or unqualified doctor for 60,000
persons, which is quite inadequate.
We have not given proper train-
ing to those persons who go to
the wvillages {to serve the rural
peoble, I can say that 90 per
cent. of the population in rural areas
are not given proper facilities, That
iz why child mortality is increasing
day by day. In different villages,
increased child mortality is there. So
also, the hygienic conditions of the
peoble are going down day by day.

In the big towns also, the number
of doctors is not sufficient, with the re-
sult that in big hospitals alsc, we have
seen that they are not treating the
patients well. The result is, some
persons are dying in spite of their
getting treatment. In hospitals like
that in Calcutta, I have come across
some incidents. One child of an M.P.
died without any treatment.
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Shri Karmarkar: J don’'t mind ¥
you don't mind. He has come from
nurses to doctors. I will not be able
to reply to the points that he is
making because they are not wholly
relevant.

Shri K. U. Parmar: I am pointing
out this ineficiency which has result-
ed without the attention of the doctors
over the nurses.

Mr. Speaker: Both have to attend
upon the patients.

Shri Karmarkar: He says that doc-
tors have not attended on the nurses.
I am not able to follow.

Shri K. U. Parmar: This is due to
the 1nefficiency of the staff.

Mr. Speaker: They are not to attend
on each other.

Shri K. U. Parmar: I blame the
nurses for this reason.

I should say that they live in miser-
able conditions. Their pay and allow-
ances &re so low that we are not in
a position to attract a number of nur-
ses, Only when they are go miserable
and they are not finding any other job,
they turn to this side. That is the
reason why we have not attracted a
number of nurgses. Educated women
and educated girls are not entering
this profession because we have not
given more facilities for them to join
this course. So also, our minds are
very rigid and our treatment of nur-
ses has not changed. Because, nowa=-
days we have seen that people are not
praising thig nursing work. We shall
have to do something in that fleld also.

Our training scheme is not uniform
throughout India. As such, a uniform
curricula should also be enforced.
Then, I have seen in an industria] city
like Ahmedabad, the doctors are not
treating the nurses well. There is the
Matron in the Ahmedabad hospital
which is a well known hospital. There,
the attitude of the doctorg is such that
they are suppressed and not allowed
to work as they liked, Due to these
interferences also, the nurses are so
much disheartened to work satisfac-
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torily. As such, I suggest that nursea
should be given full opportunity to
work.

So also, the working hours of the
purses should be reduced. Nowadays,
there is not a sufficient number of
nurses with the result that they have
to work for more than 12 hours a day.
When they are working under such
conditions, they are tired and the re-
sult is, the patientgs have to suffer a
lot. Nowadays, the number of patients
has increased ten times within the
last ten years, because more men want
hospitalisation. But, the number of
nurses has not even been doubled. In
the result, we have to suffer a lot. 1
am pointing out these things to the
hon. Minister so that he may take these
things into consideration. If more
facilities are given to nurses, if their
pay and allowances are raised and the
number of working hours reduced
through the work of these Councils,
it would be bettter and that would be
an advantage to the people,

Dr. Sushila Nayar (Jhansi1): Sir, this
Bill that has been introduced with
regard to the amendment of the Indian
Nur-ing Council Act, really does not
call for much comment. It merely
seeks to have some Members of the
two Houses associated with the Nur-
sing Council and I think this is very
proper. It seeks to group the States
so that people from the different re-
gions will be associated with the Nur.
sing Council and no region will be
continuously neglected. There is a
little difference of opinion whether
the States that have been grouped to-
gether are the proper States to be
grouped together. However, the
matter, I think, is not of very vital
importiance. But, the Health Minister
might just look into it whether some
flexibility would not be desirable re-
garding the grouping of the States. The
regions may be defined. But, the
point is whether it is necessary to de-
fine in the Act which States are to be
grouped together. That perhaps may
be Ileft a little lax so that, in the light
of any comments that might be made
in the two Houses during the debate,
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the groupings may be changed if it is
considered necessary and desirable.

However, taking this opportunity
to say a few words regarding the nur-
sing problem in general, 1 would like
to make one or two oObservations.
THere is not the shadow of a doubt
that the conditions of nurses in India
today are not what they should be.
As a matter of fact, 8 Committee was
appointed by the Government of India.
1 had the honour of serving on that
Committee ag the Health Minister of
Delhi State and recommendations of
far-reaching importance were made in
the report of that Committee which,
if fully implementea, would ameiio-
rate the conditions of nurses to g large
extent. However, the States do not
seem to have taken any action so far
as I know, or perhaps I will be safe

In  saying that most of States
have taken no action on the
report of that Committee. 1 would

plead with the Health Minister, that
he may come to this House, if he need
to do that, to have powers so that re-
commendations of this nature can be
enforced and the States do not put on
the shelf reports of committees of this
nature for any length of time.

As matters stand at present, there
is an acute shortage of nurses in India.
We have very few nurses compared
with our needs. Why is it? We have
to look into it. The conditions of ser-
vice, living conditions and salaries and
allowances are very inadequate and
different in different parts of India.
In some of the States, they are very
very inadcquate.

The second point that discourages
many of our girls from taking up nur-
sing is the fact that in society, we are
not giving that status to the nurses
which should be reasonably theirs.
Most people would like their daughtery
to become doctors rather than nurses.
Most of the students would like to be
doctors rather than nurses. Compare
this with the position in other toun-
tries. People choose the vocation that
they have a liking for, because so far
as status is concerned, so far as remu-
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neration iy concerned, they are very
adequate and it is simply your wish,
whether you wish to be a doctor or
whether you find self-expression in
the profession of nursing which deter-
mineg your choice of your profession
I was agreeably gsurprised when I
found that our ex-Ambassador from
the United States Mr. Chester Bowles’
daughter Cynthia Bowles insisted on
taking training to be a nurse. Her
father wanted her to be a doctor. The
girl was adamant. She said, no, I want
to be a nurse, a public health nurse.
She told him, I want to go back to
work in India as a Public Health
Nurse. Why should not we create
conditions for nurses in India so that
the daufhters of some of our Minis-
ters, some of our Secretaries and
gome of our high placed business and
public men would desire and wish to
Become nurses in this country? That
iz what we ought to do and what we
need today. 1 was much distressed
when I heard—I was not present—
from some of the hon. Members fhat
when this Bill was being discussed in
the Rajya Sabha, some of the hon.
Members were rather fiippant. They
made some remarks with regard to
nurses which were not very dignified.
1 would discourage such a thing, and
1 would plead with my hon. friends
1ihat this is not the right attitude to
take. The nurse 1s the rock
bottom, the foundation on which ade-
quate medical care can be built. I am
a doctor, and 1 know that I will be.
come completely useless if I do not
have good nurses to carry out my in-
structions. That is in the field of cur-
ative medicine. Similarly, in the field
of preventive medicine, it is the publie
health nurse who has to go to the
people, to the homes, and carry the
message which can make your public
health measures effective in this coun-
try or in any other country. In view
of this fact, it is very necessary that
the recommendations that have been
made by the committee I mentioned
should be accepted and implemented.
I make bhold to say that those recom-
mendations are rather rhodest. Some
of us Who wanted to go further were
unable to do so because we had to
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have a concensus of opinion from all
the States. Even those modest re-
commendations have not been imple-
mented. They should be implement-
ed, ways should be found to imple-
ment them as early as possible,

While there is such a shortage of
nurses, it seems to be the attitude of
the authorities in most places that
married nurses should not he employ-
ed. T think it is not right, it is un-
desirable. We must find ways of em-
ployment by which the married nur-
ses van be made use of. You might
even introduce a part-time employ-
ment system for the married nurses
by which they can have regular houra
of work. They can work in the hos-
pitals or laboratories or any other
place. Ways and means should be
found to make use of these married
nurses. It should not be necessary
that a girl who takes to the nursing
profession should remain unmarried
in order to be effective in that field.

If some of these married nurses have
to work in hospitals, quarters will
have to be found where they can live
with their families. Today they are
non-existent. Nurses’ hostels are
necessary, and even the hostels for
single nurseg are most inadegquate at
present. We expect these girls after
qualifying to share rooms. It is all
right to expect people to undergo
hardship for a short time, in an emer-~
gency, for six months or a year, but
from year to year to expect these
nurses to live under inadequate con-
ditions, I do not think, is fair., We
must have better accommodation for
the nurses that are single, and we must
have a certain amount of provision for
nurses who are married, quarters
where they can live with their famni-
lies.

‘While on the one hand we deplore
the fact that there are too few nurses,
on the other hand I find there are a
number of qualified nurses who are
unemployed. I get sometimes letters
from them gtating that they do not
find employment. There is something
wrong somewhsre, and gs I pleaded
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in the debate on the Second Five Year
Plan, there is urgent need for what I
would call personnel planning. While
personnel planning is needed in every
field, it is particularly urgently needed
in the fleld of medicine and in the
field of public health because we have
a shortage of doctors, nurses, mid-
wives and trained pharmacists, and
therefore, whoever is adequately
trained should be employed and made
use of in an adequate manner. ‘That
can only be done if there is proper
personnel planning. I plead with the
Health Minister to devote attention
to this subject and do something effec-
tive about it as early as possible.

Mr. Speaker: The hon. Minister..

Shri Harish Chandra Mathur (Pali):
May 1 speak?

Shr] Karmarkar: ] am very grate-
ful to the House......

Mr. Speaker: Shri Mathur wants to
speak.

Shri Karmarkar: Shri Mathur. I
shall be very glad if he gpeaks because
he has always some useful points to
make,

Mr., Speaker: I did not notice his
getting up earlier.

Dr. Sushila Nayar: May I make one
more point which I missed?

Mr. Speaker: The hon. Member will
resume his seat. Dr. Nayar wants to
say something more.

Dr. Sushila Nayvar: In some of the
States girls that are trained in English
&re paid twice the amount that is paid
to girls that are, for instance, trained
in Bengali. If it is a difference of
educational qualifications and a differ-
ence in training, I can understand the
difference in .emoluments, but in India
today I do not see any reason why so
much store should be laid by the Eng-
lish language which we are try-
ing to put in its proper place as
an international language and not the
language of our country. Of course,
while T am speaking in English and
sounds a little incongruous......
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Mr. Speaker: The hon. Member does
not warnt to get twice the salary of
other Members here if she spesks in
English.

Dr, Sushila Nayar: Therefore, it
seems to me that this disparity bet-
ween the emoluments of the girls
trained in English and those trained
in the national or one of our regional
languages must be removed without
delay.

Shri Harish Chandra Mathur: The
Indian Nursing Council (Amendment)
Bill which is before obviously intend-
ed to widen the scope of the Indian
Nursing Council and to strengthen the
Council because of certain altered cir-
cumstances in which we find ourselves
today, and also because of the ex-
perience gained by the Council during
these ten years, as has been pointed
out by the hon. Minister. A pertinent
question to ask is: what is the experi.
ence which the Council has gained
during these ten years, what are the
difficulties which they feel they have
faced during these ten years, and how
do they propose to deal with those
difficulties?

The hon. Minister while giving an
elaborate elucidation of the various
amendments did not say a single word
to throw light on the experience that
the Nursing Council has gained dur-
ing these ten years. He has not told
us a single worg about the difficulties
that this Council has faced. He has
not told us a single word as to how
these dlfficulties are to be resolved
by these amendments.

These amendments as we all know
are of an unexceptionable nature, and
I doubt if there is any Member in this
House. .

Mr. Speaker: Have they any refer-
ence to further improving the condi-
tiong of service, or the service by thesge
nurses? Everything cannot be brought
under an amending Bill that relates
only to representation of Members of
Parliament on the Council. Possibly,
reference to general administration



2967 Indian Nursing

may not be appropriate or relevant.
That is why he hasz not said anything

Shri Karmarkar: That is so, Sir.

Shri Harish Chandra Mathur: I res-
pecttully submit that the hon. Minis-
ter while speaking both in the Rajya
Sabha as well as on the floor of this
House laid particular stress on the
fact that this Bill has come after ten
yoars of the working of the Indian
Nursing Act because of certain im-
provements which they want to effect,
because of the experience which they
have gained during these ten years
At least, we are entitled to know what
that experience is and in the light of
that experience how they propose to
improve the conditions which the
Indian Nursing Council is meant to
deal with.

13 hrs.

Mr. Bpeaker: I would ask the hon.
Member to conflne himself to the
scope of the Bill. Whatever might
have been done during these ten years,
or whatever might not have been done
during this period, if after looking into
the Bill, the hon, Member has any
amendments to suggest, that i one
matter and a relevant one. To sug-
gest that all these amendments are out
of order and that they are not neces-
sary 1s another matter,

At any rate going into the general
matter ag to what ought to be done in
regard to nurses and their conditions
of service does not seem to be relevant.
Therefore, the hon. Member may
address himself to the scope of the
Bill, what is contained in the Bill,
and suggest any improvements that
strike "him,

Shri Harish Chandra Mathur: Mr,
Speaker, the Bill, ag I submitted at the
very outset, is intended to strengthen
the Indian Nursing Council. As a
matter of fact, this Indian Nursing
Council was set up as an outcome of
the recommendations of the Bhore
Committee and the main purpose for
which the Indian Nursing Council was
set up, and the main purpose for
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which thiz enactment was brought into
force wag to raise the standard of
training and to improve the conditions
of the nurses.

Whether during these ten years we
have been able to achieve any of the
objectives for which the Indian Nur-
sing Council was set up, whether tht
experience that we have gained during
these ten years has led us to any con-
clusion, I would particularly confine
my observations to two points.

The first point which I wish to stress
1s about the training of nurses. Any-
body who knows a little about the
training conditions, will be able to
bear me out that hardly any improve-
ments have been effected. What hap.
pensg at the present moment, as was
pointed out in a very passing manner
by the first speaker, is that the student
nurses are, as a matter of fact, employ-
ed wholetime in these training centres
and do the whole time work of the
nurses and are left much lesgser time
to devote to their studies.

Sir, I might submit for the informa-
tion of the hon, Minister that I know
of training centres in hospitals where
the strength of a particular hospital
was say 108 or 110 nurses. Out of
these 110 or 112 nurses, as many s
60 to 82 are only nursing students.
Now it is the worst type of exploita~
tion which is being perpetrated not
only on the nurses who are under
training, but it also reflects very ad-
versely on the administration of the
hospital itself. What I wish to submit
is that the Indian Nursing Council
which is now being strengthened
should be given adeguate powers to
prescribe certain rules and regulations
for these training centres and they
should be able to disqualify these
training centregs which instead of
giving necessary training to the nur-
sing students are only exploiting the
presence of the Centre by wutilising
them for hospital services. I quite
understand that the nurses should be
called upon to do practical work in
the wards. That is entirely necessary;
that should be part of their training.
But it is one thing to give them prac-
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tical training and it is entirely differ-
ent to engage them on the actual job
of a wholetime nurse. Until and un-
less that is stopped and unti] and un-
‘ess the Indian Nursing Council is
arnmred with certain powers to regulate
the training centres, 1 think we will
not be able to do much to raise the
atandard of training of nurses.

Another most important basic factor
is this. We have not been able to do
anything during these ten years to give
respectability to the nursing profes-
sion. It was very rightly pointed out
by the previous speakers that the
Nursing Council would have discharg-
ed its responsibilities and fulfilled 1ts
aims and objects if only it is able to
change the climate and bring about
a certain amount of respectability
and status for the nursing profession.

So, the two most important factors
to be done is to give a sort of respec-
tability and status to the profession
and to bring about a sort of unifcr-
mity in the nursing training centres
and to stop the exploitation of the
nursing students who are placed in
the care of these centres.

Shri Karmarkar: Mr. Speaker, Sir,
I crave your indulgence to speak on a
few points which have arisen out of
observations made by hon. Members
who have spoken on this measure, not
because they are relevant for the pur-
pose of this Bill, but because....

Mr. Speaker: Having looked into
the Bil]l, hon. Members want to expand
the scope of the original Act. Is it
not open to them to say that it has
not worked properly. They can say
that it has not worked properly. Or
they may ask, this Act as such is use-
less, why do you extend it?

Shri Karmarkar: I am not at all
offended by the observations made,
but I gave my reasons for not dealing
with those factors. Now I crave your
indulgence to deal with these points,
since they have arisen.

One of the points which hon, Mem.
bers missed was that this enactment
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itself relates to the proper training to
be given for nurses as such. I will

not dilate on the wvarious points made
regarding the work of the council, but
I must say in fairness to the work
that has been done, that hon. Mem-
bers, especially opposite who said
many things about the working of the
nursing system, were not correctly

informed regarding what has been
done.

Taking merely the number of nurses
that have been in the field, for in-
stance, the number of nursing stu-
dents, apart from the midwives, health
officers and auxiliary nurse midwives,
—1I shali limit myself for shortening
the time to the only case of nursing-—
the number of nursing students in
1949 was 2,500, as against 7,400 in 1958.
Actually the number of nurses that
has been registered up to 31st Decem-
ber 1956 was 24,724, as against 7,000
that appear to have existed 10 years
before. Of course, of these nurses
som~ must have married and entered
private life. So, the number in actual
practice according to our estimate is
Iikely to be about 18,500.

For the Second Five Year Plan our
programme was and is to train 9.000
nurses. We are likely to reach that
target and we are tramning nurses, and
auxiliary midwafe nurses at the rate
of 2,000 cvery year. And ] think our
programme will be fulfilled quite well.

Regarding the number of nurses, I
think the House will agree with me
that the progress has been satisfactory.
We would like to add more. but the
training facilities are not as much, and
the training personnel also are not
sufficient, We have encouraged private
institutions also to impart training,
and we have our own officia] institu-
tions also. Much as we would Iike to
do more than what we are able to do,
I think the House will agree with me
that the progress that has been made
since 1957 as also the progress that is
being made during the working of the
Second Five Year Plan is quite satis-
factory ag far as it goes, in regard io
the number.
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Regarding the training also,—I
would not like to take up the time of
the House by going inte details—it
was, in fact, the function of the Nur-
sing Council to regularise the training.
1 do not say that we have been able
t0 persuade every State in this res-
pect. For instance, take the case of
the minimum qualification for students
entering into the nursing institutions
or the training institutions for nurs-
ing. In Orissa, for instance, they
have not been able to find the
students, they are finding it
difficult because that State happens
to be a conservate State, a little slow
in this matter. Therefore, we have
permitted them, in the first instance,
for a period of flve years, to go ahead
with less than the minimum that we
have prescribed. Otherwise, I am
sure bhon. Members who have Thad
occasion to look a little carefuily and
dispassionately into the curriculum
and the working of these institutions
will agree that the training as given
in the nursing and training institutions
is quite satisfactory so far as it goes.

It all depends on the individua} nur-
ses, the:r qualifications and their capa-
city and so on, as it happens in every
other educational sphere. I am afraid
that the observations that were made
by some hon. Members were not due
to deliberate ignoran-e, but if I were
to judge, 1 think they have had very
few accosions for being under the care
of any nurseg that have been proper-
ly trained these days, by which I mean
to give them a compliment that they
have been keeping perfect health and,
therefore, they have not had occasion
to come in direct contact or close touch
with the nurses as they are actually
working. Otherwise, T am sure that
they would not have led themselves to
make the observations that they have
been tempted to make. I am quite
sure—God forbid that there should be
any occasion for actually bheing under
their care—that if hon. Members
would watch from a distance the work
that is being done by the nurses, they
will agree with me that, whether it be
the question of their efficiency or their
sincerity or their capacity etc., the
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training programme has been such as
has resulted in giving us good nurses;
I am sure there will be no doubt about
it. :

I was once half tempted to believe
that most of the Members who par-
ticipated in this debate were rather
talking from briefs than from personal
experiences. Now, turning to the Nur-
sing Council......

Mr. Speaker: I thought they were
all pleading for the nurses.

Shrl Karmarkar: They were plead-
ing for nvurses. But I think they
were not speaking from first-hand
experience, that some patients might
suffer and things like that; if they
had done so, I would have considered
their observations to be more rele-

vant. They certainly spoke from
briefs.

Shri Narayanankutty Menon
{Mukandapuram): It is very difficult
to speak from persanal experience in
all matters

Shri Karmarkar: Not at all. I do
riot grudge. In fact, I am also in the
happy category of my hon. friend; in
fact, I have not been under the care
of a nurse except once in my life, I
suppose, and that experience was
quite good.

Regarding the work of the Nursing
Council and the training programme,
the curricnilum has been formulated
for courses in nrursing, midwifery,
health wvisiting, including the B.Sc.
course in nursing, and regulations
have been laid down regarding con-
ditions to bz fulfilled by training cen-
tres, including staff and equipment,
both in class rcoms and in the prac-
tice flelds, namely hospitals and
health centres.

Then, a recommendation has been
made that no student should carry
an overall work-load of more than
48 hours a week, at least six of which
must be in class work. We are
aware that owing to the paucity
of nurses, some institutions have
found it necessary to make
them work a little longer than what
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has been recommended by us, but we
have repeatedly sent recommenda-
tions that nurses should not be over-
worked. In a matter like thiz, we
kave to leave the States in libetty.
Beyond making recommendations, we
cannot have it enforced in that way,
where it comes to g question of having
nurses emplioyed in a hospital.

Then, health service is required to
be provided for all students, The
minimum entrance regquirements re-
garding age etc.,, have been prescrib-
ed, subject to solitary exceptions in
particular States, where they have
not found it practicable to enforce

it

Then, regulations for examinations
have been laid down. This is the
way in which the Nursing Council
hrs tried its best to establish stand-
ards in nursing education. Those who
have closely watched the work in the
hospitals will, I am quite sure, agree
that the standard of nurses today is
much higher than it was, say, about
twenty years back

My hon. friend who spoke first has
alluded to certain facts about Bengal.
I should hesitate to make any com-
ment about Bengal, because amongst
the States, West Bengal has been very
diligent in the matter of its medical
services, and I think they have given
fairly good working conditions to their
nurses.

There was a suggestion that train-
ing courses might also include specia-
lisation in different diseases. Their
training curriculum does include a
general knowledge of different disea-
ses, and they are expected to possess
a working knowledge of every impor-
tant disease, which will be useful to
them in the coutrse of their services.

My hon. friend also permitted him-
self to say that they are the worst
sufferers. 1 should not like to tire
the House with the full details, but I
bave before me the salary scales that
we have laid down in our hospitals
under the Government of India, the
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minimum sslary scale being Rs. 100-
185. The different Stiates bave diffe-
rent scales of salaries. It is a question
cf their budgeting. In fact, it has
been our effort to recommend to the
States to give the nurses good work-
ing conditions.

For instance, in Madhya Pradesh, 1
find that for a staff nurse (female)
the scale is Rs, 105-130-E.B.-160. In
West DBengal, the scale for senior
nurses is Rs. 130-180. In Punjab, it is
Rs. 60-100, while in Assam it is a
little less, being Rs. 50-100. So, the
scales vary in the different States.
Again, in Rasajasthan, wherefrom my
hon. friend Shri Harish Chandra
Mathur comes, the scale is Rs. 100-150.
The scales vary according to the diffe-
rent States. It is our desire that
their working conditions must satisfy
the minimum standard of living, but
we could understand the difficulties
of the States in regard to their bud-
getary resources and the like. I am
sure this House will agree that it is
no use, and jt is not desirable also to
coerce the States—we have no per-
mission to try to coerce the States
either in respect of matters which are
entirely within their purview—in a
matter of this nature but it has been
our effort in the Central field to see
to it that nurses get good working
conditions.

Apart from the question of States,
apropos that, my hon, (friend Dr.
Sushila Nayar asked: Why should we
not give respectability to the profes-
sion? 'Why should people not ask
their daughters to join the nursing
profession and see to it that thelr
daughters get to as high a rung of
the ladder &s possible? I do not
know, but it might be a good ambi-
tion for everyone to aspire that his
daughter should be a Health Minis-
ter and nothing less than that, be-
cause that will give a wider fleld of
work, just as much as one wants. For
instance, to give an additional status
~—pardon me for saying so—to the
class IV servants, should it be recom-
mended that I should aspire that my
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son should enter into the class 1V
service? This is not to decry the
profession. Ultimately, some people
suffer under a misfortune. But it has
been our duty to see to it that these
two propositions need not be mixed
up. It is good for one to sacrifice
one's all for the country, and that
will certainly be a desideratum
which I would ask anyone to emu-
late. But the question of asking some
people to join a particular profession
is not possible. If a friend were to
come to me for advice and ask me
*‘What career shall I have for my son
or daughter?’ I would not give him
some advice simply to give respec-
tability to a profession and ask him
{0 give up something by which he can
aspire to something higher. So, that
is neither here nor there.

The essential point is that, as you
are aware, twenly or thirty years
back, nursing was not considered
to be what one might call an accep-
table profession. But, now, happily
there is a change-over; not only is
thiere a change in the tendency or in
the outlook of people in general, but
looking to the work of the nurses, it
is a precious work, and it is a neces-
sary work. But to say that the nurses
should be placed on a footing of equa-
ity with a qualified doctor 1s to say
something more than we can easily
accept or accept m any sense at all,
because ultimately a doctor is a train-
ed physician or surgeon, who is bound
to stand higher than a nurse. It is
common ground, however, that nur-
ses should be entitled to respect. If
1l is otherwise in any society, that
should be removed. Nurses are en-
titled to wvery great respect. They
belong to a profession which is highly
precious to the interests of the coun-
try.

Then regarding living conditions,
wherever conditions require improve-
ment, there should be no difference
of opinion. With regard to quarters,
for instance, just as with regard to
salaries or with regard to daily al-
lowance, dlet allowance and things
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like that, there ix no difference «of
opinion that where conditions require
improvement, they should be improv-
ed. But as I said, ultimately, it is
lurgely for the States, and we would
all be happy if in every State there
could be a uniforrm minimum of ame-
nities which would give them the
necessary standard of living.

1 will not enter into the cases of
what one hon. friend referred to in
respect of corruption and the like in
particular States. If in a hospital for
every mistake committed by the doc-
tor, he were to foist the blame for
what he did or did not do on the
nurse, it is something strange. If an
operation were performed by the
doctor and if he were to say that it
became unsuccessful because the
nurse did not do her work properly,
I am not prepared to take it at that.
If there is an incompetent doctor, he
should be removed from the hospital.

But then that is different from say-
ing that the conditions of the nurses
should be improved, wherever the
conditions require improvement. My
hon. friend seems to be in greater
touch with this world of complaints
which he made. If he knew about
cases of corruption or something like
that, I wish he informed the police.
But if it is simply for the purpose of
iaking these complaints to the floor
of the House, then that is not the
proper remedy. But if he does really
have information about that, I wish
he passes it on to the relevant quar-
ters.

As regards my hon, friend, Shri
Harish Chandra Mathur, I am very
sorry 1 have to withdraw one obser-
vation which I had made earlier, be-
cause it had been my good fortune to
listen to his speeches gince he makes
some points. But this is the first
time that he has disappointed me
because there were not only no
points made but some points which
were mis-made. For one thing, 1
wish to take him to some of these
hospitals, and if he has any
previous parallels he may arrive
at conclusions and then I am sure,
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with the fairness of mind which he
possesses he will agree with me that
there has been all the improvement
in the training of nurses—there has
been creditable and commendable
improvement in training. So I am
gsorry that he let himself go with that
remark, but perhaps that was due to
the fact that he decided to speak on
this Bill just this morning.

Shri Harish Chandra Mathar: My
only point was that nursing students
were employed as whole-time nurses
—more than 60 per cent of them.

Shri Karmarkar: That was the se-
cond point he made. The first point
that he made was—1I have got a note
of it—that there was absolutely no
improvement in training. I am very
happy that he has tried to improve
upon his earhier sbhservation by trying
to forget that he made it.

The second point that he made was
that students were over-worked. Now,
students have to have the necessary
training. As I said, we have advised
& number of hours for student nurses
also. If in a hospital they are over-
worked, I wish my hon. friend takes
1t up with the State Government, that
the students are over-worked. I am
not sure about it; I have seen some
students not necessanly....

Shri Harish Chandra Mathur: Over-
work is nol my po:nt. I say the stu-
dent nurses are treated as whole-time
employees, and they are taking that
work—instead of being students.

Shri Karmarkar: I say if that is a
fact, I would be rather happy about
it. He said, for instance, that where
there should be 110 nurses, 80 to 65
are student nurses, I must congratu-
late the institution which at great
sacrifice allows itself to be used as a
training institution for more students
than it can really absorb, because that
18 precisely what we want. We want
more students to be trained. Suppose
when they are trained as students,
they are given the aid of some senior
nurseg und given instructions. That is
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cnly because we are trying to reach
that desiderstum. I wish more hospi-
iuls take more student nurses for

Shri Harish Chandra Mathur: I am
afraid I have not been understood
properly.

Mr. Speaker: Is it without payment
to those students?

Shri Earmarkar: There is a stipend.
The hospitals pay stipends. I did not
want to take the time of the House
by dilating on that. I might tell the
House that for students there are
different stipends in different States.
They are paid.

Mr. Speaker: There may be a ques-
tion of balance. If more students are
admitted, there must be less of nur-
ses; if mostly nurses are appointed
on paid basis, there may be ne room
for students.

Shri Karmarkar: It is a question of
balance and, therefore, I say if the
balance any way goes wrong, my
hon. friend is free to complain to the
State Government.

Shri Harish Chandra Mathur: We
were talking about the training condi-
tions and in elucidating that, I sub-
niitted that a particular hospital which
has with it a tramning institution; in
that hospital they should have 105
paid nurses Instead of having 105
raid nurses, they pay only 40 nurses
znd 65 of the nursing students are
rmade to work as whole-time nurses
and treated as student nurses. This
is the most objectionable part. I do
not say it is either over-work or tak-
ing a larger provortion.

It is quite correct that we should
take it up with the State Government
—1I have already taken it up with the
State Government and the State Gov-
ernment is looMing into it. But here
when we are dealing with training
conditions, 1 mentioned a very rele-
vant fact. Of course, I know about
the grades. We have had a hand in
aranting Rs. 100—Rs. I80 in Rajas-
than.
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Shrl Earmarkar: So I will not re-
sume further discussion of the point.
But I would like to repeat that it
depends upon a particular case. Sup-
pose they are taking student nurses
in order to save money and to the
detriment of the treatment of patients,
Certainly that balance should be cor-
tected, But, as I said, the mere fact
tnat studen:s are trained does not
adversely affect the position; on the
other hand, 1 should really think that
if students take a little more training
in the hospitals more than the pre-
scribed hours, they would become
mnmuch better trained nurses. It is ano-
ther matter to have sweated labour
cor to make them work longer than
what is really proper for them.

I shall not take up the question of
married nurses, because naturally
raarried nurses have their own pro-
blems, and those problems also have
to be taken 1into cons:ideration. It is
something peculiar. For instance, in
hospital here in Delni under the
Government of India, we have taken
married nurses to the tune of about
15. I find that we give them fairly
good working conditions so far as
they go. The Government of India
have created 15 posts in Safdarjang
Hospital and 6 1in the Wellingdon
hospital of part-time married nurses.
These nurses work € hours a day and,
ordinarily will not be given night
duty or work on Sundays. The pay
scale sanctioned to these part-time
nurses is Rs 70—100 plus dearness
end other allowsnces amounting to

Rs. 73, 75. I need not dilate further
on this question.

Married nurses, as I said, raise
nmany problems. Unmarried nurses
can be trusied to continue full time
in the hospital But married nurses
have to be given their maternity
period leave and things like that. Ana
one does not know, I am not quite
sure, how wmany nurses will be on
duty at a particular time. I should
not like to dilate on this question,
because thal 1s not one of the major
points; it was only 1ncidentally made
by Dr. oushila Nayar, under some
other inspiration.
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Shri Narayanankutty Menon: Do
they allow married nurses to stay
outside the hLospital?

Shri EKarmarkar: Under appro-
priate circumstances, I think yes. As
I have said, ordinarily they will not

be given night duty, nor given work
cn Sundays.

S8hri Narayanankutty Menon: I have
received information from the Lok
Sabha Secretariat which has been
handed over by the Minister that
some of the nurses in the Safdarjang
Hospital are not allowed to stay out-

side the Hospital even though they
are married.

Shri Karmarkar: I appreciate very
much the interest taken by some
Members there and some Members
here in the working conditions of
married nurses in the Safdarjang
Hospital. Somehow or other, this
seems to have become a very major
national question! I should not go
into that question because 1t is an
individual questian. It was & case on
one married nurse who has thought
it proper and who has been succe sful
in attracting attention from many
influential quarters, including Mem-
bers of Parliament. I refuse to go
into the merits of that question. Even
in the Safdarjang Hospital—l would
like to say this because otherwise
there will be a wrong Iimpression
created—it is not as if a host of
married nurses have made complaints.
It is a case of one married nurse that
1s being teased again and again. It
was taken up with me. I personally
went into the question and found that
there was nothing about it.

It has been the normal convention
not to encourage discussion of indi-
vidual instances, but for clearance,
lest it be misunderstood, let me state
that it is not as if in the Safdarjang
Hospital there is a very huge and big
question of married nurses. It 1s only
one case which has been taken re-
peatedly and about which we have
given our own reactions in the matter.
1 should not like to dilate further on
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material either for the general con-
pideration or for the purpose of the
sections that are under amendment.

Shri Narayanankutty Menon: The
Minister may rest assured that we
take interest in both married and un-
married nurses.

Mr, Speaker: The question of ser-
vice to the patient is more impor-
tant than the provisions for married
nurses, Between the two, if service
to the patient suffers?

Shri Narayanankutty Menon: Both
are 1mportant.

Mr. Speaker: Then all of them will
be appointed? Only married nurses
will be appointed? Then there will be
nobody at night time for service to
the patients.

I shall now put the motion for con-
sideration to vote.

The question is:

‘““That the Bid further to amend
the Indian Nursing Council Act,
1847, as passed by Rajya Sabha
be taken into consideration.”

The motion was adopted.

Mr, Speaker: There are no amend-
ments to clauses 2 and 8.

The Question is:

“That clauses 2 and 38 stand
part of the Bill.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.
-Clause 4- (Amendment of section 3)

Shri M. Elias: Sir, I beég to move:

Page 2, lines 17 and 18—

Omit “other than a Union Terri-
toryn

Mr. Speaker: I will put the amend-
ment to the vote of the House.
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The question is:
Page 2, lines 17 and 18—
Omit “other than a Union Terri.
tory”
The motion was negatived,
Mr. Speaker: The question is:

“That clause 4 stands part of
the B1ll”

The motion was adopted.
Clause 4 was added to the BilL

Clauses § to 10 were added to the Bill.

Clause 11— (Insertion of new sections
15A and 15B)

Shri M. Elias: Sir, I beg to move:
(i) Page 4, line 20—
add at the end:

“and which shall contain the
period of service and conditions
of service of the nurses, mid-
wives and auxiliary nurse-mid-
wives”

(ii) Page 4, line 20—
add at the end:
“or Union Territory register”

Mr. Speaker: I will now put these
amendments to the vote.

The question is:

Page 4, line 20—
add at the end:

“and which shall contain the
period of service and conditions
of service of the nurses, mid-
wives and auxihary nurse-mid-
wives"

The motion was negatived,
Mr. SBpeaker: The question is:

Page 4, line 20—
add at the end:

“or Union territory register™
The motion weas negatived.
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Mr. S8peaker: The question is:

*That cinuse 11 stand part of the
The wmotion was adopted.

Clause 11 was added to the Bill

Clauses 12 to 15 were added to the
Bill.
Shri Karmarkar: Sir, I beg to
move:

“That the Bill be passed.”
Mr. Speaker: Motion moved:
“That the Bill be passed.”

Shri Narayanankutty Menon: Sir
jin this third reading of the Bill I do
not want to go into the specific
clauses.

18.837 hrs.
{Mr. DEPUTY-SPEAKER in the Chair]

First of all, an impresaion has been
created by my hon. friend's remarks
about corruption and I want to make
it quite clear that the allegation of
corruption was not made against the
nurses or the doctors but that was a
specific  allegation made regarding
certain hospital authorities. 1 do not
think the hon. Minister will seriously
dispute that all corruption in the
medical services has not been com-
pletely eradicated.

Regarding the nursing profession,
we are all agreed that we should pay
a compliment to them for the services
they are doing for the country. Now
that the Bill is being passed, I should
congratulate the Minister for bringing
up a provision like this, by giving
more and more respectable status and
some more authority to the Nursing
Council. But we hope that certain
defects that we find in the Bill will be
removed by the hon. Minister, with-
out taking much time, bringing be-
fore the House suitable amendments
in the light of the discussions that we
had in passing this Bill.

One aspect that has been made out
by the hon. Minister is that qualifi-
cations have heen prescribed for the
recruitment of nurses in general. In
certain States there are qualifications
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prescribed; but they do vary in the
States.

In the discussion it has come out
that the Government has prescribed
that no married personnel should be
taken into the nursing service, We
do not for a moment recommend that
married women shounld be taken into
the nursing profession at all. It may
be a debatable point whether the
efficiency of the service will be
seriously affected if married women
are recruited. Therefore, we do not
at all recommend that.

The question dealt with was about
those who have been already recruit-
ed to the nursmg profession and got
themselves married with the permis-
sion of the Government and what
should be their conditions of service.
The hon. Minister got very much agi-
tated when the question of one mar-
ried person was referred to. He spoke
with mal-temper when the question
of one individual nurse was taken up.
It was not at all a question of one indi-
vidual nurse; it was a question of
some more nurses in the Safdarjang
Hospital whose names have been ask-
ed in the question and obviously ir
the replay that has been given by the
hon. Minister. We have received a
reply that it is a fact that these people
are not allowed to stay outside.
Therefore, the question df principle i
this. The Government may decide
that married personnel need not be
recruited to the nursing service. We
are one with the Government. Once
they are in the service and they
remain in the service, why not have
some humanitarian considerations
towards them? The Minister got
angry because one individual case has
been taken up and it is not the busi-
ness of the House to discues one indi-
vidual case. As far as we understand,
this House is equally concerned with
the interests of one citizen and not
only with the interests of millions. 1f
Justice has not been done to one in-
dividual citizen, certainly, the House
should see that justice 18 done. No
Minister can come before this House
and say that because it is the question
of one individual he would refuse
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to look into the matter. I say it is
not at all worthy of & Minister
to say that it is one individual
case and because the Members
of Parliament are much agitated over
it he cannot take it up. Certainly, he
should congratulate the Members for
going into the details of the matt~r
and should see that jusdtice is being
done to the individual concerned. He
should not say that Because so many
Members of Parliament are interested
in the matter he refuses to loock into
it. I request the hon. Members to
give independent thought to it
Perhaps it is not a case of partiality
to one married nurse alone. We are
not partial to married nurses alone, I
can assure the hon. Minister that we
do take interest and very keen inte-
rest in unmarried nurses alspo. But
when once the point is brought out
that justice is not being done to the
people, certainly, the Minister should
see that he has at least the courtesy
to look intp the matter.

The next point is this. On principle
there should be a codiflcation of the
qualifications of the nurses and also
the method of recruitment. The hon.
Minister said that during the Second
Five Year Plan we have a target of
2,000 nurses to be trained. In every
hospital today we find that there 1s
a tremendous dearth of properly
trained nurses. When the Bill was
being discussed there were complaints
about overwork. It is a natural corol-
lary to the dearth of nurses. There
should be a tremendous effort made
by Government to get trained as
many nurses as poassible. This over-
work that is foisted upon the nursing
service today should be removed and
the nurses in each hospital should
have plenty of time to look after the
patients and not get themselves wor-
ried about their duty times.

Government has decided to amend
this Act to give some more represen-
tation in this Council. The Govern-
ment i{s aware that a new profession
is being created by certain statutory
obligations and an all-India Council
is being formed with new authority
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and a general register of the nurses is
being kept. The hon. Minister, when
he was replying, said that Govern-
ment had issued certain instructions
to certain State Governments and he
quoted Raja;than and two other
States where the conditions of service
of the nurses are given. 1 submit it
is high time that Government instead
of issuing directives which have got
only a recommendatory value which
so many States have not implemented
~—in certain States the sdlary is less
than Rs. 100 and the hon. Minister
has conveniently not told us about
that-—there should be a statutory res-
triction on these conditions s¢ that it
should be made oblgatory......

Mr. Deputy-Speaker: The Minister
read about those States also.

Shri Narayanankutty Menon: He
has read only those where the mini.
mum salary is Rs, 100.

Mr. Deputy-Speaker: He read that
also. 1 heard {t. He mentioned even
about Rs. 50 and Rs. 60.

Shri Narayanankutty Menon: I am

sorry; 1 feel that it is a mistake and
I withdraw that part.

In all these cases of discrepancy of
service conditions it 1s always advis-
able that some authority gets a statu.
tory power to lay down certain
conditions of service so that it is not
left to the good sense of certain State
Governments. I appeal to the hon.
Mi:nister that he should not be content
with passing this Bill alone and be
satisfied. Let him bring forward a
Bill, prescribing the conditions of
service of these nurses so that all
these differences and contradictions
between various States need not be
there. Let the nursing profession be
content in the service of the patients.
In certain States nurses are compelled
to work 15-16 hours continuously. In
certain cases, nurses who have enter-
ed the training classes for one week
are put in charge of wards where
patients are to be looked after. It is
all because there is no overall con-
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There is no statutory power wheredy
these things could be enforced.

Nurses have raised certain induse
trial disputes In some hospitals in
Bombay regarding the conditions of
service. A lot has been said sbout
nurses and other hospital staff raising
industrial disputes. We all agree that
the hospital staff in charge of patients
should not go on strike as others. But
why were they compelled to do so?
They submitted a memorandum asking
the authorities to look into the
matter. That is referred to the indus-
trial tribunals for deciding the
matter. Several workers go on strike.
To- avoid this sort of a trade union
method of bargaining in this profes-
sion where the lives of many people
are entrusted to them, this defect
should be removed by means of statu-
tory power given to this Council. It
should lay down the conditions of
service and have power to remove all
the grievances of the nursing profes-
slon. All the grievances have been
listed here The hon. Minister would
not deny that they are very genuine
griecvances and also that these gricv-
ances should be removed as soon as
possible. I hope the Minister will
come forward with new amendments
to give more powers to lay down
conditions of service.

Shri Harish Chandra Mathur: 1 am
most grateful to the hon. Minister for
the compliments—Ileft handed as well
as right-handed He has always
been so kind to me that I do not
grudge it. I just wanted to i1nvite his
pointed attention to the fact that there
was a prenicious practice obtaining.
The hon. Minister is not in a position
or has not got the power or the
authority or the Indian Council has
not got the power to remove 1t 1t is
one thing. Mavbe, 1t is a State sub-
ject. They can do nothing more than
advising the States. That is a wvery
different matter. But the hon. Minis-
ter, I feel, by lending support to such
a pernicious practive has done more
harm than good. I think it would be
advisable if he gives proper consi-
deration to the complaint which I
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have brought to his notice. If he is
not in a position to do anything at
least I expect him not to give his
moral support to such a practice
which is obtaining in some of the
trajning centres.

Shri Karmarkar: Sir, there are only

"two points to reply to. Otherwise, if

I deal with others, I will have to
repcat what I said earlier. My ouly
point was that when my hon. friend
spoke earlier, spoke without studying
the documents available with regard
to the nurses training etc. which are
available to anyone. He made out a
point that we must go into minute
details. 1 think—parden me for say-
ing so—he spoke without a reference
to the Constitution unless he meant
that I should bring an amendment to
the Constitution to empower the
Centre. He spoke that we have got
power. 1 wish he appreciates that
hospitals as such are under the States.
We do try to correlate and harmonise
all these things. That is the use of
the common platform whether 1t is
the Indian Nursing Council or the
Central Health Council. ... (Inter.
ruptions ) I think he needs—if he
does not really take offence and per-
mits me to give back as he gave me—
a little education 1n the articles of the
Constitution [ am prepared to spend
half an hour with him.

Shri Narayanankutty Menon: When
shall I come?

Mr. Deputy-Speaker: That time
might be fixed up afterwards

Shri Karmarkar: We shall share a
cup of coffee 1f he does not mind.
That 1s another matter. But the real
crux of the problem is that we have
no power to enforce under the Constl.
tution anything in respect of hospitals
in particular States We try te har-
monlise. We have their goodwill and
they have very willingly considered
many reasonable points. Sometimes
they are handicapped and everything
cannot be done. '

Shri Narayanankutty Menon: [ did
not say anything about hospitals.
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Shri Xarmarkar: It is about nurses
working in hospitals. All the time
nurses work in hospitals and not
outside..... (Interruptions). I think
my hon. friend knows better and I
cannot sfford to spend more time to
meet his argument. If I say more
surely you would rule me irrelevant.

(Interruptions.)

Coming back to the point of Shri
Mathur, the information that he has
given this House is precious vague.
He has not mentioned—he may do it
later—the name of the hospital in
which he has seen this type of thing.
This could not happen in all hospitala
or more than one hospital. Nor has
he given the name of the State.
Perhaps it is Rajasthan. If he gives
those particulars, I promise to convey
the facts of the case to the State con-
cerned and give our own views. But
a vague complaint like that is bound
to meet with a vague answer that the
Government are always prepared to
do the best in the circumstances but
that is neither here nor there. I hope
he will-—not on the floor of the House
—give me the details. I shall have
it forwarded to the State concerned
and if there 15 any legitimate ground
for such grievances, certainly the
State will do the needful. 1 have no
more points to reply to.

Shri Narayanankutty Menon: 1 did
not say anything about hospitals.
Under the Constitution the Central
Government' is empowered to do
certain things such as laying down
the conditions of service....(Inter-
ruptions.)

Shri Karmarkar: I shall say a word
about 1t, Sir.

« -+ » -Pa.;-Spcaker: Order, order.
Thet micht be a matter of Inter-
pretation Let 11 remain where 1t is.

The question is:

“That the Bill be passed.”

The motion was adopted.

P—r—

23 NOVEMEER 1857 )

OPIUM LAWS 2990
BRLL

The Peputy Minister of NFiasnee
(8hri B. BR. Bhagat): Mr. Deputy-
Speaker, 1 beg to move:

“That the RBill further to amend
the Opium Act, 1878 and the
Dangerous Drugs Act, 1930 be
taken into consideration.”

This is not @ very controversial
Bill. Rather it is a simple Bill, It
seeks to define the word ‘opium’ and
also wants to take some more powers
in order tc enforce and prevent
smuggling bringing in a number of
officers in the work  of stopping
smuggling. A little background is
needed on this question.

The cultivation of poppy for the
collection of crude opium 13 control-
led by the Central Government under
licenses issued by the Narcotics Com-
missioner. Such licensed cultivation
takes place only in certain approved
districts 1mn the States of Uttar Pra-
desh, Rajasthan and Madhya Pra-
desh Moreover in the State of Punjab,
cultivation of poppy seeds and poppy
heads 15 permitted under licences
issued by the State Government. The
raw opium produced by lancing the
capsules Is collected by licensed culti-
vators but has to be surrendered at
pre-determined price, to the Narcoties
Commissioner, The seeds and the cap-
sules remain the cultivators’ property
and any sitspulses over their own
requirements are disposed of by them
in the market. The control over szales
of manufactured opium prouucca wuy
the Ghuazipur Opium Factory out of
the crudc opium thus purchased, is
exercised through the State Excise
Departments Certain States, how-
ever, also control the import and ex-
port, and the sale of poppy capsules
because these too contain a small per-
centage of morphine, have addiction
producing properties and are often
used b+ cpium addicts for preparation
o1 a decoction thereof This practice
generally prevails in the Punjab, and
also to some extent in the State of
Orissa, Andhra Pradesh and West
Bengal which import these poppy cap-
sules from the other producing areas.
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Sir, foliowing the unanimous deci-
sion arrived at in consultation with
the States, in & Narcotics Conference
dheld in 1949, and as part of our gene-
rai policy of prohibition, the Central
Government have given a declaration
to the United Nations to completely
prohibit the oral consumption of opium
except by registered addicts on medi-
cal grounds by 1858—-that is the
target date. With a view to imple-
menting this deqision, supplies of
excise opium to State Governments
are being progressively reduced by
10 per cent every year, and this sup-
Pply will cease with effect from the
31st March, 1859. With this gradu-
al reduction in the supply of
opium the consumption of its substi-
tute, which 1s popularly known in
Punjab—hon. Members from Punjab
w1ll bear with me—as ‘Bhuk!’, by the
opium addicts is likely to increase.
Similarly, the Government of India
have undertaken other international
obligations, such as the Geneva Con-
vetion of 1925, the 1931 Convention to
combat 1illicit traffic 1n narcotics and
the 1938 Convention on the same sub-
ject, to take stringent legislative as
well s administrative action to en-
force prohibition of consumption and
prevent <smuggling of all narcotic
drugs including opium and its pro-
ducts. It is in this background that
the present proposals, both to prevent
increased consumption of ‘Bikuk:’ or
the dried capsules in Punjab or its
export to other States also, and to pre-
vent smuggling of opium, have been
framed in the Bill that is now before
the House.

Now, coming to the provisions of the
BRill, the definition of opium as given
in Section 3(i) of the Opium Act, 1878
and Section 2(e) of the Dangerous
Drugs Act, 1930 includes the capsules
of the poppy—the Latin or botanical
name of which is Papaver somniferum.
Until recently the view was held that
the crushed capsules of the poppy
were also covered by this definition in
the two Acts. This was also the view
expressed by the Nagpur High Court
in a criminel case which came before
them. But in December, 1955, a
Division Bench of the Punjab High
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Court held in three criminal appeals,
that the crushed capsules of the
Poppy, commonly known as poppy
husk or ‘Bhuki’ do not come
within the scope of the definition of
‘opium’ as given in these two Acts. As
& result of this decision, the Punjab
Government are no longer able to
exercise any control over the import
into and sale in the State of poppy
husk which according to reports is
now being imported and sold freely
in the streets. The Punjab Govern-
ment is very much worried about it
They have represented to the Govern-
ment of India that the deflnition
might be changed or something should
be done to prevent this state of affairs.
If this state of affairs were allowed
to continue, it would undermine the
policy of prohibition of opium con-
sumption which has been adopted by
the Central as well as the State Gov-
ernments. In the crushed state the
lanced capsules cannot be distinguish-
ed from the unlanced capsules. The
danger is thus increased. The
Punjab Government have, there-
fore, urged strongly that the
definition of opium in the two
Acts should be amended sutably,
There is also considerable publie
opinion, as you are aware, Sir, in the
Punjab against the uncontrolled sale
and consumption of ‘Bhuki’, and pro-
minent persons and leaders of pub-
lic opinion have repeatedly urged that
early steps should be taken to enable
the Punjab Government to exercise
the necessary conirol over ‘Bhuki’. It
is, therefore, proposed to amend the
definition of opium given in these two
Acts so as to put the position of such
capsules (whether extracted or not),
cut, crushed or powdered, beyond
doubt

As regards the other provisions of
the Bill, for example, the enhance-
ment of punishment contained in
clauses 3, 8 and 7 of the Bill, as men-~
tioned already, with the gradual re-
duction in the supply of opium for
oral consumption, the tendency to
smuggle both from the growing areas
as well as from outside is likely to
increase. Up to 1656, there was very
little of smuggling of opium from
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Pakistan across the land fromtier, but
recently several cases of such smug-
gling bave come to notice. It has,
therefore, become necessary to tighten

contro]l over smuggling. The 1878
Act was chiefly intended to enforce the
State monopoly in opium and was
mainly conceived as a measure for
the protection of excise revenue from
opium. The scale of punishments pro-
vided in this Act was conceived as
punishments for revenue offences.
Even when the Dangerous Drugs Act
was enacted in 1930, following the
Geneva Convention of 1925, India had
not subscr’bad to a nalicy of total
prohibition. The position has con-
siderably changed now, and instead
of their being revenue offences they
have entered into the field of crimi-
nal offences. Therefore, the powers
of punishment sought to be taken
need to be greater,

Apart from the effects on the im-
plementation of the policy of total
internal prohibition, the Government
of India are thus liable to be exposed
to mternational criticism In view of
our international obhgations, if we
are not prepared to check smuggling
or export of opium through smug-
gling, we will be held responsible,
and 1t will be said that India 1s not
honouring its international comimit-
moent. The pos tion or the reputation
that we have in honouring our inter-
national commitments 1s a  further
reason that we should be armed with
legal powers to be in a position to
completely stop all, smuggling both
inside and outside. ‘Therefore, it is
necessary that these provisions should
be 1nserted.

Also, the All India Narcotics Con-
ference which was held in Simla last
year and which was atilended by
representatives from almost all the
States in India, unanimously recom-
mended that steps may be taken to
enhance the punishments provided for
the wvarious narcotics offences. The
Commission on Narcotics Drugs at its
12th Session held in April—May, 1957,
also urged the Governments to in-
crease their efforts to detect and
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suppress the illigit production and
llict manufacture of drugs, =and
strengthen the measures for appre-
hending traffickers and to impose on
persons convicted of narcotic offences
very severe penalties in every coun-
try. India is & party to this obliga-
tion and we have to honour our obli-
gation.

In view of these circumstances, it is
proposed to enhance the punishments
provided in the two Acts to imprison-
ment for a period of three years
where only one or two years have
been at present provided, so that the
offences may become cognizable. It
is also further proposed to make the
award of imprisonment on conviction
mandatory.

Another purpose of the Bill is, as 1
said carlier, to authorise certain offi-
cers of the Central Government to
exercise the powers under the Act
At present only the State Govern-
ments can authorise officers of the
departments of State Excise, Police,
Customs, Salt, Opium or Revcenue, to
exercise the power of entry. search,
selzure, or arrest in connection with
the narcotic offences

14 hrs.

Now, both the area as well as the
s1iz¢ of smuggling have increased, and
it 1s necessary for us to take mea-
sures The area of operation is no
longer restricted to one State but 1t is
all round the border and it moves
from one State to another I think
that, with our experience of other
smuggling cases as in gold etc, it is
necessary that we must have a com-
mon intelligence and centralised ope-~
ration for guidance, so that we may
be able to root out the social evil, So,
it i1s necessary that the Central Gov-
ernment officers should also have-
powers to effect seizure and thus to
strengthen the anti-smuggling mea-~
sures.

These are some of the main provi~
sions of the Bill.
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Mr. Deputy-Speaker: Motion mov-
ed:

“That the Biil further to amend
the Opium Act, 1878 and the Dan-
gerous Drugs Act, 1930 be taken
into comsideration.”

Shri Kastiwal (Kotah): 1 am con-
strained to take part in the discussion
of this Bill for two main reasons. One
is that this is the first time 1 believe
in this Parliament as well as in the
last one that an opportunity has been
Eiven to this House to discuss the
opium laws. Secondly, my costitu-
£ency 1s pne which has a large opum
growing area’ and therefore, 1 wel-
come this opportunity to say a few
things on the administration of opium
~laws.

As far as this Bil 1s concerned, I
agree with the hon. Deputy Minister
about the remarks that he has made.
I welcome the enhancement of puni-
shment so far as the smuggling 1s
concerned. I could regale this House
with many stories of smugghng and
of the fatlure of the anti-smuggling
squards in capturing those fellows
who are engaged in smugghng. But
I do not propose to do so. 1 could
say many other things about the way
and the methods with regard to smug-
ghng which takes place. But, while
I welcome the enhancement of pumish-
ment and while I also welcome that
certain other officers are also being
given powers with regard to smug-
ghng, arrest, so on and so forth, I
wish the hon. Minister has said cer-
tain things about the tightening of
the methods of anti-smugghing This
que<tion of smuggling is a major
question in areas which grow oplum.
As 1 was saymng, my constituency is
one of those which has a large opium-
growing area.

I am quite unable to say what
other methods could have been em-
ployed, but certainly there could have
been certain tightening of controls in
this. There could have been some
more police personnel to look after
these tpings so that smuggling does
not go on as it has been going on.
There could have been more publicity
among the people themselves so that
they could co-operate with the police

29 NOVEMBIR 1937 Laws (Amendment) 2996
Bl

authofities in matters of anti-smug-
gling. 1 say all that has not been
done.

Then, amang other things that I
would like to say is that although the
hon. Minister has said that it is the
policy of the Government to have a
progressive reduction in the oral con-
sumption of opium, I wish he had
told us what exactly is the policy of
the Government with regard to the
cultivation of opium. Is it the policy
of the Government continue to de-
crease oprum cultivation or to increase
the opwum-cultivated areas? We have
been told here many times, at Ques-
tion Hour in this House and previous-
ly also, that it depends on the amount
of demand that we receive fram
foreign countries. I do not know how
far that 1s right. Presumably, it is
correct, and that is why I wanted
very much to draw the pointed atten-
tion of the hon. Minister to this fact,
namely, what exactly is the polhicy of
the Government with regard to opium
cultivation.

We were told at one time that there
was a proposal that Government
should stop opium cultivation by pri-
vate peasants altogether, and Govern-
ment proposed to have opium culti-
vated on their own account. I do not
know whether that was just a rumour
in the air or what it was. But there
is no doubt that there was something
in the air, But presumably I believe
that Government have decided that
opium cultivation will still be conti-
nued in certain areas of the country
by private parties. I know that in
Himachal Pradesh opium cultivation
has been stopped for various reasons.

I am very glad that in those areas
where there has been large-scale
smuggling, where cultivators have
given very small quantities per bigha
or per acre, those areas must be stop-
ped, and 1 am very happy that so
far as that policy of the Government
is concerned, I welcome it, I know
that in certain other smaller areas,
for example, 1n Rajasthan,—and I
have seen in Jammu siso—they have
stopped it. But while saying all these
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things, 1 would very much like to
know, every year when Government
say that they propose to allocate
opium-growing areas for the cultiva-
tion of opium, what exactly is the
policy of the Government for that
year or for the next two or three
years. It is easy to say that “this
year there is a great international de-
mand and so we are increasing the
area, and to say next year that “the
demand for opium has decreased and
s0 we are decreasing the area”. What
is the position of those cultivators who
have been given areas for opium cul-
tivation in one year and if, in the
next year, they are told that “this
year, we do not propose to give you
any such area”? The poor cultiva-
tor is put in a very difficult position
and one of the reasons what is obvi-
ous is that opium cultivation is a very
paying proposition is that the Gov-
ernment purchase the entire opium
which is grown on their own account.

80, it 1s the peasant who suffers. 1
want to appeal to the hon, Minister
that before he decides the policy for
a year, he should make it clear to
the cultivators at least three, four or
six months before, saying that “this
year, your cultivable area for opium
will be, say, 40,000 acres™”, as we were
told on the floor of the House some
years back that “we propose to re-
duce the area of 50,000 acres to 30,000
areas”, so that those cultivators who
have been depending upon the culti-
vation of opium may be forewarned
and they may take up some other cul-
tivation of some other crops like
potatoes, wheat or maize and so on
That 1s one point on which 1 would
like to draw the attention of the hon
Minister.

There is one other matter which I
would lhike to mention in this con-
nection, and it 13 this 1 have seen
with my own eyes that when thou-
sands of cultivators are situng around
the District Opium Officer, when he
iz allocating opium areas, there is a
great deal of scope for corruption. 1
am not blaming the District Opium
Officers for that. I am pained at the
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way in which the sress are being
distributed. I wish the Gowernment
organises the machinery in a better
way. I wish they give the areas in a
better way in the sense that they do
not have 4,000 cultivators sitting
round the officers. One never knows
what happens there. Scme person
comes to a particular peasant and
says, “pay me Rs. 50, and I will get
you an area of flve bighas” or some-
thing like that ¥e manages to catch
hold of the peasant and extract some
money. That is & very pernicious
practice. I have tried myself to see
that such a practice should be avoided
in these areas.

-

I would like to draw the attentionr
of the Deputy Minister to the fact that
he should devise some machinery or
some method by which this corrup-
tion will be removed I recall that
five years back I had occasion to com-
plain to the then bhon. Minister, Shri
Tyagi, in charge of opium. I have
seen myself the kind of corruption
that was prevailing at that time 1n
the entire opium machinery of
that district. I am very glad that the
hon. Mmister took some steps and
today I can say that so far as the
higher officers are concefned, 1 have
no cause of complaint of corruption.
But I want to say that with regard
to the machinery as such, something
has got to be done, so that the pea-
sants do not unnecessarily suffer at
the hands of those people who want
to get money from them on one pre-
text or other.

There 8 another matter tc¢ which
I would like to refer and that is with
regard to the facilbities which should
be given to the cultivators I know
that from the department certain in-
structions had been 1ssued to the
district opium officers with regard to
the weighment of opium and payment
of money to the cultivators. I believe
that those instructions are that as far
as possible weighment of opium
shouid be done at the Tehsil hesd-
quarters and not at the district head-
quarters. This is a very great cause
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of camplaint. I do not see why the
thousands of peasants should be call-
ed Ao the district headquarters for
weighment of opium and payment of
money for the opium which is belng
purchased. Why should not distriet
opilum officer go to the tehsil head-
quarters and make payments there?
This is a matter which the hon. Minis-
ter must look into, because it is a
cause of complaint both from the
peasants and from the people and so
many other quarters.

Not only that; there is good reason
to believe that in between a good
amount of opium is lost. For exam-
ple, the peasant comes on foot from
80 miles away and one does not know
what happens to that opium in be-
tween. He says he is going to bring
about 7 or 8 seers of opium. But then
actually there are only 4 seers. What
has happened to the 3 or 4 seers of
opium? Probably that is smuggled
away and given to the agents. And,
what is the price of smuggled opium
in that area? It is about Rs. 100 per
seer and 1 am told that by the time
it reaches the port like Madras, Cal-
cutta, or Bombay, it acquires a price
of Rs. 400. By the time it reaches
foreign ports, it acquires a very high
price. Such is the high profit which
they gain by smuggling ‘opium. So,
I would like the hon. Minister to
tighten up things so far as this mat-
ter is concerned, not only to tighten
up things, but also to give certain
facilities to cultivators in this respect.

I am very glad that so as the ques-
tion of punishment 18 concerned, that
has received the attention of the hon.
Minister. In fact, I myself thought
of bringing forward a Private Mem-
ber’s Bill to provide for a very severe
punishment with regard to smuggling
of opium or possession or cultivation
of omium But I am glad that it has
rece.ved ine altention of the Member.

Shri Kodivan (Quilon—Reserved—
Sch. Castes): 1 would like to say
only a few words about this. After,
all, as the hon. Deputy Minister has
pointed out, this is not a controver-
sial subject. As my previous speaker
has pointed out them, Government
Implement their policy of decreasing
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progressively the consumption of
opium, Government have tc tak® into
consideration the intetests of the opi-
um cultivatars. They are not to be
left in an uncertain condition, whe-
ther next year they would be allow-
od to cultivate the land they are now
cultivating. That is an important
thing to be brone in mind.

I support this Bill. Aecording to
this Bill, the defilnition of opiim
capsule has been made very clear so
as to include what is known as the
opium husk. I am ailso happy to
know that the consumption of opium,
except for medicinal and research
purposes, is going to be eliminated by
3ist March, 1859, But I have to point
out one thing here, and that iz with
regard to the effective control and
implementation of what is provided
in this Bill. The hon. Deputy Minis-
ter has pointed out that recently a
number of cases of smuggling of
opium have come to the notice of the
Government. In spite of the various
enactments dealing with spurious and
dangerous drugs, we are not in a
position to implement the provisions
of those measures effectively,

When we taken the question of
drugs contro], we find that in spite of
the various enactments, dangerous and
spurious drugs are being manufactur-
ed in the country. In my opinion, it
is not merely a question of legisla-
tion; the more important question is
that of evolving an effective machi-
nery to implement the provisions of
these measures. Recently in my State
a Drugs Inspector, while inspecting a
drug house, was stabbed to death by
the owner of the drug house. Ac-
cording to this Bill, some new officers
are being given the power to search
and arrest and so on. But with re-
gard to the Drugs Inspectors, as far
as my knowledge goes, they are not
given sufficient number of staff so as
to carry out their task. In my State,
the Drugs-Inspector with some of his
colleagues went to a drug house, but
there was physical resistence from
the owner. As there was no police
available in that spot, he had to face
the dangerous consequences that fol-
lowed. Therefore, an effective machi-
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nery to check and prevent not only
smuggling, but also the manufacture
of dangerous drugs should be evolved.
Otherwise, this will not be an effec-
tive remedy for the situation.

Another thing 1 wish to peoint out
is this. There are other narcotics al-
so apart from opium such as charas
or garja. Such narcotics also should
be brought within the scope of the
present legislation. That is all I have
to say.

Shri B. R. Bhagat: I am very grate-
ful to the hon. Member, who has now
come by my side, for his full-throat-
ed support to the measure. He has
raised a few points about the adminis-
tration of the Opium Act, the policy
regarding oprum cultivation and also
the corruption involved in these mat-
ters. All these things principelly
come under the purview of the State
administration.

In the field of opium, so far as pro-
duction 1s concerned, the policy is
laid down by the Centre. So far as
sale and smuggling are concerned,
they are mainly within the State
sector. So, there is not only duplicity
but multiplicity of administration and
organisatwon. So, I agree that there
might become lacuna or weakness in
certain sectors of the administiration.

I think the powers that we have
taken to enhance punishment and as-
sociating the Central Government
officers within the admnistration
would mean some centralised guid-
ance and operation and it would re-
sult 1n efficiency. 1 agree with him
that tightening the methods of admin-
istration and tightening the methods
against smuggling are called for. I
assure hum that whatever personnel
is needed will be appomnted and this
matter will be paid greater attention.
And any suggestion from the hon.
Members, particularly from the areas
where poppy is cultivated, will be
welcomed, If there are any sugges-
tions, either for increasing the effici-
ency or stopping smuggling, that
would be looked into. There is no
difference in the objective or in the
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emphasis which the hon. Member has
made.

So far as the question of policy on
opium cultivation is concerned, I think
the policy is well-defined. As I said
while making the motion, by March
1959 all internal consumption of
opium, except by the registered ad-
dicts, will be stopped. So, the culti-
vation will be only to meet the needs
of the supply of alkaloids like mor-
bhine or codeine which are used for
medical purposes. As the hon. Mem-
bers know, we have an export mar-
ket also. We are exporting these
alkaloids cutside India. The culti-
vation in future will only be to meet
the demands of these medicinal uses
of opium.

Even today, I am told, the area of
cultivatlion has decreased. It was about
7 to 9 lakhs bighas. Today it is in
the neighbourhood of one lakh bighas.
In future, as I said, the cultivation
will be only to meet the requirements
of alkaloids both inside the country
as well as for exports. This pres-
cribes the limit or four corners of
the policy as regards cultivation.

Regarding licensing, 1 agree that it
might create some trouble and diffi-
culties for the cultivator because the
element of uncertainty 1s there, But
it should be possible for the adminis-
tration to smoocthen it out. We should
see that there is as little corruption
as possible. About the objectives we
agree. What is required is constant
vigilance and critical appreciation.

I would welcome greater vigilance
by the hon. Members, particularly
members from constituencies where
poppy is cultivated. I Think that is
the only way to root out corruption.

I could not follow the point made
by the last hon. Member. I think
there is no other point on which I
have to say anything.

Mr. Depuaty-Speaker: The question
is:
“That the Bill further to amend
the Opium Act, 1878 and the Dan-
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gerous Drugs Act, 1930 be taken
into congideration.”

The motion was adopted,

Mr. Deputy-Speaker: 1 find that
there are no amendments up to clause
9.

Shri B. R. Bhagat: There 13 an
amendment to clause 1.

Mr. Deputy-Speaker: Clause 1 will
be taken up later. Now, the question
is:

“That clauses 2 to 9 stand part
of the Bill"”

The motion was adopted,

Clauses 2 to @ were added to the
Bill.

Clause 1— (Short title)

Shri Naldurgker (Osmanabad): 1
beg to move:

Page 1—
Jor lines 3 and 4, substitute,

“] This Act may be called the
Optum and Dangerous Drugs
(Amendment) Act, 1957

I really welcome the introduction of
thus BPall. But 1 have moved thas
amendment bcecause 1 entertain a
rcasonable doubt that when clause 1
wiil be subjected to judicial scrutiny
in future, there is the probabihity of
an anomalous interpretation, or such
interpretation will be put in  that
clause which 1s not intended by this
Bill It is a fundamental principle
of the nterpretation of Statutes that
every sentence should be interpreted
i its etymological and phraseologi-
cal meaning. No new sense is to be
imported. Taking this principle of the
interpretation of law, it is my bona
fide belief, when clause 1 is taken
into consideration in conjunction with
other clauses, if it is subjected to judi-
cial scrutiny, it means that the amend-
ing Bill is only applicable, as far as
opium laws are concerned, and not
in respect to other laws. That ig the
real meaming.

The clause says: “This Act may be
called the Opium Laws (Amendment)
Act, 1857, I find from clause 5 that
some of the provisions of the Dange-
rous Drugs Act are also being amend-
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ed by this Bill. I will first refer to

the Danegerous Drugs Act, its inten-
tion ete.

Mr. Deputy-Speaker: It is admitted
that amendments are made there also,
The title of the Bill says *“further to
amend the Opium Act, 1878 and the
Dangerous Drugs Act, 1830”.

Shri Naldurgker: But in clause 1
nothing is mentioned. 1 find in the
main Act it is stated:

“And whereas the contracting
parties to the said Geneva Con-
vention resolve to take further
measures 10 suppress the contra-
band traffic in and abuse of
dangerous drugs, espccially those
derived from opium, Indian hemp
and cocoa leaf, such measures be-
ing more particularly set forth in
the articles of the said Geneva
Convention.....

and whereas it is also expe-~
dient that the pcnalties for cer-
tain offences relating to dangerous
drugs should be increased, and
that all pcnalties relating to cer-
tain operations should be render-
ed uniform.. "

So, the Dangerous Drugs Act is ap-~
plicable, not only to opium but to
other matters The Amending Bill,
according to clause 1, relates to only
opium law and not other laws. Sup-
posing some offences are committed
under section 10 or section of the
provisions of the Act. Then, what
will be the interpretation of the law?
At that time a certain advocate will
argue that this Bill, the amending
Bill, is only applicable, so far as
opium laws are concerned and that this
Bill is not applicable to cocoaine or
Indian herb. They will say that this
amending Bill specially lays down that
it is applicable only to the opium
laws and not to other narcotic deri-
vatives. Then there will be one im-
prisonment according to the old law
and another imprisionment according
to the new law, That will be an
anomalous interpretation. Some of the
sections of the Opium Act and some of
the sections of the Dangerous
Drugs Act are incorporated here.
But, clause 1 will be interpreted
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eonnection with all these provisions.
It means that this amending law is
applicable to these provisions as far
ag Opium is concerned, but not to
any other things. In order to avoid
future anomalous interpretation, I re-
quest the hon. Minister to see that as
far as the title of this law is concerned,
it should be amended, in view of the
main intention with which the Dan-
gerous Drugs Act was enacted. There-
fore, I have suggested that this Act
may be called the Opium and Danger-
ous Drugs (Amendment) Act, 1857.
There is no other intention. I think
it carries out the main intention with
which this law is introduced.

Shri B. R. Bhagat: I very much
appreciate the learned exposition of
law by the hon. Member. This point
of view was alsc considered by the
Government. Particularly, the Law
Ministry went into this question. In
the present case, the Bill seeks to
amend identical provisions in two
separate Acts. The words are the
same. The provisions are the same,
actually identical. We have been
advised by the Ministry of Law, who
have gone into all legal aspects of the
case including that which has been
pointed out by the hon. Member, that
the present Title is the more proper
one than the one suggested by the
Mover of the amendment. Therefore,
I am unable to accept the amendment.

Mr. Deputy-Speaker: 1 shall now
put the amendment to the House.

The question is:

Page 1—
for lines 3 and 4, substitute:

“1. This Act may be called the
Opium and Dangerous Drugs
(Amendment) Act, 1857.7

The motion was negatived,
Mr. Deputy-Speaker: The question
is:
*That clause 1 stand part of the
Biln.”
The motion was adopted.
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Clanse 1— wae added to the Bill

The Enacting Formula and the Title
were added to the Bill

Shri B. R. Bhagat: I beg to move:

“That the Bill be passed.”

j"llr. Deputy-Speaker: The guestion.

“That the Bill be passed.”
The wmotion was adopted.

Mr. Deputy-Speaker: We shall now
take up Non-official Business.

COMMITTEE ON PRIVATE MEM-
BERS’' BILLS AND RESOLUTIONS

TENTH REPORT

Shri S. C. Godsora (Singhbhum-
Reserved-Sch. Tribes): Sir, I beg to-
move;

“That this House agree with the
Tenth Report of the Committee on
Private Members’' Bills and Reso-
lutions presented to the House on
the 27th November, 1857.”

Mr. Deputy-Speaker: 1 will now
put this motion to the House.

The question is:

“That this House agree with the
Tenth Report of the Committee
on Private Members’ Bills and
Resolutions presented to the House
on the 27th November, 1857.”

The motion was adopted.

RESOLUTION RE: STATUTORY
BODY FOR CONTROLING THE
QUALIFYING EXAMINATION RE:
CERTIFYING COSTING RESULTS
—Contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of
the Resolution moved by Shri C. R.
Narasimhan on the 15th November,
1957, regarding Statutory Body for
controlling the qualifying examina-
tion re: certifying costing results. Qut
of the one hour allotted for the dis-
cussion of the Resolution, twenty
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minutes have already been taken.
Forty minutes are left for further dis-
cusgion today.

Shri Shree Narayan Das had one
amendment. He iz not present

Shri Dasappe (Bangalore): Mr.
Deputy-Speaker, 1 rise to accord my
wholehearted support to the Resolu-
tion so ably moved by my hon. friend
Shri C. R. Narasimhan.

This is a subject which has come
very timely in the development of gur
country. We are wedded to a socia-
list pattern of society which means, in
the first place, more and more under-
takings in the public gector. In the
second place, it means, at any rate,
more and more control of undertak-
ings in the private sector so that the
national interests would be assur-
ed and secured. Yesterday or
day before yesterday, we were
talking of mixed economy and
there were some friends on the
opposite side who felt that there was
likely to be a shift in the policies of
the Government. But, I very humbly
beg to differ from them and say, there
is no such shift whatever. If there is
a shift at all, it is a shift to emphasise
the object we have already placed be-
fore ourselves and to make a realistic
approach to the problem in the count-
ry. How this great end that we have
placed before ourselves is to be se-
cured 18 a matter which should vitally
concern the Government, the Parlia-
ment and the people at large. The
Resolution which my hon. friend Shri
C. R. Narasimhan has brought before
the House is one such thing which
would lead to the most effective way
of controlling all sections of industry
both public and private and may be,
in some cases, which are partly public
and which are partly private.

Shri C. R. Narasimhan quoted the
remarks of the Estimates Committee
when he said that the Committee as
a whole emphasised the need for
trained cost accountants in all busi-
ness undertakings whether run by the
Government ar private entrepreneurs.
Today, I want to buttress that opinion
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of the Estimates Committee by the opi-
nion of the Public Accounts Commit-
tee of which I have the honour to be-
a Member for the moment. But, this
was in 1952 This is in the Ninth.
Report of the Public Accounts Com-
mittee for 1953-54, on page 27, in pars.
83.

‘3008-

“Absence of control over Pro-
duction Costs in Naval Dock-

The Commnittee are informed
that a proposal to sanction the
appointment of a Cost Accounts
Adviser iz receiving Govern-
ment’s consideration. While the-
Committee recognise that at pre-
sent there i3 an acute shortage:
of personnel trained in cost
accounting work in the country,
they would recommend that
Government should take steps to
train sufficient manpower in cost
accounting and estimating work
not only for the Naval Dockyards,
but also for employment in other
Governmental industrial under-
takings.”

Proceeding further, they say tha{ the-
Committee are further of the view if”
the initial accounts are kept on sound
lines, things cannot go wrong at a
later stage. According to them, cost
accounting is very necessary in cases
where jobs are executed for outside
parties and the cost has to be recover-
ed from them. My point is, whether
the orders are executed for outside
parties or not, in any case, cost ac-
counting is absolutely necessary for
us to know that the funds which we
vote for are properly utilised.

Here are two important Committees
of our Parliament, both recording the
same opinion that proper steps should
be taken to train personnel for cost
accounting and to see that every pub-
lic undertaking employs these quali-
fled cost accountants. May I crave
your indulgence to further reinforce
my argument by the authoritative
pronouncement of no less a person
than the than Union Minister of Com-
merce and Industry, who is today the-
Finance Minister of the Gevernmens:
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«~of India, Shri T. T. Krishnamachari
Speaking in Calcutta, addressing the
Annual Convocation of the Institute
of Cost and Work Accounts, he said
that an industrial undertaking, adopt-~
ing precision in its production had a
high competitive power. He added:

“In the industrial expansion of
the country it was necessary that
more stress should be laid on
gquality and precision. The scope
©of cost-accouniing should be en-
lurged to include the study of
guality control, evaluation of jobs
ete

Pleading for a very high
standard of integrity in the pro-
fession, the Minister said an In-
stitution ke this creuld not exist
unless the entire industry in
India was prepared to accept
their integrity.”

The integrity of the cost-accountants
is a thing which 1s very necessary if
we have got to attach importance 1o
their findings and labours This s
what he proceeds to say:

“If sufficlent numbers of cost
accountants were available, then
the Government could tell the
industrialicte that quantitative res-
trictions could not be 1mposed
unless they engaged cost-account-
ants to show the costs.”

Very aften these ndustrialisis want
protection, they want restriction of
imports, but at the same time, we are
not sure whether their demand is
justified in the circumstances of the
case.

He further says:

“Statutory recognition by the
Government would help institu-
tions like this to progress in their
activities”.

The President of the Institute, Mr. F.
H. Atkinson, said:

+In the interests of the country,
the employment of cost accoun-
tants in industries in India was
extremely desirable, but to
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achieve thig object ag a compulsory
measure, suitable methods out
and the existing statutes had to be
carried out and the profession
should be given recognition.”

The opinion of the Public Accounts
Committee and the Estimates Com-
mittee and the pronouncement of the
hon. Minister reinforced by the re-
presentatives of industries ought to be
sufficient ground for the Government
tao accept the resclution. I would like
to ask the Government, when there
have been these pronouncements and
observations before them for such a
long ume, what steps they have taken
in furtherance of them and the inten-
tions of the hon Minister himself. I
would like to have some answer to
this question of mine.

I cilaim to have dabbled 1n indus-
trial aftairs for <ome time and I know
the valuc of cost accounting. In fact,
I am not exactly aware whether there
are any statutory obligations imposed
in the othal adva.ocod countries, but
this much 1s a fact that every concern
worth the name has got trained cost
accountants There is no question of
leaving them to amateurs and others
either to mismanage things because
of their i1gnorance or for the purpose
of manipulating accounts. We are now
venturing onward with a number of
developmentul projects The Second
Plan envisages a much larger allot-
ment for industrial undertakings than
the First Plan. Judging from the way
in which both the representatives of
the private sector and the public sec-
tor are going about their business, it
seemns likely that the Second Plan will
be marked by a large industrial
development in the country. There is
no doubt about it. I know that friends
may be saying that on account of
shortage of foreign exchange there is
likely to be a restriction in the Plan
itself, but I feel that these develop-
mental undertakings will go through.
It may be that here and there may
be a little slowing down or pruning,
but by and large it will be a large
undertaking.
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I do not want to take much of the
time of the House. There may be
other hon. Members who want to
contribute their own share to the de-
bate, but I feel that this has come
none too socn, and is timely.

Shri Shree Narayan Das had an
amendment to form a committee to
8o into the whole question. 1 doubt
if there is any necessity for another
committee to go into this question,
but if that commends itself to the
Government, that may be some step
In the right direction. I hope the
Government will view this resolution
sympathetically and accept it.

Shri Heda (Nizamabad): 1 would
like to supplement what has been said,
or rather point out one or two aspects
of the problem.

Generally such a machinery is not
necessary because in a free economy,
as it is generally understood, competi-
tion does its duty, and because of the
competitive spirit, the different indust-
ries try to sell their commodities as
much as possible, and therefore the
cost itself comes down, the prices come
down. Everybody wants a minimum
margin of profit by having a greater
sale and thereby the spirit of competi-
tion works very well. But today, not
only in our country but in all the
countries where we feel there is a
free economy, one or two develop-
ments have taken place and there-
fore the spirit of competition does
not do its work fully.

Firstly, there are certain types of
industries whose very nature makes
them have a sort of monopoly. Re-
cently a few of the Members of Parlia-
ment from Andhra Pradesh had an
occasion to see a marvellous industry.
Though it was there in my own city
for a long time, and I had been very
active in my early days in the labour
area, I had no occasion to see the
working of that industry—I mean the
Hyderabad Laminated Factory. The
factory is doing laminating not only
paper, cloth and fabrics, but also wool.
They are doing gocd work. I am told,
and I can find from their orders, that
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the factory is making good progress..
It is the only factory of its kind not
only in the whole of our country, but
in the whole of South East Asia. But
the demand cannot be more, and there-
cannot be more than one f{actory. The
result is that a sort of monopoly condi-
tions are created.

In the same way, there is another
type of development that is taking
place, namely that we are increasing
or expanding the public sector. The
public sector by its nature does not
allow the spirit of competition to work
fully, and therefore, there again there-
is a tendency to keep the costs at ab-
normal rates, or there is no spirit to.
economise in the expenditure and
bring down the costs as far as possi-
ble.

This morning there was a starred
question put by my hon. triend Shri
Vittal Rao about the collieries. The
committee that has been set up to find
out the cost of coal, the different
grades of coal. has not completed its
work, but what is our experience?
Our experience is that in different col-
lieries. because of the different grades
of efficiency of management whether
in the public or the private sector, the
cost of coal differs Sao, it is  very
neeessary that we should have some
machinery to find out the real cost of
the product and find out whether the
industry is doing justice to the count-
ry by keeping the costs as low as
possible, whether it is imbued with the
spirit of constant research and thereby
brings down the cost as far as possi-
ble, and negatively whether it is mak- -
ing enormous profits, whether it is ex~
ploiting the country. So, the necessity
{or proper cost accounting is very
clear. The Estimates Committee has
pointed it out; the Public Accounts
Committee has pointed it out, and
even the Minister has known the pro-
blem for the last filve years. What I
find in this country not only in this
particular aspect but in other aspects
as wcll is that it is not that our Gov-
ernment have no idea of the problems.
They know the problems very well.
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They analyse them very well. There
is no difficulty that they da not find
the necessary time to think over the
problems. They have ample time to
think over them They bestow their
full thought and they give considera-
tion to the different problems that face
the country. There 1s also not the diffi-
culty that they are not able to find
solutions. They are known for finding
out solutions. In fact, the document
that we have produced in the shape of
the Firat Five Year Plan and the
physical targets that the Second Plan
has envisaged and placed before the
country and the world have created
an impression all over the world that
India has got a very good mind, that
it can think over problems and find
out solutions for them very much
ahead, in fact, even before the prob-
lems have arisen. But the difficulty
is, having found out the solutions, we
do not feel any sort of unrest or
anxiety to implement what we feel
is the right thing to do.

In 1948, we passed the Industrial
Policy Resolution. If we look at the
progress that we have made since then
in establishing the economic service,
and the stature that it has come to
occupy in the last nine years, we feel
that in spite of the fact that we have
expanded the public sector, and we
have 1ncreased our control., very in-
telligent control, over the public and
private sectors, in spite of the fact
that all these things have happened,
the necessary steps that should have
been taken have not been taken but
have been delayed. I fear the same
is the case in this respect alsc.

I hope that though Government
may request, in the ultimate analysis,
my hon. friend who has brought for-
ward this very urgent resolution to
withdraw it, and though he may also
withdraw it, yet........

Shri T. B. Vittal Rao (Khammam):
Why withdraw?

Shri Heda: That is my fear.

Mr. Deputy-Speaker: The hon. Mem-
ber is expressing his own {fears.
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Shri Heda: I do not say he should
withdraw; I do not say he will. I am
only expressing my  apprehensions,
But I do feel that some sort of cate-
gorical assurance should be given to
the effect that not only would this mat-
ter be taken up in right earnest, but
that some machinery will be created

o create the standards and to create

the necessary personnel.

Looking at the pace of our industrial
expansion in the Second Plan, and 1
may say, the Third Plan also which
is to come, 1 think there is nothing
more urgent than creating the neces-
sary technical personnel for finding
out the cost of every commodity.

Shri T. B. Vittal Rao: I support this
resolution which has been brought
forward by my hon. friend Shri C. R,
Narasimhan.

Mr. Depuiy-Speaker; The hon. Mem-
ber made up his mind to speak only
after these fears were expressed?

Shri T. B. Vittal Rao: No.

Shri Naraslmhan (Krishnagiri): So
much the better.

Shri T. B. Vittal Rao: I would not
give leave to the hon. Member to with-
draw the resolution.

This is a very important resolution.
My hon friend Shri Heda has referred
only to certain companies in the pri-
vate sector, but I would like to refer
to certain undertakings in the public
sector The railways have been there
for about 104 years. Yet, we do not
have proper cost accounting there.
Recently, the Estimates Committee
made an exhaustive examination of the
Railway Ministry, and they have re-
commended that sufficient number of
cost accountants are not there; there-
fore, they recommended that the rail-
ways should try to recruit some cost
accountants. Then, there was an ad-
vertisement calling for applications for
the posts of cost accountants, but noth-
ing further appears to have been
done. Besides, there is also contro-
versy over the way the accounts are
compiled. For instance, while com-
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puting the depreciation, people are not
able to say whether it should be vertis
cal depreciation or horizontal depre-
ciation or other kinds of depreciation.
Doubts are expressed cn this matter,
with the result that the cost of the
product is not properly computed.

Then, take the case of the Hindustan
Aircratts. When the Hindustan Air-
erafts was supplying some coaches to
the railways, they could not ix up
¢ost of the coaches., On the one side,
we were importing coaches from
Bwitzerland at a cost of Rs. 2° 50 lakhs
each, whereas the manufactured cost
&t the Hindustan Aircrafts was Rs. 18
takhs. This enormous difference gave
rise to doubts whether 1t was really
possible to manufacture at such a low
cost. Then, a cost accountant was
sent to the factory, and a cost audit
report was then called for, and then
it was found that the actual cost of
the coach was only Rs. 1'3 lakhs.
This only shows how far we are lag-
ging behind other countries in this
regard. Great emphasis is being laid
ih the Soviet Union on costs, and I
belheve in America also, cost account-
ing is very much advanced. It s natu-
ral that with a view to having a pro-
per assessment of the cost of the pro-
ducts that we produce, cost accoun-
tanis are necessary, and for that pur-
pose, we should have this statutory
body.

My hon friend Shri Heda also made
a reference to the cost structure of the
coal 1industry. Ceal 1s a controlled
commodity: the price 1s controlled; the
production is controlled; and the dis-
tribution also is controlled. Even here,
Government are not able to arrive at
a quick assessment of the cost of pro-
duction. Only last year, when the tri-
bunal gave its award, somebody went
into the whole affairs and said that
the demand to increase the price of
coal by Rs. 3-8-0 to Rs 6 per ton
should be conceded, and Government
agreed to it. After six months, the
labour appellate tribunal gave its
award and the price of coal was in-
creased by Rs. 1-8-0 per ton. Now,
a committee has been appointed to go
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into this matter. First, the price of
coal is revised and then afterwards
committee is golng into the whole mat-
ter. This whole thing has been going
on for two years. What does this in-
dicate? It clearly indicates that we
do not have proper cost accounting.
Not only the companies but even Gov-
ernment do not have a proper system
of costing.

Therefore, I support the resolution,
and I would request my hon. friend
Shri C. R. Narasimhan not to withdraw
the resolution; though it may be de-
feated, it does not mautter, for we know
the attitude of Government.

The Deputy Minister of Finance
(Shr1 B. R. Bhagat): Mr. Deputy-
Speaker, Sir, 1t is my privilege to
speak for the second time ih your pre-
sence, although on a different subject.

Mr. Deputy-Speaker: It is my pri-
vilege to hear the Deputy Minister.

Shri B. R. Bhagat: The resolution
moved by my hon. friend Shri C. R.
Narasimhan is composed of two parts,
as he himself has described. The first
part sets out the objective, and the
second part gives a programme, and I
may call that the operative part.

15 hrs.

So far as the first part of the Reso-
lution is concerned, 1 am in great sym-
pathy with the objective. Naturally,
living in the modern technological age,
the age of atomic energy and sputniks,
the need for cost accounting is more
and more. In the olden days, in the
19th Century, in days when technolo-
gical progress in the world was just
advancing, 1t was easy to have a com-
petitive process The unit which was
more economical and more efficient
got the better of the one which was
not so economical and so efficient. But
as technology and science advrr-ed,
our industrial machine and apparatus
became more and more complicated.
Even in the production of a single
unit, hundreds of processes are involv-
ed and it is not, I think possible for
management unaided by & chartered
accountant or accountant to determine
the competitive aspect of production.

3016
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So although I emphasise the need of
cost accounting, I would not agree
with Shri Dasappa who gave the im-
pression that perhaps the cost account-
ant is a substitute for the competitive
element. I would rather put it this
way, that it is a tool of the competi-
tive process, to determine the economy
and efficiency of a particular set of
arrangement which goes into the
production of a unit,

The hon. Member quoted the two
most advanced countries of the world
today. Take the United States. ‘They
make the most use of this system of
cost accounting. Similarly the USSR
also uses this system. The one uses
it as a tool to determine the com-.
petitive efficiency—that is, the United

- States. The other uses it to determine
the economy and efficiency of the
various processes or organisation of
the industrial machine.

So I am in entire agreement that in
a country like India, which has set
its store by development and indus-
trialisation, cannot do away with cost
accounting. The House is aware that
the National Development Council has
appuinted a Committee on Plan pro-
jects under the chairmanship of the
Home Mimister. That Committee has
appointed wvarious sub-Committees in
which the various Chief Ministers are
there. Then teams and panels have
been appointed consisting of experts—
engineering experts, technological ex-
perts, accountants, cost accountants
and so on. The other day I gave the
House some figures The team on
buildings have examined the storage
aspect, the building construction as-

pect, what should be the use of,

materials, how much cement there
should be, what should be the process
of concreting etc. They have sug-
gested a saving of about Rs. 1'8
crores. This is cost accounting. It is
to determine the efficiency and econo-
my of a process of production. It is
a continuous process. It is a high-
1y technical process which has to be
evolved and which grows as the
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industrial and technological apparstus
grows.

We appreciate the recommendations
of the Estimates Committee and the
sentiments expressed by the hon.
Member, because they are in common
with the policies that the Government
have today. The Estimates Committee
recommended—] would like to quote
from the report as the hon. Member
has quoted--that Government should
take early steps to set up an Institute
of Cost and Works Accountants.

Now I enter into the operative part
of the Resolution and I would also
quote the reply of the Government
which the hon. Member did net per-
haps quote. The reply says just oppo-
site and reads:

“There is already an Institute
of Cost and Works Accountants in
Calcutta which is a company
registered under the Companies
Act and has distinguished mem-
bers on its Council.”

This Institute of Cost and Works Ac-
countants has been 1n existence in this
country since 1944 Its hcadquarters,
as 1s mentioned in the Report, is in
Calcutta. This 15 as a result of the
need felt both, as some hon. Members
said, for expansion of the publit sec~
tor and also for the c¢xpansion of pri-
vate industrial production, for having
efficient organisation of cost account-
ing The cumulative effect of all thas
was that the Government tried first to
strengthen the organisation of cost
accounting, the Institute which was
functioning in a very embryonic man-
ner since 1944.

The Institute which was functioning
was granted administrative recognition
on 30th November 1956, the date from
whirh the Institute modified 1ts memo-
randum and articles of association in
the manner desired by Governtent.
The Central Government have the
right to hominate not more than 5 per-
sons on the governing body of the
Institute. There are, besides, repre-
sentatives of the As,sociated Chambers
of Commerce and the Federation of
India Chambers of Commerce and In-
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dustry. So both the public as well as
the private sectors are adequately re-
presented. The GGovernment have
powers to see that no bye-laws or
other rules and regulations of the
Institute are framed contrary to the
public interest because no bye-laws
can be bye-laws unlesg approved by
Government.

So we have a rudiment of an,orga-
nisation which is functioning. The
crux of the question, what the hon.
Member wants, is not that there must
be an Institute to train more cost ac-
countants to be utilised in the various
production departments of the Govern~
ment as well as other industrial orga-
nisations, but that it should be given
statutory recognition, as we have given
to the Institute of Chartered Account-
ants and others. Sc there is a shift in
emphasis between the hon. Mover
and Government which I would like
40 underline. The question is: what
would be the advantage in having a
statutory institute right now? We
are trying to build up an institute and,
as 1 explained, the organisation has
been changed and Government's
powers have been increased. Our
point of view is: let us have a well-
run training programme within the
existing set up. The Institute is at
present conducting examinations in
Calcutta, Madras, Delhi and Poona.
At present, we do not have sufficient
cost accountanfts to man the  various
eoncerns, government and private con-
ceorns, Training facilities provided by
the Institute are still tn an embryonic
stage, but a large number of students
have access to the library and to such
other facilities as can be offered by
the Institute,

So as a first step towards the reor-
ganisation of the profession of cost
accountancy in the country, Govern-
ment have accorded administrative
recognition to this Institute. I think
it would be more prudent to wait for
sometime and see how the programme
goes when the Institute is more mature
under the supervision and care of
Government.
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Shri C. R. Narasimhan: What does
‘sometime’ mean? We may have five
years?

Mr. Deputy-Speaker: ‘Sometime’ al-
ways means sometime.

Shri B. R. Bhagat: I said that this
administrative recognition is the frst
step. 1 think it would be more pru-
dent that when more and more cost
accountants are trained, when the pro-
fession is more developed, then we
may go in for a statutery institute
later on. Nothing preventis us from
doing it. We gave statutory re-
cognition to the Chartered Account-
ants. But, before that it was function-
ing for a long time—we had a large
number of Chartered Accountants and
it was—functioning very well. So,
before we give statutory recognition
to this institute, the profession of cost
accountants, like the profession of
chartered accountants, should be well
developed and well regulated and
there should be more and more cost
accountants who can take up their
positions in the context of the deve-
loping economy of the country. Then
it would be time, based on experience,
for a statutory institute, But, till
then, we will have to hold our souls
in patience.

As 1 said, being in complete sym-
pathy with the objectives of the reso-
lution, I would request the hon. Mem-
bers to be satisfied about the since-
rity of the Government in what it is
doing to put the profession on a
sound footing and to nurture the pre-
sent 1nstitute and to do whatever is
possible to have more and more cost
accountants in the various industrial
and productive flelds. I would re-
quest him not to press the Resolution.

Shrl Narasimhan: I am very grate-
ful to .this House for having given
such genercus support as far as the
principle and certain aspects of my
resolution are concerned. I am grate-
ful to the former Finance Minister
of Mysore who had occasion to deal
with the State’s finances for having
fully supported me. That adds great
weight to the proposition that I have
placed before the House. I am also



3021 Rescolution re:

[Shri Narasimhan]

grateful to Shri Vittal Rso fram the
Opposition for having given us details
regarding various undertakings and
their difficulties which pin-pointed
the necessity for the propositions
I had put forward. I am also very
happy to find that Government is
alive to the situation. I am alspo glad
to note that they have done some-
thing. It is all right for a true Chris-
tian to say, ‘‘one step enough for me”.
But it is no good in practical politics
to say, ‘‘one step enough for me”. In
practical politics we have to take step
after step and that too rapidly. One
step will not be enough in this age of
Sputniks.

1 would expect Government to move
with greater speed and greater vigour.
Simply to say, ‘Let enough cost
accountants be made available’, only
reminds me of the proverbial story
of marriage and madness. There was
a boy who was somewhat mad.
Friends said that madness would be
cured if he got married. Then,
others said when he is mad he should
not be allowed to marry. Just like
that, it is a vicious circle. Let Gov-
ernment not sit idle; let them go
quickly.

Mr. Deputy-Speaker: What hap-
pened to the boy?

Shri Narasimhan: The boy was left
in the lurch. Our State and our wel-
fare is comparable to that boy. 1 do
not want them to be left in the lurch
like the boy. Government is in charge
of our political machine. The driver
or the pilot in charge of the machine
wants to go slow and he is depending
upon the brakes. It is not possible
for me as a passenger to ask them to
go with greater speed. I am in a
hurry; I am afraid 1 may miss the
train. Yet safety lies in allowing the
driver, the Government, to have his
own speed. I do not want to hustle
Government into any actien. I want
Government to remember the consen-
sus of opinion expressed in this
House today and also of the estim-
able committees of Parliament, the
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Estimmates Committee and the Public
Accounts Committee, and to bestir
themselves. I warn them that if they
do not proceed satisfactorily I will
have to come to the House again. I
would withdraw the resoiution if the
House gives me permission.

Mr. Deputy-Speaker: I will now put
the substitute motion of Shri Shree
Narayan Das. The question is:......

Shri Braj Raj Singh (Firozabad):
Is there quorum, Sir?

Mr. Deputy-Speaker: Is the hon.
Member enquiring from me or bring-
ing it to my notice?

Shri Braj Raj Singh: I think there
is no quorum.

Mr. Deputy-Speaker: He should
bring it to my notice and mot ask me

Shri Braj Raj Singh: I cam only
think, Sir.

Mr. Deputy-Speaker: I shall hzave
the bell rung.

The question is:

“That for the original Resolutiomn,
the following be substituted,
namely:—

“Having regard to the impor-
tance of cost accounting in the
national economy, this House is
of opinion that a Committee be
appointed at an early date to exa- -
mine the question of necessity,
desirability and feasibility of
establishing a statutory Institu-
tion for controlling the conduct
of qualifving examinations and
for regulating the practical train-
ing, enrolment and functioning
of cost accountants who alone will
be competent to certify costing
results of the industrial under-
takings.”’

The motion was mnegatived.

Mr. Deputy-Speaker: Now, with
regard to the original Resolution, the
hon. Mcmber wants to withdraw it
Has the hon. Member the leave of the
House to withdraw his Resolution?

The Resolution was, by leave,
withdrawn.
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RESOLUTION RE: SAFEGUARDS
FOR BUDDHIST CONVERTS

Shri B. C. Kamble (Kopargaon):
Mr. Deputy-Speaker, Sir, I beg to
move:

“This House iz of opinion that
all the constitutional safeguards,
except those relating to the reser-
vation of seats in the legislatures,
granted and provided to the
Scheduled Castes, be extended to
the Buddhist converts from the
Scheduled Castes and recom-
mends that Government should
bring suitable legislation to
amend the Constitution, if neces-

sary.”

Of the five crores of people who
have been condemned to untouch.-
ability and who have been conse-
quently economically oppressed and
socially tyrannised for thousands of
years nearly & crore of people have
been converted to the Buddhist faith.
Sir, it is on behalf of these people
that this Resolution has been tabled.

Sir, above the head of your cheir
there is a wmmotto Dharma Charkra
Pravartanaya. 1 do not know others
think of what is the significance of it.
But, I believe that the course that
these people have taken is the actual
implementation of what is wrilten
above. 1 think, therefore, that they
have taken the right course.

Now, the conditions of these people
are well-known. They have no land;
they have no trade; they have no
influence in the administration and
they have no independeni means of
lHvelihood. These are the sufferings
for hundreds of years together that
they have been undergoing But now
on the top of it when they have taken
recourse to Lord Buddha, the path of
light and enlightenment, social boy-
cotts are going on. I have toured at
least in three districts and visited a
number of villages. I have met vil-
lagers. 1 could see in as many as
fifty villages, social boycott is in full
swing merely on the ground that they
have been converted to Buddhist
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faith. Consequently, they have re-
fused to do the menial or dirty works
that used to be done in the name of
untouchables. That is the position.
What is the Government doing?

I referred to the three districts in
the State of Bombay—North Satara
District, South Satara District and a
part of Ahmednagar Districtt The
State Government is watching the
situation as a spectator. That is also
the case of the Unlon Government.
When I raised certain matters in this
House, those matters were turned
down as being within the jurisdiction
of the States. I have no quarrel over
that But this 1s the position of these
Buddhists and therefore, these people
are anxiously and restlessly watching
what 15 going to be the outcome of
this resolution.

I am happy that there are no
amendments tabled to this Resalution.
It 1s quite possible that hon. Members
might have been appreciative of this
resolution or at any rate they may not
be hostile to the contents of this reso-
lution. It is quite natural because,
if I can say so, the resolution is so
modest and contains, if I can use
that expression, the minimum
demands of the Buddhists. They are
not asking for reservation of seats in
the legislature—Parliament and the
State legislatures. What they are do-
ing is to reduce thaf demand. This is
no small sacrifice. 1 am quite sure
that they are perfectly entitled to the
reservation of seats in the Parliament
as well as in the State Legislatures.
But they are prepared to make a
sportive offer. They expect that the
Government will be equally sportive.

If we consider from this stand-
point, what is that they are asking
through this Resolution?

15.24 hrs.

[SHrr C. R. PATTABHTI RAMAN in the
Chair.]

Broadly speaking, their demand is
three-fold, That is to say they want
certain safeguards in the public ser-
vices in educational matters and in
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economic matters. These people
would not have demanded these safe-
guards buat for the discrimination that
is going on day and night. They are
compelled to ask for these safeguards.

What is the underlying principle?
To me the underlying principle has
been made quite clear long back.
The principle is this. All communi-
ties should be represented in the ad-
ministration in the prescribed pro-
pertion and neo single community
should be allowed to have a mono-
poly. That is the principle. This
principle has been accepted long ago
by the Government of India in
1934 by a resolution. Similarly, by
a similar resolution, the same princi-
ple was later on adopted in the year
1843, The same principle was adop-
ted by the Constituent Assembly and
I may take the privilege of reading
from the reports of the Commitiee of
the Constituent Assembly. It is at
page 40. It says ‘‘due share to all
minorities be guaranteed: in All
India and provircial services, the
claims of minorities shall be kept in
view in making the appointments to
these services consistently with the
consideration of efficiency of adminis-
tration”. The expression used is “Due
share guaranteed”.

Therefore, my submission is this.
Are these Buddhists not a distinct
community? Are these Buddhists
not a distinct minority community
deserving these safeguards? This is
a legitimate question to which the
Government must give a reply. I am
quite sure a reply cannot be in the
negative. The reply must be in the
affirmative.

I need not speculate over the posi-
tion that the Government is going to
take with regard to this resolution.
But I would like to tell the Govern-
ment and the hon, Members in this
House that when the principle is
accepted, the principle cannot be
turned down. It is no ground for the
good parents to say that the child
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when it was born was 1&gitimate but
when the child grows up and attains
a majority, it is illegitimate and it is
not theirs. The Union Government
cannot take that position so far as
this principle is concerned.

1 hope that the Government will
take quite a considerate and reason-
able view of this matter. Perhaps I
am hoping too much with regard to
the attitude of the Union Govern-
ment. I have great hopes and I be~
lieve that reason to some extent does
prevail either in this House or in the
Government headed by the Prime
Minister, hon. Shri Jawaharlal Nehru

Even with all these hopes, I would
like to deal with the position that the
Government has taken on certain
occasions when this matter was
referred to in this hon. House. I had
put a question. The question was
whether the Scheduled Caste con-
verted Buddhists are entitled for
these safeguards. The answer given
by the hon. Home Minister was in the
negative. It was also stated that the
Law Ministry was consulted. I am
afraid that the position the Govern-
ment has taken with the advantage
of the Law Ministry is not correct.
It is absolutely absurd. I say so
because of this. Whatever provi-
sions are there in this country or in
other countries, this attitude goes dir-
ectly contrary to what the Govern-
ment is saying. I will tell you briefly
what is the trend with regard to such
matters in two sets when the people
get converted.

Take for instance an Act which was
passed ago—hundred of years ago.
It is the Caste Disabilities Removal
Act of 1850. It is also called the
Freedom of Religion Act. Formerly,
when a person converted from one
faith to another or from one caste to
another, there was a kind of forfei-
ture. That was prevented by this
Act. That is to say a change of caste
and change of religion was made
absolutely permissible, The rights
ceased to be forfeited. There are a
number of rulings by several High



or, in case t is a conver-
sion of woman, of the woman's right
t0o maintenance; or if it is a case with
regaréd to the custody of the child,
about the child’s custody. But if it
may not be sufficient to convince this
hon. House as well ag the Govern-
ment. 1 would like to point out to
the Government what is the position
in other countries on this matter,
namely, whether there is any relation-
ship between religion and any right
including political rights. 1 take the
liberty, Sir, of reading certain provi-
sions from a book talled Constitu-
tional Precedents. In article 49 of the
Constitution of Switzerland it has been
provided:

‘“The exercise of civic or poli-
tical rights may not be limited
by ecclesiastical or religious re-
quirements or conditions of any
kind whatsoever.”

It is true that the word used here is
“may” but, at the same time, there
are the words “conditions of any kind
whatsoever”,

Then, turning to the Constitution
of Germany, in article 1368 of their
Constitution it has been provided:

“Civil and political rights and
duties shall be neither condition-
ed upon, nor restricted by, the
exercise of religious freedom.”

And, further,

‘“The enjoyment of civil and
political rights shall be independ-
ent of religious belief.”

The important expression it that
these rights including political rights
are independent of the religious
belief.

Now I turn to Yugoslovia. There
also in article 11 of their Constitu-
tion the provision is:

“The enjoyment of civil and
political rights is independent of
the exercise of religion.”

tion of Finland it has been provided:

“Profession of religion or the
fact of belonging to no religion
shall have no influence upon the
rights and duties of Finnish citi-
zens.”

Are these provisions sufficient to
convince this hon. House the fact fRat
there is no relationship whatever
between any right, including the
political rights, and the religious
faith? Therefore, the reply that the
Government has given is not only
absurd and untenable but even, I must
say—and I may be forgiven for that—
it is a stupid reply. Only a stupid
Government can give such a reply,
and that is why I would like Govern-
ment to reconsider the whole pasi~
tion.

Then I would 1like to deal with
what other hon. Ministers have =aid.
The hon. Prime Minister has not said
anything on the floor of this House.
I wanted something from him. But
during the course of his correspon-
dence with Shri Valisinha, Secretary
of the Mahabodhi Society, it ig true
he has given expression to his views.
In that correspondence he says that
he has no desire to penalise the Bud-
dhists. We Buddhists are very grate-
ful to him. If that is the intention
nobody will be so much grateful as
we are. But, whether, that is the
intention is the question. 1 think the
Prime Minister will carry his wishes
if he so desires. In the same corres-
pondence he says: “We are bound by
the Constitution”. That is correct,
But, at the same time, he says: “Thefe
is dificulty in changing the Constitu-~
tion”. Sir, I take the liberty of read-
ing this correspondence because it
has been published; otherwise I would
not have read it. He says:

‘“The Government are, however,
bound by the Constitution, and..

The Deputy Minister of Home
Affairs (Shrimati Alva): May I know
what the hon. Member is reading
from?



3029 Resolution re:

Mr. Chairman: I remember the hon,
Member telling the House that it is a
letter fromy the Prime Minister to
Sbri Valisinha.

Bhri B. C. Eambie: It is a letter
from the Prime Minister. I can give

a copy.

L ]

Shrimati Renu Chakravarity (Basir-
hat): Documents are always quoted
without the!r copies being put on the
Table. Yesterday many things were
quoted by the Minister without plac-
ing copies on the Table.

Mr. Chairman: The genuineness
of documents is always there. Once
I get an assurance from the hon Mem-
ber, that will do. 1 take it that the
hon. Member has got the document
from which he is reading

Shrimatl Alva: May 1 know the
date of the letter?

" Shri B. C. Kamble: The letter is
dated 31st July, 1957. In that letter
he says:

*As you know, it is not possible
to change the Constitution with-~
out going through certain elaborate
process. If, however, the Govern-
ment violate the Constitution
even for good purposes the matter
would go to the High Court and
to the Supreme Court.”

I am grateful that he has kept an
open mind. 1 feel that he is desirous
of chang'ng the Constitution. His
only difficulty is that the matter may
be taken up to High Court or Supreme
Court.

To him I would like to submit only
this. See the case of Negroes in
America. That is a sufficinet example
because in Amecrica three constitu-
tional amendments out of the 22
amendments to their Constitution
were made to protect the Negro
minority. Five major laws were made
and as many as 400 anti-discrimina-
tion and anti-bias lawsg were enacted
in order to protect the Negroes. Has
any single law been made in order to
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protect these Buddhista? Why s it
that the Prime Minister is hesitating,
if he is so convinced, to bring an
amending Bill even to the Constitu-
tion? I think that will be a great
act which will go deep into the his-
tory for his truthfulness, about his
attitude towards the Buddhists.

However, the Prime Minister has
also to maintain that which has been
maintained in this House by the Home
Minister, that these concessions are
given to the Scheduled Castes—and
when you cease to be g Scheduled
Caste you cannot get these con-
cessions. I am afraid, this kind of
argument is not tenable. I
want to aske whether it is to the
caste or religion that these
concessions are given. What is
the nexus? What is the crux?
To me it appears the crux is
not the religion or caste at all. It is
the discrimination which flows from
ft, and in order to prevent that dis-
c:imination these safecguards are to
be given. This act of discrimination
flows not from the Scheduled Caste
people or the converted Buddhists,
but it Aows from the hearts of other
caste Hindus who are highly placed
and who feel that these inferior
human beings should not come up.
So it is a remedy, a guarantce against
the irrational attitude that is taken
up by others. It has no relation with
caste, 1t has no relation with religion.
Therefore, this position must be cor-
rectly understood by the Government
and such more so by the Prime
Minister.

The hon. Home Minister also gave
a reply. He said here when he was
replying to the debate on the Home
Ministry's Demands: "I have to ad-
m'nister the mandate of this House,
The law is clear” I am so sorry
that he has misled the House. Where
is the law? The law ig there with
regard to the Scheduled Castes.
Where is the law about the Buddhists?
What was the reason for him to mis-
lead the House by saying: ‘I have
to administer the law and carry the
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mandate of the House.” I is a wrong

thing. It is misleading the House.

It is an injustice done to the House.
L ] [ ] [ ] ®

It is not proper,
[ ] [ 3 L ] L ]
It is a fact that there is no law
regarding the Buddhists.

Therefore, my point is this. State
the position categorically., They
should be quite fair to these people:
There ig also a likely argument—I
have heard about it—that if the con-
cessions and safeguards would be
granted to the Buddhists then it will
amount to discrimination between
religions and religions. I am anti-
cipating this kind of an argument,
Again, T am afraid, this will be a
wrong argument. We are not asking
for the Buddhists alone. We are ask-
ing for the community which is just
helpless in being  discriminated
against. That is the crux of the
problem; not because we are Buddhi-
sts, but because we are discrimina-
ted against. Let any community pro-
fit and that community is entitled for
the safeguards.

Then, it is quite possible that it
may be said “how to schedule them?”
I say they may be scheduled as Bud-
dhists, so long as the other castes
have not been converted to the Bud-
dhist faith. The difficulty does not
arise at all. At the most they could be
described as Buddhists (converted
from the Scheduled Castes)—the
other words being put in  brackets,
‘That is sufficient. That is to say, bar-
ring those articles which refer to the
reservation of seats in the legislattire,
with regard to the other articles,
namely, article 335 and article 48,
these people, as Buddhists, without
being humbled down, can be schedu-
led in the Constitution. That is my
submission. This can be done or this
cannot be done. 1 am quite sure that
this can be done but only when the
Government will change its philoso-
phy and conception of a Government.
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The Government has got to change
the philosophy and conception in the
progressive way towards equality,
towards enlightenment and not
against equality or enlightenment.

It is already given under arti-
cle 16(4) of the Constitution which
reads as follows:

Whether the Union Government
have power to do so?

“Nothing in this article shall
prevent the State from madting any
provision for the reservation of
appointments or postsin favour of
any backward class of citizens
which, in the opinion of the State,
is not adequately represented in
the services under the State”,

That is to say, the Government is
already empowered. Therefore, when
it has accepted the principle, the
Government cannot refuse to accept
the principle embodied in this resolu-
tion.

Now, I would like to bring to the
notice of the Government and to this
House two factors, and those factors
are, in case the Government rejects
this resolution, what is likely to hap-
pen. I do not bother personally what
is going to happen to it today or
later on. But I must indicate the
possibility and that possibility is aris-
ing out of two factors which are
taken into consideration. One is of
oppression and the other of religion.
This community may develop, then,
into a kind of nationality. Let there
be a compromise now. Otherwise,
the political oppression will continue,
and it is continuing, then, I am afraid
that-——of course at that time we may,
not be alive also—it will take such a
forrn that it will be impossible to
erase, the development of that natio-
nality. That may happen.

In this connection, I may read out
a small portion with regard to what
happens when there is oppression. 1
am reading from the book Nationality*
by Bernard Josvph. He says as fol-
lows about oppression:

—‘-:Expunged as ordered by the Chair.
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**The influence of oppression on
the development of nationalities
in modern times was analogous.
Professor Zimmern says, ‘in
Europe nationality is an instinct
which has been stung into morbid
and acute self-consciousness by
political oppression.” The essen-
tial elements of nationality may
exist though the sentiment of
nationality be entirely dormant,
and it is by stirring this dormant
sentiment into wakefulness that
oppression renders aid in the
process of the formation of natio-
nality™.

Similarly, the factor of religion is
there. What we want is the eradic-
tion of the bitterness. And as the
Prime Minister is so much fond of
the co-existence, we want peaceful
co-existence. If we cannot be assimi-
lated, allow us to live separalely and
let us have the pranciple of co-exis-
tence. Therefore, I have moved this
resolution.

There are certain people who say,—
and I have also heard frogn the Prime
Minister,—that there is some politics
here. The Prime Minister has writ-
ten a letter which is addressed to our
group leader, Shri B. K. Gaikwad.
He says that people say there may be
some politics in it. I am not able to
understand what is meant by this.
Just as Hindus, Christians and Mus-
lims have all politics, the same way,
the Buddhists must have politics.
I am not able to understand what is
meant by this, But then I am quite
sure of the one thing. That thing is,
there is close relationship between
religion and politics.

Shri C. K. Nair (Outer Delhi):
When there is mass conversion, poli-
tics can be suspect. If it is an indi-
vidual conversion, then on that theo-
sophy or something like that, there is
no fear of politics.

Shrl B. C. Kamble: One may sus-
pect that all these are dacoits. Sus-
pect has no meaning. It must be
reasonable. It must be argued and
the facts must be given. You may
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suspect many things. 1 am not com-
zerned with suspecting, and I am not
concerned with things which make
no pense.

Shri C. K. Nair: This is a quality
which we welcome—that politlcs is
there. But that is a quite different
thing. The fear is created because of
the mass conversion.

Shri B. C. Kamble: 1 would like to
tel! the House what is the purpose
of this conversion. The purpose of
the conversion is to eradicate the evil
of caste. We are very much afraid
that in this country there will be a
kind of civil war between caste and
caste. I am quite sure that the inci-
dents at Ramanathapuram give suffi-
cient illustration to this. That is &
sufficient indication of what is going
to happen and what is happening. I
think all the hon. Members will agree
that they want equality, and if equa-
lity is to be sustained, caste must go.
Therefore in order that caste must go
Lord Buddha's religion came, a reli-
gion where the caste distinctions are
not maintained. That is the one pur-
pose for which you have to accept this
resolution.

Secondly, the other purpose is,
how to eradicate it? I have put a
question.

Mr. Chairman: The hon. Member
has very nearly reached the 30-minute
mark. I request him to bear that in
mind. There are a number of other
Members wishing to speak.

Shri B. C. Kamble: I shall end
within five minutes. I have put a
question, namely, “in how many
towns, cities and villages, the practice
of untouchability is abolished?
That question ‘was not admitted. I
was told that if the answer was
given, it would mean that in all
those villages, towns and cities, un-
touchability was still practised which
is against article 17 of the Constitution
which declares that untouchability is
abolished, which in turn means that the
whole of the administration is going
against the Constitution. If it is the
other way about, and if it is gaid that
there is no untouchability in any vil-
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lage, town or city, the question arises
as $0"why the law and the statute for
the Harijans—the Harijsn law—should
be there. Where ig the necessity for
it? Bcrap it. Let it go.

Theretore, the simple thing is this.
The conception with regard to the
removal of untouchability is not clear
before the Government. It cannot be
clear. Untouchability will go only
when the very Dbasic crux of the
society which is based on inequality
of castes goes. Otherwise not. Spend
any amount. That is of no purpose.
This is the second reason. There is
no political purpose at all. As a mat-
ter ot fact, to eschew the political
purpose, we are giving up the politi-
cal rights. The seats in the legisla-
ture relate to political rights. The
rights we are seeking are not politi-
cal rights at all. They are non-poli-
tical rights and safeguards. There-
fore, to suspect that thing is wrong.

Finally, 1 would like to appeal to
this House in this way. This is the
House of the People which also means
a House of justice. This is the very
essential character of the Houses of
Parliament. I am saying this on the
authority of May, who has written the
book called Parliamentary Practice.
I think many times this House has
completely ignored many things and
only on the technicalities the speeches
are made. I say that this is not only
an essential character of this House
but an inseparable character of this
House and its simple meaning is, if
there is any injustice and the House
is convinced that there is an injustice,
then ways and means must be found.
That is the meaning that attaches to
the House of justice. 1f the ways
and means are not found, then it is
not a House of justice at all. We will
destroy the very foundation upon
which the House of the People is crea-
ted. That is why my prayer to the
hon. Members of this House and to
you, Sir, is that this modest resolu-
tion should be accepted by the House.
But if that iz not the attitude taken
by Government, I perfectly concede
that the Government have a big
majority—I do not want to describe
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it as ‘brute majority’ as it iz some-
times described—but then because of
the strength of the majority, they can
swallow us. Still, I would like to
tell them that the Government will
not be able to digest it for the simple
reason that the whole trouble is that
all these masses are enlightened now.
They are helpless no doubt and have
no means, hut they are enlightened;
that iz the whole difficulty. Other.
wise, they can be kept down.

I may end my speech by making a
reference to what the Prime Minister
has said. He said that the head of
o! our country must be held up in
respect. Do the hon, Members of
this House want the people's heads
also to be up or do they want the
people to be suppressed down?
Therefore, my humble submission is,
do not perpetuate this untouchability
in the name of the Scheduled Castes
and others. Expecting that good grace
would spread, I have moved this re-
solution and 1 hope that the Govern-
ment and this honourable House will
help all the communities to hold in
self-respect their heads erect.

Mr. Chairman: Resolution moved:

*“This House is of opinion that
all the constitutional safeguards,
except those relating to the reser-
vation of seats in the legislatures,
granted and provided to the Sche-
duled Castes, be extended to the
Buddhist converts from the Sche-
dulegd Castes and recommends
that Government should bring
suitable legislation to amend the
Constitution, if necessary.”

I have got a list of speakers before
me and 1 request them to confine
themselves to the 15 minute-limit. 1
have got the list prepared by the
Deputy Speaker. Mr. Dige will now
speak and then Mr. Yajnik.

Shri Dige (Xolhapur—Reserved—
Sch. Castes): 1 rise to support the re-
solution moved by my learned friend,
Mr. Kamble and to say a few words
regarding this matter. Our Consatitu-
tion gurantees equality among people,.
but really speaking, our present Gov~
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ernment has failed to achieve the
goal of abolition of untouchability.
The Scheduled Castes people are still
there in many parts of the country
facing the grave consequences of the
caste system in the society. When the
Scheduled Castes people say that Gov-
ernment hasg faijled or is unable to re-
dress their grievances, they have
tried themselves to remove the so-
called barriers of the caste system in
present day society by embracing
Buddhism, which is the only religion
which abolishes all differences among
the different groups of people.

The Scheduled Castes people have
been successful in achieving a novel
achievement and today we find that
about one creore of people have em-
braced Buddhism and this number is
increasing day by day rapidly. But
the fact remains that they are still in
minority and therefore they need
protection. As they are m minonty
in every village, the caste Hindusg are
trying to oppress them, as they have
converted to Buddhism. I may cite
an example. I would like to draw the
attention of the hon. House to the
news item published in a Bombay
weekly by name Prabudha Bharat
dated 23rd November, 1957 under the
heading “Attack on the new Buddhists
in villages”. The wvillage mentioned
is Akambe village, Koregaon taluk,
North Satara district. By going
through this news, even a layman
can say how much oppression is being
done by the caste Hindus on those
who have embracced Buddhism 1t
shows clearly how much malice those
caste Hindus have, because they know
that by embracing Buddhism, those
people have to be treated on a par
with them. This will show that caste
Hindus never like the idea of uphft-
ment of the new Buddhists. For this
reason, the Hindus will always try to
suppress the new Buddhists in every
possible way.

15.56 hrs.
[MR. Deputy SPEAKER in the Chair.]

The new Buddhist people are
mostly wuneducated, but they are
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trying to cope up with the pressmf
day changing circumstances. There-
fore, Government should give ail
kinds of facilities to the new Bud-
dhists because they still require those
facilities which were previously given
to them when they were Scheduled
Castes for their further development.
The new Buddhists are also part of the
society and their development means
the development of the society as a
whole. The new Buddhists cannot
compete with those who are in a bet-
ter position, Therefore, 1 would sug-
gest that they should be given the
facilities of reserve seats in the services
and they should also be given facili-
ties for their education.

I may also point out that since
the Scheduled Castes people have em-
braced Buddhism, they are considered
by the Government as being among
the category of the other backward
classes, thereby depriving them of the
rights enjoyed by them hitherto. It
is unjust on the part of Government
to snatch away the rights mainly due
to the fact that they have embraced
Buddhism. They have embraced
Buddhism for no other reason except
to help the Government in  solving
the age-old problem of untouchabi-
lity.

Therefore, I would once again warn
the Government that if they do not
take any steps to safeguard the in-
terests of the ncew  Buddhists and
give them the facilities and privileges
which they hitherto enjoyed, there
will be a lot of heart-burning and
discontentment among one section of
the society, which i1s 1njurious to the
society as a whole

I fully support the resolution.
16 hrs.

Shri Yajnik (Ahmedabad): Mr. De-
puty-Speaker: I support this Resolu-
tion, not only because I see the
justice of this Resolution, but because
I have been interested in the uplift
and the education of the children of
the Scheduled Tribes and Scheduled
Castes for more than 30 years past.
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Now what is the question before us?
The question is & gimple one. The
question is: whether in view of the
words of article 48 of the Constitution
and the other article which defines
the castes and tribes that are to
be treated as Scheduled Castes, the
advantages and benefits that have
been accruing to them up till now
shall or shall not continue on the

conversion of the father to another
faith.

The statute, that is to say, article
48 of the Constitution lays down the
duty of the State. It says:

“The State shall promote with
special care the educational and
economic interests of the weaker
sections of the people, and, in par-
ticular, of the Scheduled Castes
and the Scheduled Tribes...”

This is a duty binding on the Central
Government. Then, the second arti-
cle, that 1s, article 341 says:

“The President may with res-
pect to any State or Union terri-
tory, and where it is a State, after
consultation with the Governor
therecf, by public notification,
specify the castes, races or tribes
or parts of or groups within castes,
races or tribes which shall for the
purposes of this Constitution be
deemed to be Scheduled Castes in
relation to that State or Union
territory, as the case may be.”

‘These people who have been con-
verted recently to Buddhism—I am
speaking as a non-Scheduled Caste
person—these people have been re-
gistered from their birth as members
of the Scheduled Castes. They have
been treated and their children have
been treated as members of the Sche-
duled Castes right up to a few months
ago. What has happened since then
that can deprive them of the right,
that has already accrued to them since
their birth, according to the notifi-
cation under this Constitution® Has
any overt act been done by these
men of the Scheduled Castes?” Has
any document been registered by them
and submitted either to a Collector
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or to any revenue authority or to any
court that can possibly take them out

of thé purview of the Schedule of the
said article?

Maybe, these friends, these follow-
ers of Dr. Ambedkar have, under his
advice and guidance and under his
inspiration, proclaimed their new faith
in Buddhism. May ? ask: has not
Buddhism been taken as a part of the
Aryan religion in many ways?! Has
not Buddha avatar also been taken as
one of the avatars of God? Dharma
chakra, that idea we have taken from
Buddhism. Asoka chakra is enshrin-
ed in our flag.

Do we despise Buddhism? Have we
not far greater affinity with Buddhism
than with any other religion in the
world? Because our friends. under the
guidance of a great son of India. Dr.
Ambedkar, one of the, makers, if not
the maker of the Constitution, have
taken to that religion that is pro-
fessed today by the largest majority
in the world, shall we, on that account,
exclude them from the benefits that
have accrued to them from their very
birth?

Shri C. R, Pattabhi Raman (Kum-
bakonam): There seems to be a mis-
apprehension. The deflnition section,
that is, article 386, defines “Sche-
duled Castes”. It says:

“‘Scheduled Castes’ means such
castes, races or tribes or parts of
or groups within such castes, races
or tribes as are deemed under
article 341 to be Scheduled Castes

for the purposes of this Consti-
tution.”

To say that they are excluded on
account of religion is not correct.

Shri Yajnlk: I couldn’t catch you.

Shri C. R, Pattabhi Raman: You said
that simply because they became Bud-
dhists, they were excluded.

Shri Yajnlk: There is nothing about
religion here that 1 can see. Maybe,
they are reformers and they have
new faith in their hearts. I challenge
even the Law Ministry to show how
any person, because he has proclaimed
some religion in a public meeting, or
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he is going about preaching a new
faith and a new religion, how can he
be possibly excluded from the rights
that have accrued to him on his very
birth? That is my first contention.

Secondly, should justice be tamper-
ed with equity? After all, as the
Prime Minister has said....

Mr. Deputy-Speaker: What about
the children of those who are convert-
ed to this belief?

Shri Yajnik: That is another point
and it is an important point. At the
moment, it is an important guestion in
the Bombay State. There we have
the largest number of these convert
friends. There the position is that
the education of children under 18 or
under 21 is vitally affected today.

A child, when he was bom, has been
inscribed in the municipal rolls as a
Scheduled Caste or Scheduled Tribe.
The father has changed his religion.
The Law Minister may say that the
father is excluded from such rights.
But what about the child? I say that
this matter has been completely over-
looked. A child cannot change his
religion. After all, under the age of
18 or 21, nobody can change the reli-
gion when the child is born as a
Scheduled Caste. With all respect to
my Buddhist friends, I would say as
a non-Scheduled Caste citizen of India
that we would be committing the
greatest breach of this Constitution and
trampling upon the privileges of
children under 18, millions of children
of these Scheduled Caste people, who
cannot possibly change the religion.
They can convert themselves. But
how can their children be deprived of
their rights?

I am sorry to set out before you
the procedure that has been followed
by the Bombay State, the most in-
qQuisitorial procedure., When children
g0 to school, forms are given to
them. Directions have been sent to
me. As the Director of a Backward
Class hostel, I received a notice from
our benign Government of Bombay,
asking me to take jolly good care to
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see that no children, no Buddhist
children, children of Buddhists who
were born as caste Hindus, that is to
say, the Scheduled Castes people are
admitted. That means, it wants to
assure himself that no children of the
new converts should get the benefits
of the free education and free boarding
that is given in my hostel. It is a
matter of shame. I understand on the
highest authority, most reliabie autho-
rity that circulargs are sent to Head-
masters and all the boardings and
their heads are asked to make in-
quisitorial enquiries into, not the
change of religion of the child, but
into the change of religion of the
parents of these children. It they are
honest enough to say, we have con-
verted ourselves then—it has no
sanction in law, I think that document
is worth nothing—even so, the Bombay
Government proceeds immediately to
deprive the children of all these bene-
fits of free boarding, free education,
free fees. Fee is also very important,
because fees are not easily found any
they are rising every day. They are
deprivd of all their benefits by a flat
of the Bombay Government,

Mr. Deputy-Speaker: It 1s not of the
Bombay Government. The hon.
Member should not lose sight of the
law that we passed ourselves.

Shri Yajnik: The children are not
affected by the law.

Mr. Deputy-Speaker: That is dif-
ferent. If it is decided here, that this
is the interpretation, the Bombay
Government has only to implement
that.

Shri Yajnik: I am coming from the
Bombay State. I see it in the Bom-
bay State. I think I am perfectly
right in saying how they are proceed-
ing. I do not know how they are
proceeding elsewhere in the imple-
mentation of the new interpretation of
the Act that they have got before
them from the Centre.

With that, I come to the other point.
This matter has been brought up be-
fore the Home Ministry. The Home
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Ministry took legal advice and accord-
ing to the advice that they got, they
have written to all the State Govern-
ments that under the law, they may
not be entiitled to all the privileges
that they used to get up till now ....

8hri C. R. Pattabhi Raman: Is it pub-
lic knowledge: the advice of the Cent-
ral Government to the Government
of Bombay?

Mz, Deputy-Speaker: Perhaps this
was an answer given by the Home
Minister in the House.

An Hon. Member: He said so here.

Shri Yajnik: There is more to it.

Mr. Deputy-Speaker: The Home
Minister declared it here in the House.

Shri Yajnik: I know that something
has happened behind the screen....

Mr. Deputy-Speaker: This is what
the hon. Member objects. Behind the
screen things may not be disclosed.

Shri Yajnik: It is not a very great
secret. I venture to say that in spite
of the fact that the legal interpretation
of the section as given by the Home
Minister stands, the Home Ministry—
I would not make it a personal mat-
ter—has advised the Bombay Gov-
ernment—! know about the Bombay
Government; I think it applies to all
the Governments—to continue the
benefits that have accrued to the
children at least so far as free edu-
cation and free boarding facilities are
concerned.

Questions have been put in the
Bombay Assembly—I1 know about it
&nd therefore, you will excuse me if
1 mention Bombay Government again
—and the answer has been given that
they have received advice to the
effect that they should extend or they
should continue to extend all the
benefits that have accrued to the
children in the matter of education
up till now. But, the Minister in the
Bombay State says, I have not receiv-
ed a directive. What is a directive?
What is an advice?
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An Hon. Member: A directive iz
binding.

Shri Yajnik: My humble request to
the Home Ministry and the Central
Government jis this. Shri B. C. Kam-~
hle may talk in fighting terms. He
is entitled to do so according to his
Iights. I humbly request the Govern-
ment to send a genuine directive im
the manner of an earnest advice to
continue to give all the benefits and
privileges that have accrued to the
children under 18, because, I believe
the Government would have to look
into the legal implications of the
status of the children under eighteen,
though their fathers or their parents
may have changed their religion. That
is a question of law. I invite the at-
iention of the Central Government to
this question of the legal status of the
children. In view of their tender age
and their difficult circumstances and
the possibility of interruption of their
education due to the loss of the
privileges and benefits that they have
got up till now, I would request that
the Central Government once agaln
send a stronger advice, a stronger
directive as is possible under this
Constitution to see that the State
Governments continue to give the
benefits and privileges at least as far
es education of the minor children is
concerned.

I second the proposition.

Ht wroper wrefre (WITO-
Weag-wgtas  snfaat) ST
WEYEH, g NEATT AT T AT |IGT Ty
& IR AR g @I WAy
wira & vy faa @ 7t 9 wven
W foar o wat & gux & qy oW
AgEY T ;N W fxar qr, 9w F ™
FATT & Tegeer | QO O AT o
9] W™ ag Jarw o famw sem
# 9 # agi 9X 99: Ivfeqw fiear war
A

g A we fawry & gvo wwt 9
oF T R R Wy il aw ¥
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[ wrerpewr aTafTs)

et gu fly Wt or fage g Y
ot faiy dooror afY F ey & 0 oY
f&< gg a@ 59 gaw § Y aref §
fr far N 7 Stg o w w7 fear
&, 59 *Y famiw e & dCAT @ wEA
dxox w2z ) Afg & fawrs #4 or
"%y § + g faam 1 wifzwe Qv
W AT ¢

“No percon tshall be compelled
to pay any taxes, the proceeds of
which are specifically appropriat-
ed in payment of expenses for the
promotion or maintenance of any

particular religion or religious
denomination.”

¥ qur e 8 fF afz atg wW &
QIO A AT AT #Y farar s oy
Y A % fog @9 7 age feg
T oiv F ¥ owat fFmm oo, A 8
a%ar € & wrt wor w7 5w AW F dar
HTRIAT g 9 &0 AL F8 6 0§
o ¥ fo3 Evw 7Y 2 a9 f5 aawe
IH T IIENT At oF 99w qANA
s 1 ausgnag 2 & &w
fret uw 9 &1 T wwe w7 fasty
Horor A8 ¥ gwd € | afe qar fean
T, N FA e F AG NF AT Iqfega g1
wwar & e o wegrawma@t A f @ o
& faan gut yi—a &ang, gfeew ar
=g 1% YH—F] AT §, 6T F@
f& qfF gard ofiferfa & w1€ aaren
W g 2, ¥ frd gw W W w@
ggfaas & g, S St a0 w1 &
It g

g wft wERw § 39 faw arE
T ¥ war fxar a7 f& gw & w9
fawry & fosre 487 A7 % § WY
IEX WA FAA gy v oA R
wfgfadra faa ot 2, 0 & fague
¥R &7 TWEATF AR A E | TG
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# AN Ay T &t §, e & wpem
Ire & dfafadior 7l € o awdr §
I ag A v ar v} wrnfas
a1 atfes gfz ¥ g gu g W R ow
freazr ot , @ T A 3w wpfead
& wr gudt &, a7y fowgew W ¥
mwmﬁqﬁma@ﬁwm
g1

IqreaE AEET, AW Iy § fis
UTH IF FF AW HT AWET W A7AT
¢ g 9 wg T I Tifed W
I & ara faq 9% %1 sgAge ar
¢ ag @ g gl W s &
fraror & fag ok srfigar w =
T ®Y e & ¥q AC 9 F §E W
WIS F AGRAT 3 | 39F gAY F
& A TG FETT A ) T ELRIAT
W ATHNRAT FY GUTA HT 27 & g
IEN W AT gF ® AAEr ¥, ar
Fre w0 gwm ® g Wi Fe ey emar
L1 £ anaﬁum% 7 9T WS g

q, @1 § firgges Freew &, v ¥ yfgw
g g, 3w fag 37 * wfafader €
Iy afgd, s AT AR Y EFAT 1
Tg WY wgrg A A s femr ar,
® 39 FT QU GAGT F@T § HT XF
XETd  #7 "I §g qO I 1 gear

g\

wq ¥ g g0 aF A9 & sqra §
W =Rl § | $9 e Arear &
Rt sadsw—tT= IrEAr-
g we-afeada e mur g, o=y
ag wrawT fow =7 d 3T & 1€}, ey
i frara g g fergd A7
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Frafwer-gor w1 i fear 1 wAw W)
¥ A7 wdw e o Wi g 0 Wy
W agd wee e-fgg |-k W
a1z # YT ¥ 7Y, I AW w1, WY wE
AT 7 gud, I7 & vl A wrarw g,
JYET ATH WY ST &, §Y 9T B gow
X AN WG | AT AN F—A 1Tt
afgs & wror # sreqeET w1 TR
@ § W weqnT w7 Jaey 0y & Fe
I AW ® AT F FL T |

wFT &, I ag =B Fgh 9T Ty
fexs a7 § arfe ag og /1% & 9T |
wre W At T AR & ean |
Ty, A M A E, W iaa fe
FEH ARG NS R R @
A G % &, THT I AL T g )
wegEgat &1 frarer & & @9 9%
Z & OF WA 9W 1 &@FE FQ
&, fox =gy &w argY wl dwEEt #§
X THIT #7 GEEET AR A §,
[ T RO WA | AL ATy ¢ |

A7 ag W deT o T &
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e AR XS w1 wAge W v
W I TT srawi w4 &, fm-
T 909 AT g7y ST I WeqEa)
F oy | ST ATAT § b X OAEIE
¥ 1T FA AT AW ¥ A7 wfg wfa-
e & oF, Y 3 + Y avwar v a7
uarifas gt F &3 Sfafadr 2w
gmaargrm i Wi ¥ fr e
s 9T 3% g § faare fegr oA
Sifgd |

TEAA A YT S g 7§ /I IHT
AEATE I M AR AT AE I Q&
T T IEFy e § aqe S|
KT eha 9 wfgar & /07 7 9T
FI, AL & 1 9Tg W A F A
N T gaT &, a7 9FF AqT A A
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{sfrady To1 Wige)

qr€ } qF 9T TE T AT T
wY 3t arera 2 §, vl v e
T 2w AfEow Y aeE 97 W@y WX
forr &Vl ®Y 7R GEgEE W A
g FT F T 9T uT AF X A
e ¥ @ &1 9T 3 AW F§ v wR
o mwmr et @ & 5 afesw &
& g w7 FEqTU Y GwAT E

§ qgT AT { I9 &7 W gA
W a1 | ¥ SER AR % A
# aaw T oW fe ag 5w o A%

¢, at wifeaT &Y I e feqr & ?
wE A o af fr A s feg
FEEY 4 IPA I 9T qGA WATAX
fray, oY srafay 3wt 1 W T
fog oy sEw wir qfg #r
ot shygre wrew & v wgA & ¥
gy g §ft oy § D wre G

AR qoHTT ¥ 3 wgar ¢ e qowr
ar ¥FET €T §, gEwr #ri o

g7 ffee g § uR g g # ax
W S ) g8 WX £ § O Iu wd
Y guEd g T g dare & &¢ fe
R R Xy Arqgagraw dw & ?
g vk A qfewsdy wewT A1 wai Ao
& wurar fie wgr wy I agi &+ agt

gy #9 #9 qubue Fg geir 0 ¥
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FTHI Fgers: i afiaedr qeRl F o)
AT Mo | Agd W § | AT qEUS
i 7 @ATer FTE W W SH F
i fa ® 31 & Q@ fraw g
f6 g fagdt swfa #37 gad o) =g
Afqat o7 FATCAT | ST qF AT @A
ROaTE 1T 3 FEIT AU LT FRATE |
- qfer aeR q gw A T uw g9
H AT § | AT AT ATy § 4y W
& fF mit gl Taae & art ¥ forw
frar | “feeadr wE wgww’ &
G FET | AT A 9T A g A
B 59 fFemEsr A1 auEEr 2 1 & oW
% F7 g fF gamr o7 mAAEe & A3
FHA T T § ITHT FHAT I HT AW
T & 1 7w femrasr F1 " e 2
WL IEAT I AT fRAEw &
AT BT UF AT FUA ARAAT HIT
TIfd & "1 FaiT )

FATL WIZ AT 3gare ST 1 314 |
W AT T ad A | avad EaHe
® AR H W TR T 991 A | TR
7g ¥ %21 i fawraes fT = & agd
{1 T4 ST & | 98 ST @0 H ar A3y
sFar 5w aeae fagnee fo
S AT ard T & | W q Avo
Aréo o FH &% A1 @A W AF

dfE ag Faa1 fa Zard avwe W @
q 94T AE FAT qATE AT § AL FEAL
FN TG F1 F0T & 7€ ZATT WIS 07
3ATA ST % forw agAr 3 S @t 2|
q (S T g AT OET AT # Teg q8
93T ATEY | GgFeT FETC & fav
grfeat AT g7 gy FgE Afva
ST AgeE FEH & FHTL WIE ZATL
o Ifgee ST FT AT & swT H FrAry
fremdt g fr 27 Wk agyeE T &
qr faega vF ¥ w1 wF A 3 |
YT FIEZ [ FT ZMAT A AT, FRW
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XIALTA FT &A% gS A AGY § 1 WA
AT . ZHA &Y IH G & W W A
IT T FGA |

T AT gAR WiE Afee 8 §
ar afgee  feamdr ov gad #57
ZH M 39 AT E | HERATT &<
I ARl 1 3@ o1 5 gaA
9T § 1 IR AT FL WK T
qifafess 7 afgsw #1 a1 #2 7 &5 |

SATET A g FT H Iq4T & FgAT
ARdr g fF w3 o w1 gm faEm
HIAA T ol g | AT AGLATA F5
TUT NEATA FT AT A AN

Shri Thimmaiah (Kolar—Reserved—
Sch. Castes): I really sympathise with
my hon. friend Shri B. C. Kamble
who has tabled this resolution, and I
really regret. ..

Mr. Deputy-Speaker: I would re-
quest the hon. Members to be brief,
because the Minister has to reply and
Shri B. C. Kamble also might have to
say a few words.

Shri Manay (Bombay City Central—
Reserved—Sch. Castes): I have not
spoken so far in the House. I had
also given my name. In fact, I had
given my name very much in advance.

Mr. Deputy-Spealter: I am sorry. 1
have got about a dozen names before
me, and all cannot be allowed to
speak.

Shri Thimmaiah: I regret that Shri
3. C. Kamble should have thought
that by going out of our fold, he
would serve the community better. I
could have very well understood if he
had opposed the tyranny of the caste
Hindus and their exploitation of the
Scheduied Caste people, and I could
also have appreciated it if he had
fought against 1it, remaining within
g fold,
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So far as I could understand, even
affer ‘donversion, untouchability has
not been ermdicated: Shri B. C.
Kamble never explained in his gpeech
what exactly the object of the conver-
sion was and why he wanted these
s&feguards. First of  atl, before deal-
ing with this resolution, one has to
understand the safeguards that have
been provided for the Scheduled
Caste people and also' the reason
why these safeguards have been pro-
vided. The Scheduled Castc people
have been treated as uniouchables ipn
this country, and they have been so
much suppressed that, they cannot
come up to the level of others unless
these safeguards are given. That is
why these safeguards have been
given.

Now, what is the object of this con-
version? If it is to eradicate untouch-
ablity, then let us know whether un-
touchability has been eradicated after
conversion. If it 1s for ithe advance-
ment of the commumity, let us know
whether conversion has effected any
advancement in the lives of the Sche-
duled Caste people As far as 1
understand, there is no change 1n the
plight of our people even after their
conversion. They have been treated
as untouchables even afier their con-
version. - If that is so, then what is
the object of conversion? 1Is it politi-
cal, economic or social? I cannot
understand this conversion.

1 really regret that people like Shri
B. C. Kamble should try to mislead
the illiterate mass of the Scheduled
Caste people and effect mass conver-
sion, which leads to nothing, and
which will never improve the cond:-
tion of the Scheduled Caste people at
all. The Scheduled Caste people are
still treated as untouchables even after
conversion. Shri B, C. Kamble 1s not
rendering service to the community
or contributing to the solution of the
problem of untouchability or the eco-
nomic problem or the political pro-
bleme of the Scheduled Caste people
by converting them to Buddhism or
to Christianity or to any other reli-
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gidn. On the other hand, by remain-:
ing among the ScHeduled Castes, he
can strengthen the hands of those who
fight against social evils, who fight
against untouchability and who work
for the advancement of the Scheduled
Caste people. If I remember correct-
lv, the Prime _Minister said that Dr.
Ambedkar would be remembered as a
symbol of revolt against social evils.
But, of course, at a later stage, he
started converting the Scheduled
Caste people to Buddhism.

Now, even assuming that the safe-
guards are given to the converted
Buddhists, 1t will involve a lot of com-
plications, for those safeguards ecan-
not be given to the converted Bud-
dhists without sufficiently harming the
mterests of the Scheduled Casie peo-
ple There are not  only converted
Buddhist, but there are also convert-
ed Chnistinns and converted Muslims
and others They also claim that they
are also entitied for the safeguards
If all of them claim the safeguards,
then, naturatlv., the interests of the
Scheduled Caste people suffer and
Government cannot serve the Sched-
uled Caste people as they intend to do

Therefore, I <ubmit that this resoiu-
tion cannot be helpful either to the
Scheduled Caste people ur to the con-
verted Buddhists 1t 1s not helpful to
the converted Buddhists, because my
hor, friend wants only safeguards ex-
cepting those 1elating to the reserva-
tion of seats in the legislatures,

The main safeguards in the Consti-
tution ave the polhitical safeguards.
With pohtical power, you can help the
people  You can dn a lot for the peo-
ple with those political safeguards.
But Shri Kamble does not want the
muin safeguards. He only wants other
facilities hke educational facilities,
reservation of jJjobs in  government
service etc. Those are the other safe-
guards, other than reservation of
seats in the legislatures.

If the conversion of the Scheduled
Caste people to Buddhism is a revenge
against Hinduismm, I think 8hri
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Kamble could have very well kept
quiet, without bringing forward this
Resolution. 1 would have appreciated
his independent spirit if he does not
want any safeguards. But in the
Resolution, he wants some safeguards
but not some other safeguards.

Therefore, I would request the
Mover of the Resolution that instead
of going to Buddhism, he should—I
request him as a friend—come back
to the fold of the Scheduled Caste
people. Let us be strengthened and
let us advance together...

Mr. Deputy-Speaker: That is not the
sphere of the Resolution.

Shri Thimmaiah: That is true. But
I request him to come back to us and
work for the interest of the Scheduled
Caste people.

Lastly, he saird that by remaining
in the Hindu fold we perpetuate un-
touchab:lily. In the Indian society,
untouchability exists in a hierarchieal
way It varies from caste to caste in
degrees, but the Scheduled Caste peo-
ple suffer the most  So untouchability
18 there 1n some form or other. As
Shr1 Balkrishna Wasnik said—if I un-
understood him correctly; he spoke in
Hindi—the conveirted Buddhists can-
not take water from their own broth-
ers whyp are not Buddhists. So we
see unlouchabibty even there in cer-
tain degrees Hence, even by con-
version, untouchabilily rannot vanish
This 1s a common evil which we have
to fight by common effort; 1t 1s not by
sheer conversion, not by changing
faith that we can get nd of social
disabilities.

Shri Narayanankutty Menon (Muk-
andapuram): Nobody from our side is
speaking. May I be permitted to ask
a question of the Mimster? Before
the hon Minmster replies, will she
clarify one point? Now a big agita-
tion is going on in Kerala State under
the auspices of the hon. Minister's
party that all the facilities of the
Scheduled Caste be extended to the
eonverts of Scheduled Castes to Chris-
tianity. ' I should like the hon. Minis-
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ter to clarify the position whether she
is prepared to so extend the facilities.

Skhri Maniyangadan (Kottayam):

My friends started the agitation
there. ..

Mr. Deputy-Speaker: 1 allowed only
one question.

Shri Maniyangadan:
clarify the position.

I wanted to

Alr. Deputy-Speaker: He may con-
vey it 1o the Minister and the Minis-
ter will clanify.

Shri Maniyangadam: I only want to
clarify this It is true there is .an
agitation going on. The agitation is
conducted by people who supported
the Communist Party in the last elec-
tions belhieving their promise that this-
discrimination will be removed. After
the Communist Party came to power,
they did not fulfil that promise. So
the agitation is conducted by those
people. ... (Interruptions).

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): It
was part of the Communist Martifesto.

The Deputy Minister of Home
Affairs (Shrimati Alva): Mr. Deputy-
Spcaker, Sir, I rise to oppose this Re-
solution (Laughter). I .do not know
why there is so much mirth over it
when I rise to oppose, because it is
absol‘utely constitutional to -oppose.

Mr. Deputy-Speaker: Perhaps they
expected otherwise Therefore, there
1s laughter.

An Hon. Member: It may be against
her wishes.

Mr. Deputy-Speaker: We have a
very short time.

Shrimat! Alva: I heard the gpeech
of the Mover very carefully and I
looked for points that could find sup-
port from this side. But 1 could find
none.

He quoted all kinds of matter, rele-
vant end irrelcvant, beginning’ ‘wtth
the Prithe Minister’s letter, going ‘ to
the Constitutions of countries where
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there 1z no caste system. This ia the
only ccuntry where there is caste sys-
teen and I am amazed when Shri
Kambie argues here for 30 minutes
and more to introduce the caste sys-
tem into a religion which does not
sacknowledge the caste system. (An
Hon. Member: Thaf is wrong).

Shrimati Renu Chakravartty: What
about Sikhs?

Shrimati Alva: That provision about
the Sikhs was accepted by the Consti-

tuent Assembly, of which the hon,
Member is aware.

Mr, Deputy-Speaker: Not by the
Constituent Assembly-—1 may correct

bher—but by this Parliament, of which
she is a Member.

Shrimati Alva: I stand corrected.

Mr. Deputy-Speaker This Parlia-
ment has passed that provision.

Shrimati Alva: “The Committee
accepted unanimousiy the proposal
made by the Sikh representatives
that the following classes 1n East
Punjab, namely........ "

and then

“who suffer the same disability, in the
list of Scheduled Castes....".

Mr. Deputy.Speaker: Yes, the hon.
Minister is right so far as those four
castes are concerned, not the Sikhs
generally,

Shrimat! Alva: I am sorry; I stand
corrected.

But today 8hri Kamble by his mass
conversion to Buddhism tries to get
for the neo-Buddhists certain rights
which are enjoyed because of certain
social disabilities. But Buddhism does
not accept caste system, nor does
Christianity, nor does Islam In that
sense, the Resolution itself is incom-

‘Plete In so ¥ar as it applies only to
Buddhists.

Ha's ted in his speech- that we
peeded a hl.unan approach. . It ¢isin-
fised 2 human approagh.that we need
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for removing these evils that are ex-
isting in this country for centuries
past. We are trying to eradicate them
in the shortest possible time. But we
do not want to give it a colour, as he
with his mass conversion wants to
make it political and then give up the
political rights and demand séme
other rights. There certainly we do
not agree with him.

Then he talked of Dbeing rational
and giving to these neo-Buddhists
certain rights which they normally did
enjoy as Scheduled Castes. I do not
know how our sins of yesterday are
going to be washed away in the gun-
shine of tomorrow, unless we apply
our hearts along with our minds.

This is a problem that needs a diff-
erent approach It needs the gpproach
of the heart more than that of the
mind. If Shri Kamble and the rest
of those who spoke of the Resolution
could sit together and think that it is
8 matter of the heart, not so much of
the mind, things would be different.
The Government as a Government
have made up their mind. We are a
secular State and we want to give
equality of rights and enjoyment of
facilities and opportunities to every-
body. We are engaged in that task.
Day after day, we have made provi-
sions and planned new schemes by
which the Scheduled Castes and the
Scheduled Tribes are tc come up
higher and higher and meet us at our
level. But to say that only the Bud-
dhists—neo-Buddhists—should enjoy
certain facilities is 1mpossible to
accept

There are tangible social disabilities
in this country. If one gets converted
to a religion that does not accept
social disabilities, one ceases to belong
to that caste. And if one wants to
become g Buddhist or a Christianora
Muslim, it means that one has to have
a lot of courage and one must give up
a‘Jot 'of facilities, opportunities, rights
and "privileges’shjoyed by -one s .a
member of a disabled oasts.* The naxt
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morning one must stand on one's own
legs. There is nothing wrong if there
iz mass conversion. 1 say that when
those masasses are converted they must
take their place in society. I fully
agree that the caste Hindus are not
treating you well. I have already ex-
pounded that point, that it is a matter
of the heart and not of the head so
much. But, we have to meet that pro-
blem on a different level and from a
different angle.

Shri Yajnik: May I ask a question?
Is there any article in the Constitu-
tion....

Mr. Deputy-Speaker: The hon. Min-
ister is not yielding.

Shrimati Alva: I have very little
time S.nce Shri Yajinik stood up to
interrupt me I shall refer to the point
he made when he referred to the Bom-
bay Government

Mr. Deputy-Speaker: At least he
has drawn your attention to it.

Shrimatii Alva: He has drawn my
attention and I do not exactly know
what the Bombay Government is
doing The whole matter is being exa-
mined—the point that he raised—by
the Home Ministry here. I do not want
to dilate and claim to know more of
the mind of the Bombay Government
which he says he knows, not appa-
rently but behind the screen.

Shri Yajnik: Excuse me, Sir, it is a
matter of question and answer in the
Assembly

Shrimati Alva: I have aiready said
that we are examining this in the
Home Ministry whether children barmn
at the time when the parents were be-
longing to the Scheduled Castes should
be treated in a certain fashion, whe-
ther they should be considered as
children beloning to another religion
as and when the parents are convert-
ed. The whole guestion has to be exa-
mined properly and we are doing so.
But I do not know what stand the
Bombay Governmaent has taken on this
point.
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Then az far as we go, the Mover and
his supporters wanted special assis=
tance to the Buddhists. I do not know
why he should stop with the Buddh-
13ts. Why did he not go a step further
and amend his Resolution and also
include all converts to other systems
that have no caste system? If he want.
ed his Resolution to be more compre-
hensive, at least, he could have placed
1t before Government in that manner
and included converts to Christianity
and Islam also. All these three religi-
ons— Buddh:sm is said to be a reli-
gion sometimes; it 1s said to be a way
of life sometimes; however, we take
it as a religion today—all these three
religions do not accept the caste sys-
tem. All these three religions do not
have tangible social disabilities attach-
ed to the membu::s of these communi-
tles. I must also admit here frankly
that in all these communities some-
times you do come across the caste
system. But that 13 no reason why we
should now adopt a measure and give
1t the sanction of thi. House.

If my hon. friends 1n the Opposition
fee] that we are not fair-minded, 1
would like them to see our schemes
that we have under the Five Year
Plan and also under the Constitution,
the guarantees and the provisions
given, how we give social assistance
of all kinds to people whom we do not
recognise any more as Scheduled
Castes. But we are prepared to recog-
nise them as backward classes for cer-
tain reasons like economic and soctal
status. I do not wint to take much
time of the House because Shri Kam-
ble himself might want to say some-
thing. But this resolution, certainly, is
unacceptable from all angles of ap-
proach.

This move is of a discriminatory
nature. I am repeating that converts
to Christianity and Islam are treated
in exactly the same manner as the
converts (o Buddhism and Shri Kamble
is Ignoring the other two classes of
converts. For the purpose of facilities
and conoessions that.should be grant-
ed to all these new converts, we treat
them asz other backward clamses and
give them facilitiss that we are able
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to give to brang them up, in the sense
of social upliftment or economic bet-
terment. All schemes are now func-
tioning to bring the Scheduled Castes
up to our level

I do not see how by amending the
Constitution or by accepting the Reso-
lution that the Mover has moved to-
day we are going to bring great
changes into the country. On the con-
trary, it will become very difficult
for the Mover to throw away his po-
litical rights and to accept just drops.
1 think, a8 Shri Thimmaish said,
political rights for a set of people or
for a section of the community is
very important and to throw away
the political rights merely for the
loaves and fishes of office is not going
to serve any class or any mass of peo-
ple in the country

With these words I oppose the
Resolution.

Mr. Deputy.Speaker: Shr1 Kamble
The hon. Member will be very brief,
I hope. We ought to have concluded
this by 4'48 pm. Even now I hope
the House would agree that we should
give a minute or two to the Mover of
the next Resolution so that she might
not be pushed out.

"Shyri B. C. Kamble: I shall be very
brief. I am grateful to all the hon
Members who participated in  this
debate, whether they have supported
the resalution or .they have spoken
against 1t. I am very sorry that
the hon. Deputy Minister has, so
to say, missed the wood in the
forest. The case that I tried
to argue has been left unanswer-
ad, She asks why is it that I have not
brought in a comprehensive resolu-
tion for all the communities. I am
not competent. Those who are com-
petent can do so. She made a point
with regard to discrimination against
the minorities. The rule we have ac-

Shxi €. K. Nair: As a Member of
this House every man is competent.
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Shri B. C, Kamble: We have ac-
cepted the rule of the majority for
the simple reason that due safeguards
will be given to the minority. That is
the rule of the majority. You know
there is a rule of unanimity that all
Governments have accepted. That is
to safeguard also the interest of the
minority. That is the reason.

Shrimati Uma Nehru who is just
like a grandmother to me has said..

An Hon. Member: Great-grand
mother.

Shri B. C. Kamble: Yes, great-
grandmother; she said something
about my harsh words. But if I des-
cribed harsh deeds in harsh words—
in the language mn which I must do—
1t 1s not my fault. Similarly, she said,
when I quoted from the constitution
of the western countries that there is
a difference I am sorry We have ac-
cepted the western style. Let us give
1t up I am prepared. The privileges
that accrue to thus House are also
based on the same things Wherever
the Prime Minister goes he goes on
commending these principles. If it is
for the Members to repudiate it let
them repudiate

My hon friend Shri Wasnik’s points
did not contain any substance at all
He said that religion should not be
given protection. Did 1 say anything
hke that? He spoke something with
regard to the treatment that the
Buddhists gave to the remaining un-
touchables That is absurd. What he
said is wrong It does not relate to
any facts whatever.

Mr. Deputy-Speaker: We ‘have
freedom of expression. Absurd and
wrong things can also be said. But
why use such strong language?

Shri B. C. Kamble: I submit that
my friend, Shrn Thimmaiah said we
have been asking only for -certain
safeguards and not for political safe-
guards or reservations of seats. If it
is their intention, we are prepared to
ask for that. We are going to ask for
that later on if this is going to be
rejected.
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Mr. Depyty.Bpeaker: The question
iso

“This House 15 of opihion that
all the comstitutional safeguards,
except those relating to the reser-
vation of seats in the legislatures,
granted and provided to the
Scheduled Castes, be extended to
the Buddhist conwerts from the
Scheduled Castes and recommends
that Government should bring
suitable legislation to amend the
Constitution, if necessary ™

Those 1n favour will please say
‘Aye’

Some Hon Members: ‘Aye’

Mr Deputy-Speaker. Those against
will please say ‘No’

Some Other Honm Member: ‘No’
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Shri T. BVittal Rao: The ‘Ayes
have 1t

Mr, Deputy-Speaker:
the lobbies cleared.

17 hrs
(MR Speaker in the Chaw)

I will Hxve

Mr Speaker: I shall now put the
Resolution to the vote of the House.

The question is

“This House 18 of opinion that
all the constitutional safeguards,
except those relating to the
reservation of seats in the legis-
latures, granted and provided to
the Scheduled Castes, be extend-
ed to the Buddhist converts
from the Scheduled Castes and
recommends that Government
should bring suitable legislation
to amend the Constitution, 1if
necessary '

Mr Deputy-Speaker: I think the

Noes have 1t

Pivision No 7]

ek Shri Ignace

Rra) Rur Singh Shry

C hakravarity Shrimat: Renu
Dige, Shr

Thasy Shoi M

Crhodasar Shri Fatchsinh
Crhosul Shry

Ghose Shri S

Godsora Shri & (

Achar, Shri

Achint Ram, Lala
Bahadur Singh Shri
Bhagat Shri BR
Brajeshwar Prasad, Shr
Chanda, Shr1 Amil Kk
Chetvar, Shri R Ramanathan
Daljit Singh, Shr
Iasappa, Shn

Dindood, Shra

Gandhi, Shrt Feroze
Ghosh, Shri M K
Haads, Shri Subodh
Heda, Shri

Hukam Singh, Sardar
Kasliwal, Shri

Noes 47

AYES

Jaipnl Sengh Shrg

Kamble ShiiB C

Kkodiyan Shn
Krishnaswam: Dr

Ms)ht Shri R ¢

Manay Shrn

Mcnon Shri Narayanankutty
Mukeriee Shri H N
Mullick, Shri B C

NOES

Krishnamachari, Shi T T
Lahiry, Shr:

Lal ShnnR S

Mami ShriN B
Maniyangadan, Shri
Mechta, Shrimati Krishna
Mishra Shri S N

Mishra Shnn B D

Misra ShriR R

Musafir Gramy G S
Nair, Shnn C K
Natdurgker, Shri

Nehru, Shrimat: Uma
Pghadis, Shr:

Pattabht Raman, Shnn CR
Pitlas, Shri1 Thanu

The Resolution was negatived.

The Lok Sabha divided Ayes 28

[17.03 hrs

Parigraht Shri

Rao ShriDV

Rac ShriT B Vittal
Singh, Shrill Achaw
T hakore, ShriM B
Vatvi Shrel

Yajnik, Shri

Ram Seran, Shni
Rane Shry
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Sahu, Shri Rameshwar
Samanta, Shn S C
Stanganna Shri
Satyanarayana, Shri
Siddananjappa, Shr
Singh, Shmm DN
Thakur Das, Lala
Thimmaiah, Shri
Thirumala Rao, She1
Thomas, ShriA M
Varma, Shri R K
Venkatasubbaih, Shri
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RESOLUTION RE SECOND FIVE
YEAR PLAN

Shrimati Renu Chakravarty (Basir.
hat) Sir, I beg to move my Reso-
tution on the Second Five Year
Plan I beg to move

*“This House 1s of opinion that
notwithstanding the difficulties
facing the Second Five Year
Plan, its physical targest can be
fulfilled within the Plan period
without -any curtailment or purn-
ing

This House 18 further of
opinion,—

(1) that in order to ensure such
implementation of the Plan, a
conference of all major political
parties be convened by the Cen-
tral Government and the Plan-
ning Commision to discuss the
1elevant policies and mecthods
guiding the Plan with a view to
bringing about such modifications

Five Year Plcn

and changes as are callpd for;
and

(1) that pending the conven-
ing of such an all-party con-
ference all unilateral declarations
by the Government in favour of
rephasing and pruning the Plan
be stopped in public interest.”

An Hom Membet: Sir, the time is
up

Mr Speaker: Very well This
could have been moved as part of ar
an amendment to the motion which
was discussed But, anyhow, I have
allowed 1t Therefore, the hon
Members will have to avoid what
all has been said already If there
are any new points that will be stres-
sed There 1s no question of any re-
pectition

1766 hrs

The Lok S1bha then aedjourncd til)
Half past Two of the Clock on Mon-
day the 2nd December, 1957
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659 Investment of Life In- 4680 848 Revenue from Tcztiln
M iron and steel ui:duuz ) © 3908
660 ysore 649 rary Movement . 2907
works R 650 Hstater duty cases im
661 Lubricating oil a891—93 Bihar . . . 2907-08
662 Tribal culture 2893-94 631 Reéncwal premiums . 2908
663 Industrial ﬁmnce ca:- Accidents in m
porstion 2894-95 facteries . 2908-c9
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WRITTEN ANSWBRS TO
NS—Contd.

QUESTIO!

U.s.
NoQ

633

Subjsct

Central  finger pnnt
bareau . .

6s4 Hindi Prsbodh and Pra-
veen Examinations .
655 War of Indepsndence
Memorisls .
856 National calendar
857 GCozatral  evaluation or-
ganisation . .
858 Recognition of Hindi
inations .
659 Directorate of nup pub-
lication . .
660 Government employees
drawing less !han Rs.
250/~ . .
661 Military  engineering
service . . .
652 Indastrial workers in
ordnance factories .
864 Scheduled Caste Can-
didates . . .
865 Re=scrvations for sched-
duled castes . .
865 Financial Assistance for
libraries and laboratories
in Punjab . .
867 Uhnlicensed brothcls in
Delhi . .
868 Training of l\bnn&ns .
869 Educational and voca-
tional gu:dance .
870 Multipurpose schools in
Punjab . . .
871 National Book Trust
8 72 Primary school teachers
salaries . .
878 Three-years degreecourse
estimates committee
874 Preservatioa of monu-
ments in Punjab
875 Scientific Civil Service .
877 Employment tor Ex-
servicemen . .
878 Geographical names .
879 Dismissal of civilians in
Defence services .
880 Historicalruinsin Afgha-
nistan - .
881 Raids and firing by
Nagsas . . .
882 ‘‘ Malikhana’ to Bx-
Rulers . .
883 Foreign e:pmundefu-

ce services .

[DAILY

Cog,oMus

2959

3911-12

2912

2912-13
2913
23913-14
2914

2914

291§

2918-16
2916

2916-17

2917-18
2918

2918
2918-19

2919
2919-20

2920-3X
2921-22

2922
2923
2923-24
2624

293435

DIGEST)]
U.s.Q. Sulyiacs

No.

884 Naval Officens . .

885 Scheduled areas . .

886 Political sufferers
in Himachal Pradesh .

387 Ganja plantations .

888 Ganja Production .

889 Pakistani muonn!s in
India

890 Mineral vealth of
Salem . .

891 Hostels for blckwud
classes .

89z Welfare of Gadia Lohus

893 Scholarships .

894 Political sufferers

895 Rightsover Jiratialand.

896 Death of a J.C. O. at
Khamaria

897 Civilian Employees in
Defence Establishments

898 Janta Colleges in Pun-
jab . . .

899 MonumentsinPunijab

900 Joint stock companies .

901 Ex-servicemenin Tripura

902 Dudkund aerodrome

903 Wardogtrainingcentre .

904 Officers of ersxwhxlc state
forces

9os Buildingsinport Blmr

go6 Medical referees

907 Vigyan mandirs

908 Red Fort, Delhi

909 Excavations at Knven-
poompattinam

910 Assistant commusionen
for scheduled castes
and scheduled tribes .

911 Mult-purposes pro,ectu

fortribalpeople.

Covmans

2938
a9as

2926
2936-37
3927

2927-28
2938

3929
3929-30¢
2330
2930-3%
2931

3931-32:
2932

2932
2933
2933
2933-34
2934
2934-35

2935-36
2937
2937-38
2938
2939

2939

2940
2941

PAPERS LAID ON THE TABLE 2943-44

The following papers were
laid on the leﬁe'

(1) A cospy of Notification
No.

(z) A copy of
Sabayak

R.O. 3701, dated
the 23rd November, 1957
making certain amend-
ments to the All India
Services(Provident Fund)
Rules, 1955.

the Lok
ak Seas P ues, 1957-
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PAPERS LAID ON THB TABLRB-Contd.

(3) A copy of the state-
ment correcting the reply
given on the 2asth July
1957 to a supplementary
on St question No.

13,34, regarding the Air
orce College, Begumpet.

(4) A copy of the Custome
Duties Drawback (Gal-
vanised Iron Wire
Products) Rules, 1957

MESSAGE FROM RAJYA
SABHA:

Secretnrﬁ reported a message
from Rajya Sabha that at its
sitting held on the asth
November, 1957, Raiya
Sabha had nmeg without
any amendment to the
Naga Hills—TucnungArea
Bill, passed by Lok Sabha
on the 2s5th November,

1957.
STATEMENT BY THE
MINISTER :
The Minister of Home

Affairs (Pandit G.B. Pant)
made a statement regarding
the accident to a bus of
Himachal Pradesh, Trans-
port on the 20th No-
vember, 1957. 1

BUSINESS OF THE
HOUSE

The Minister of State in the
Ministry of Home Affairs
(Shn Datar) made a state-
ment regarding the order
of Government ILegislative
and other Business for the
week commencing the 2nd
December, 1957.

BILLS PASSED:

The following 8Bills
considered and passed

were

DAILY DIGEST

Corumaes

2945-46

2946-47

2947-3006

(1) The Indian Nnninﬂ
CounciAmendment) Bj
as passed by Rejya Sabha.

(2) Opium Laws (Amend-
ment) Bill

REPORT OF COMM
ON PRIVATE
BILLS AND RESOLU-

TIONS ADOPTED~

Tenth Report was adopted

PRIVATE MEMBERS’ RESO-
LUTION WITHDRAWN

Further  discussion on the
Resolution regudixﬁ!
statutory body for contro!
ing the quali ins examina-
tion re. certifiying costing
results by Shri Narasimhan
concluded. The Reso-
lution was withdrawn by
leave of the House.

PRIVATE MEMBERS RESO-
LUTION NEGATIVED

Shri B.C. Kamble moved the
Resolution regarding safe-
guards for Buddhist
Converts. After discussion
on the Resolution the Lok
Sabha divided Ayes, 25,
Noes. 47. The Resolution
was accordingly megatived.

PRIVATE MEMBERS RESO-
LUTION UNDER CON-
SIDERATION:

Shrimati Renu Chakravartty
moved the Resolution
regarding Second Five Year
Plaa. be discussion was
not concluded.

AGENDA FOR MONDAY,
a2ND DECEMBER, 1957.
Consideraion and passing of

the Cantonments (Extension
of Rent Control Laws Bill
as vassed by Rajya Sabha
and the motion regarding
food situeation.

[TTEE
MEMBERS"®

3073

30c6

3006~22

3023-¢

3063-6¢





